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Welcome to H.E. Dr. Rafael Caldera,

President of Inter Parliamentary
Council

Mr Speaker: Hon. Members, at the
outset, I have to make an announcement.

2

On my own behalf and on behalf of
the hon. Members of this House, T have
great pleasure in welcoming His Execel-
lency, Dr. Rafael Caldera, President of
tae Inter Parliamentary Council who is
on a visit to India as our honoured guest.
Dr. Caldera arrived here on  Saturday,
the 24th April, 1982. He has visited
Bombay and Agra. He is now seated in
the Special Box.

Dr. Caldera is a former President of
the House of Representatives of Vene-
zuela and a former President of the Re-
public of Venezuela. He is also a life-
time Scnator. Besides he is an academi-
cian of great distinction. He was elected
as the President of the Inter Parliamen-
tary Council, the Chief policy-forming
and executive organ of the Inter Parlia-
mentary Union of which Iadia is also
a Member since 1949.

We wish a very happy and long life
to Dr. Caldera. We also wish that under
his stewardship the Inter Parliamentary
Union grows into a more effective forum
of the national Parliaments. Through
him we convey the greetings to the Gov-
ernment and the friendly people of Vene-
zuela.

11.02 hrs.

ORAL ANSWERS TO QUESTIONS

Mr. Speaker: Now, if you permit me,

1 start. Sari Ram Prasad Ahirwar. ...
Missing?
Dr. Subramaniam Swamy: The first

ball is out.

. Mr. Speaker; Shri Suraj Bhan.
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Lo
Subsidy given to Food Corporation of
India

+
*859. SHRI SURAJ BHAN:

SHRI RAM PRASAD AHIR-
WAR:

Will the Minister of AGRICULTURE
be pleased to lay a statement showing:

(a) the amount of subsidy givea to the
Food Corporation of India during last
three years (ycar-wise);

(b) what are the details of the distribu-
tion-incidentals of the Food Corporation
of India during the same years and also
the percentage of tae acquisition cost of
foodgrains;

{c) whether there is any proposal (o
progressively reduce this subsidy by im-
proving the working of the Food Cor-
poration of India; if so, how; and

(d) how do the distribution-incidentals
of FCI and percentage of acquisition cost
of foodgrain figures compare with those
prevalent in private trade?

THE MINISTER OF STATE IN THE
MINISTRIFS OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) to (d). A state-
ment is laid on the Table of the House.

Statement

(a) the following amounts of subsidy
have been given to the Food Corporation
of India by the Central Government dur-
ing the last three years:—

- ———————— e . ——

Year Amount (Rs. in crores)
1979-80 600.00
1980-81 650.00
1981-82 700.00

APRIL 26, 1982
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(b) The distribution incidentals incur-
red by the Food Corporation of India

during the last three years were as under:—

Distribution incidentals:

Year Rate/Rs. per quintal of sales

1979-80 22.66
1980-81 29.05
1981-82 (RE) 32.05

Distribution incidentals as percentage (o
the acquisition cost:

1979-80 17%
1980-81 19%
1981-82 (RE) 18.5%

(¢) The Corporation purchases and
issues foodgrains at prices fixed by the
Government. The 1ssue prices do not
cover the full costs incurred by the Cor-
poraion on procurement, movement, sto-
rage and distnibution of foodgrains and
are subsidised as a measure of deliberate
social policy of the Government. The
Corporation also carries buffer stocks of
foodgrains on behalf of the Government
and the carrying charges of buffer stocks
are reimbursed to the Corporation.
their very nature, most of the expenses
incurred towards procurement incidentals
and distribution charges are ecither obliga-
tory or unavoidable operational costs. The
expenditure incurred by the Corporaiion
in respect of the distribution operations
over the last few years has been main-
tained between 17 per cent to 19 per cent
of the acquisition cost.

The Corporation has, however, been
constantly endeavouring to reduce its
operational costs by undertaking various
economy and efficiency measures. The
norms for staffing the storage depots have
been scaled down and new depots and
new purchase centres are being manned
by making internal adjustments. Efforts
have also been made to improve, control

By .
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and minimise storage and transit losses.
Special squads have been created for mak-
ing surprise checks at the loading/unload-
ing points and also at vulnerable points
1o ensure that not only the extant instruc-
tions and procedures are followed but
storage and transit losses, malpractices/
pilferages, etc., are also checked.

(b) The opecrational cost being incurred
by private trade on foodgrains is not
known to Government and as such it is
not possible to compare the operational
cost of Food Corporation of Indfa with
that of private trade.
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SHRI R. V. SWAMINATHAN: Sir, it
is our social obligation. The Food Cor-
poration of India is functioning on behalf
of Government of India. Before 1965,
the Food Department, Government of
India was handling the entire work. But,
after 1965, Parliament had enacted a law
under which the Corporation is doing the
procurement work on behalf of Govern-
ment of India. In addition to helpinz the
farmers by giving them the price which
have been fixed by Government, they have
also been asked to distribute foodgrains
at the issue price fixed by the Govern-
ment. All thig put together ig the social
obligation. The Corporation is doing the
entire work. I cannot understand what
the hon. Member is saying about sugar
and all that. If he has got any idea about
the purchase of sugar made by Govern-
ment—whether it is more or less—let him
give me a notice for that.

MR. SPEAKER: Mr. Minister, you
bave not replied to his question. Why are
you supplying to the flour mills at fixed
pricc and they are selling it at a higher
rute?

SHRI R. V. SWAMINATHAN: TIhat
is also fixed. The flour mills cannot sell
according to their whifns and fancies. We
supply them at certain ‘prices and they
have been asked to sell at a particular
price.

SHRI SURAJ BHAN: Are they selling
at a particular controlled rate? My ques-
tion is by getting the foodgrains at sub-
sidised rates, are thev sclling at least at
the controlled rate?

RAO BIRENDRA SINGH: We control
the prices of maida and suji. The resul-
tant atta is allowed to be sold by the
Mills.



“The operational cost being incurred
by private trade on foodgrains is not
known to Government and as such it
is not possible to compare operational
cost of Food Corporation of India with
that of private trade”.
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SHRI R. V. SWAMINATHAN: Sir,
the private traders have got their own
ways. We cannot understand 'now they
procure and how they sell, But, accord-
ing to our information, their expenditure
is more than ours. Therefore, we cannot
compare with the private traders.
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‘The Planning Commission has urged’
that a significant reduction in the
amount of subsidy is essential for the
implementation of the Sixth Plan’.
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“The operational ¢bst being incurred
by private trade on foodgrains is not
known to Government and as such
it is not possible to compare the opera-
tional cost of Food Corporation of
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Development of Agro-industries under
Sixth Plan

*860. SHRI MOHAMMAD  ASRAR
AHMAD: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the plan under consideration for the
development of ‘Agro-industries during the
Sixth Plan period specially in U.P.; and

{(b) the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.

SWAMINATHAN): (a) and (b). A state-
ment is laid on the Table of the House.

Statement

As a part of the overall strategy for
development of agriculture, the Ministry
of Agriculture is taking a number of
steps for seming up of agro-industries in
the country as a whole, and in .U.P. in

APRIL 26, 1982
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particular during the 6th Five Year Plan.
Some of the major programmes in this
direction are given below:

I. Agro-industries in the country as a
whole:

(i) Participation in State Agro-Indus-
tries Corporation in 17 States.

(ii) Fruit and Vegetable agro indus-
tries complexes in Bihar and Karnataka
at a cost of Rs. 3.72 crores.

(iii) Fruit and Vegetable Development
Corporation at a cost of Rs. 2 crores.

(iv) Fruit Juice Bottling Plant at
Delhi at a cost of Rs. 1.2 crores.

(v) North Eastern Agricultural Mar-
keting Corporation with a share capital
of Rs. 5§ crores.

(vi) Augmentation of capacity of pro-
duction of sugar from 6 million tonnes
in 1979-80 to 8 million tonnes in
1984-85.

(vii) Setting up of 43 sugar facto-
ries, 14 spinning mills, 5 soyabean
processing units and 245 other agricul-
tural procesing units in the coopera-
tive sector.

(viii) In the cooperative sector through
operation flood II five new dairies with
a total capacity of 4.2 lakh litres daily
are under construction and 12 dairies
with a total capacity of 8.4 lakh litres
daily are under planning. Twenty six
dairies are being expanded.

(ix) Oilseed processing plants with
capacity of crushing 15.46 lakh tonnes
of oilseeds and with investment of Rs.
59.68 crores will be installed through
the National Dairy Development Board.

II. Agro-industries in U.P,

(1) U.P. State Agro-industries Cor-
poration.

(ii) Establishment of 7 new sugar fac-
tories and substantial expansion of §
existing sugar factories.

(iii) Setting up of S modern rice mills,
five dal mills, one soyabean processing
unit, one oil mill complex and one co-
operative spinning mill and rehabilitas
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tion of 24 existing agro-processing units
in the cooperative sector.
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SHRI R. V. SWAMINATHAN: Out
of 56 districts in U.P. 42 districts have
been surveyed. 41 items of the Agro
Industries have been identified. These
schemes are being impleménted in each
State. So, 1 wish to inform the hon. Mem-
ber that we are not lagging in doing the
necessary thing in this regard. The hon.
Member wants to know about the or-
ganisations at the All India level. There
are 17 Agro Industries Corporations
throughout the country. U.P. has also got
its own share of these Agro Industries.

St WEET AW JERe © 0T FATT
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g

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): Everything has been given in
the statement. Guidelines for U.P. are
not different from guidelines for other
States.

= wipeRT JWUT APHA: ML EATEH
T g THIF G E P AN 9%
FXWE, WA IEAT A |

RAO BIRENDRA SINGH: Proposals
for setting up agro-industries are consider-
ed by the Government on the recommen-
dations of the State Government. Some
of the Government of India agencies
directly set up industries. Licenses for
sugar mills, flour mills, fruit and vege-
table processing plants and various cthers
things are issued by the Government of
India but to formulaté proposals is the

VAISAKHA 6, 1904 (SAKA)
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responsibility of the State Government.
We help the States to set up agro-indus-
tries, particularly in the backward areas,
and U.P. has got a fair share of all kinds
of industries as given in the detailed
statement.

7T 7 o & =k feoT ur ?

51
:

RAO BIRENDRA SINGH: This is the
policy of the present Government that
the backward areas which are not deve-
loped industrially should be given prefer-
ence and recently under the directive of
the Prime Minister herself, we have now
tried to determine the need for industries
in the so far under-developed areas. We
are collecting figures district-wise of various
industrial units, not only for agro-indus-
tries, but other industrial units also. We
want a large dispersal of all types of
indusries all over the country, and a fair
and just distribution of all licenc2s not
only in U.P., but also in other States.
We shall see that tlf€ areas which have
not so far been included come up in
dustrially.
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RAO BIRENDRA SINGH: Bedaun has,
also been surveyed.
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SHRI R. V. SWAMINATHAN: Badaun
district is included in the 42 districts
here, and thus agro-industries are being
established there.

SHRI K. OBUL REDDY: In thz Minis-
ter's statement it is seen that during the
Sixth Plan, agro-basad industries are
being contemplated in 17 States, but the
names of only three sizes, viz. Bihar, Kar-
nataka, .and UP have been mentioned.
Andhra Pradesh has got huge quantities
of agro-products, and it produces almost
all varieties of agricultural products, in-
cludinz fruits. May I know from the hon.
Minister whether in the 17 States, Andhra
Pradesh is also incladed? Wili the Gov-
ernment start any agro-based industries in
the public sector or private sector in
Andhra Pradesh?

SHRI R. V. SWAMINATHAN. Andhra
Pradesh is also included in the 17 States;
there is no doubt about it. All the indus-
tries which are based on agricultural
produce are considered as agro-industries.
Andhra Pradesh is also getting all the
benefits.

Minimising losses incurred by Food Corpo-
ration of India

*861. SHRI ARJUN SETHI: Will the
Minister of AGRICULTURE be pleased
to refer to the reply given to Unstarred
Question No. 5773 on 29th March, 1952
regarding loss incurred by F.C.l. on ac-
count of unloading of wheat and state:

(a) the specific and feasible measurcs
Government have taken to minimise the
loss suffered by the Food Corporation of
India; and

(b) the concrete results thereof achiev-
ed during the year 1981-827

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHR R. V.
SWAMINATHAN): (a) The specific
and feasible measures that are being taken
by the Food Corporation of India to mi-

nimise the losses, are asg follows:

(1) Proper weightment and effective

Supervision at the loading and unload-
ing »o'nty,

APRIL 26, 1982
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(2) Tightening up of the security ar-
rangements at the depots,

(3) Surprise checks by senior officers|
special squads of the Food Corporation
of India Head Office/Regional Offices.

(4) Streamlining the reporting sys-
tem about receipts, issues and stocks at
Depots.

(§) Verification and scrutiny of the
reports at the District, Regional and
Zonal levels of the Food Corporation
of India.

(b) The Corporation has not yet finalis-
ed the accounts in regard to Transit short-
ages for the year 1981-82.

SHRI ARJUN SETHI: Sir, the mea-
sures enumerated by the Hon. Minister
in reply to my question are not uew Lo
the House. Here in the House many
times the same answer has been repeated
by the Government. So, in this context
may | ask the Hon. Minister after having
enforced these measures, what ig .he quan-
tity they saved and what is the amount of
the quantily in terms of rupees saved and
whether any cases of pilferage ctc, as it is
alleged, in connivance with the employees
of the FCI asg well as the local people
have taken place. If so, may 1 know how
many cases have been detected.

THE MINISTER OF AGRICULIURE
AND RURAL DEVELOPMENT AND
CIVIL SUUPLIES (RAO BIRENDRA
SINGH): It is not the question only of
deciding upon the measures to be taken.
The real effect of the measures is made
when these measures are implemented and
properly enforced. Now, we are trying to
gee that there is no laxity, there is no loop-
hole, there is further tightening of all the
measures that the Government of India
wants the FCI to take to reduce the losses
on account of pilferage and loss in storage.
During the year 1981, the percentage of
loss in transit has been only 1.94 per cent
and the loss in storage has been only 0.74
per cent, So, 1 think it is a reasonable
percentage of loss when such a huge quan-
tity of fodgrains stored and it ha¢ 1o be
protected.
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PROF. N. G. RANGA: No, no.

RAO BIRENDRA SINGH: It is not a
small operation if you consider 15 to 20
million tonnes of foodrains to be handled
and stored in the country. I would re-
quest Prof. Ranga to sce the implications
and the work that goes behind ii at every
level right from the Ministry to the FCI,
senior officers, Zonal Managers, then the
District Managers and even the zuards in
the storage depots. All these things are
now specially being looked after. We
have decided upon certain new measures
also to check and verify even the number
of bags in wagons so that the pilferage
can be reduced. Bags are even weighed;
surprise checks are carried out and there is
more efficient system of reporting back
to their respective headquarters of any
loss that has occurred and that is reduc-
ing the amount of pilferage.

SHRI ARJUN SETHIL I fully realise
the enormous efforts that the FCI js mak-
ing in storing as well as in transporling the
foodgrains from one part of the country
10 another and also the anxiety of the
Hon. Minister in defending the loss on the
floor of the House. 1 would like to point
out just for your attention the recom-
mendation of the Public Undertakings
Committee. This is the recommendation
of the .Public Undertakings Committee—
they have saig that whatever storage cap-
acity they have created, ig not being used.
In fact, they have mentioned here: “The
#¥crac utilization of stroge space Wwas as
Jow as 74.4 per cent during 1979-80." So,
I would like o ask the hon. Minister
whether, as a result of the space that 1s
being created in godowns not being used,
the loss is increasing. Moreover, this
Committee has also recommended the
creation of more godowns, so that the
present system of hiring godowng is dis-
continued,

What is the reaction of the Government?

RAO BIRENDRA SINGH: The FCI,
the Central Warehousing Corporation as
well as the State Warehousing Corpora-
tions have created a very big storage capa-
city, Tlere is also a programme for in-
creasing it during the 6th Plan. T think
it is not on account of storage facilities
that the loss is so much. There are cer-
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tain constraints, e.g. the procuremen: takes
place only in the surplus States, and from
every market. It takes some time for
paddy and wheat to be moved to larger
godowns.. Paddy, for instance, has {0 be
kept even under open storage fo- some
time. That also results in losses; but I do
not know what can be immediately Jone
to find storage for all paddy that can be
procured, That js an operation which
takes place during a very short span of
time. It is not a question of moving all
things immediately. There is so much of
pressure on Railways. We have to keep
our distribution system also goinz. Alse,
during the procurement season, we have
to get additional help from the Railways.
And their are limitations to that. I do not
know what the hon. Member has in mind
when he says that on account of storage
not being used by FCI, loss is taking
place, If he has got any particular god-
own in mind, which should be u'ilized Ly
FCI, he can send his suggestion. T will
take it into consideraton.

The anxiety of the Minister is  this:
while he sees to it that the Administartion
is efficient and that people who indulge in
malpractices or do not do their duty pro-
perly are punished, it is also the Minister’s
duty to see that an organization is not de-
moralized on account of undue criticism.
Therefore, T have got to defend the orga-
nization, where I find that the criticism e
not well-directed

st T fewre qreE: e wg-
aw, @t wgTaw F @ sy Atew )

MR. SPEAKER: To sleep is not un-

parliamentary. TIf one snores, it becomes
unparliamentary.
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Stagnation in Sea Food Industry
*862. SHRI R. P. GAEKWAD:
SHRI S. B. SIDNAL:
Will the Minister of AGRICULTURE

be pleased to state;

" (d) Whether it is a fact that the sea food
industry in the cointry is suffering from
stagnation and is in a mess; and
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(b) whether Government proposc to
decide on a national fishery policy to
provide direction for future growth of
the industry?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) India's marine
fish landing in the Iast three years as
reported by the State Governments have
been as follows:

l.akh tonnes

197¢ . . . 14-92

1980 : " ; 15-48

19801 . . . 16-68
(Prt‘i\'isiﬂh)

(b) The Policy on fishery development
already exists and is reflected in various
programmes and schemes of the Sixth Five
Year Plan.

SHRI R. P. GAEKWAD: The idea of
putting this question was, according o
my finding, the deep sea fishing industry
has gone through a slump. Obviously the
Ministry’s findings are otherwise, Tt is
very heartening to know that. I would like
to inform the hon. Minister that neigh-
bouring maritime countries like Taiwan,
Korea, Thailand and even Japan have
built up their fishing fleets and it i1s seid
are active in fishing in Indian len-itory“
1 would like to know from the hon. Minis-
ter as to how our fishing fleet stands in
comparison with the above mentioned
countries which are far smaller than ours
in almost all respects; and what are the
immediate plans to improve the indusry
and activise it?

SHRI R. V. SWAMINATHAN: To a
certain extent, the hon. member is correct,
I want to tell him that after the exclusive
economic zinc has been declared, we have
got 2 million sq. km. area and we have
got vast area for fishing. Our estimate is
that 45 lakh tonnes of fish area to be
exploited, but there are getting only 15-
16 lakh tonnes; also our traditional non-
machanised sector contributes 63 per cent;
mechanised —36 per cent and the deep
sea fishing trawler less than 1 per cent;
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thus the total is 100 per cent. We have not
mahy trawlers considering the area; we
have got only 60-69 trawlers. In the Five
Ycir Plan. we have got a plan to increase
our 'trawlers to 350. It is said that the
number of trawlers is being  increased.
When we have a large number of traw-
lers, we will be able to exploit more
efficiently the deep <ea and we will get
mor fish. For example, ag compared to
India, Thailand has about 3000 trawlers
as reposed recently by their delegation to
India, Now, we have taken up this mat-
ter. This is the reason why we are not
able to get more marine catch.

SHRI D. K. NAIKAR: In view of the
reply given by the hon Minister, I am
glad that the Centre has taken keen inte-
rest in developing fishing industry, May
1 know from the hon Minister—in the
present vear there is a drought striken
area, coastal area in Karnataka State?
Practically, trout fisheries become a bare
necessity for the people living in coastal
area, It has becomg hard to secure, daily
food for the people there. I want to know
what steps the Government is going to
take to improve their condition, or to
eradicate the drought in this area,

SHRI R. V. SWAMINATHAN: This is
a question about sca food industry., Hon.
Member is referring to traditional fisher-
men. It is true that their condition is very
poor. They are all poor people. We are
taking many measures to ameliorate and
improve their condition.

MR. SPEAKER: Shri Anaatha Ramulu
Mallu. He is not here. Mr. Horo, he is
here.

Butter Oil Received
Countries

from Foreign

*863. SHR1 N. E. HORO;

SHR1 ANANTHA RAMULU
MALLU:

Will the Minister of AGRICULTURE

be pleased to lay a statement showing:

(a) whether it is a fact that Govern-
ment have received butter oil free from
foreign countries;
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(b) tae names of couniries from which:
butter oil was received during last year
and the quantity received from each coun-
try ‘and expenditure Government has to
incur ®n this account;

(c) whzther it is also a fact that its
price has been raised recently; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.,
SWAMINATHAN): (a) Yes, Sir.

(b) The¢ quantity of butter oil imported -
on gift account from the European Econo--
mic Community (E.E.C.) during 1981-82
(upto Jan. 82) was 8,737.770 tonnes. The
Government did not incur any expendi-
ture on the import of buiter oil as the
supplies were received as free gifts ex-
Indian ports for the Operation Flood II*
Programme. Indian Dairy  Corporation,
however. incurred the usual internal
costs like handling. transport storage, elc.

(c) and (d). The issue price of com-

. modities viz., skim milk powder and but-

ter oil supplied to dairies by the Indian
Dairy Corporation for recombination has
been raised so that the availability of
cheaper gift commodities does not adver-
sely effect the indigenous milk production.
Similarly, upward price revision has been
effected for butter oil for use as cooking
medium.

SHRI N. E. HORO: We started getting
the imported butter oil in 1970 under the
Operation Flood Programme. This was
for a limited period and was to end in
1975. 1 would like to know what was
the justification in continuing this pro- -
gramme further and to get this imported
butter oil: What is the justification? Is
it because we want to save certain dairies
which are producing milk and other pro-
ducts, like the Amul Co-operatives? Ts it
because we want to help them that we are
continuing to receive this free gift of
butter oil from abroad?

SHRI R, V. SWAMINATHAN: We
are getting free, that is why we are having
it. Also, this butter oil is used when there
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is scarcity. In some years or some months
we do not get full quantity of indigenous
milk or milk products, and we have to
augment it. We are distributing it 1o
various dairies. We are not giving il to
.any one dairy only

SHRI N. E. RORO: Minister has s»id
“that we are getting butter oil that it is
being given to different dairies. Under
the Operation Flood Programme, we are
not only getting butter oil, but we are
getting milk powder also, and we are also
importing certain machineries and
utensils like the stainless steel
and such  units. These units, which
are produced in India now, were
imported from  outside under this
_Programme. Is it not a fact that we are
spending money for importing articles.
which we are producing here in India? We
should use them here. Instead of that,
we are spending money with a view 10
help certain farms and co-operatives,
which are producing milk and other items.

SHRI R, V. SWAMINATHAN: Ihis
butter is being given to provide cheaper
milk. For instance, while we procure
milk ‘at Rs. 2.60 per litre, we are selling
milk in Delhi at Rs. 1.80 per liter. All
these things have to be looked into.
“Unless we get free gift, it is not possible
to supply at Rs. 1 .80,
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Development of Small and Medium Towns
in Orissya under Integrated Development
Scheme

*866. SHRI A. C. DAS: will the
Minister of WORKS AND HOUSING be

pleased to state:

(a) the name of the towns of Orissa
which are identified to be brought under
the ‘Integrateq development of Small and
Medium Towns Scheme’ of the Central
Government; and

(b) the details about the financial allo-
cation and other progress made for the
development of those towns?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI BRAJAMOHAN MOHANTY):
(a) Puri Sambalpur, Balasore, Rourkela

and Jeypore have been identified.

(b) Central loan assistance released till
31-3-1982 is:

Puri Rs. 5 lakhs.
Sambalpur Rs. 20.5 Iakhs.
Balasore Rs. 9.14 lokhs.
Rourkela Rs. 14 lakhs.
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The approved schemes of houses, roads
and Commercial Centres are in progress,

SHRI A  C. DAS: For the integrated
development of small and medium towns
in the Sixth Plan Government have pro-
vided Rs. 96 crores in the Central sector.
May I know the year-wise and State-wise
break-up? What is the criterion for select-
ing such small and medium towns?

SHRI BRAJAMOHAN MOHANTY:
The criterion is that the population should
be below one lakh, according to the 1971
census, We also take into account the
proportion of the urban population in the
State to the wurban population of the
country, according to the 1971 census, to
select the location of towns which will be
developed. Under the Sixth Five Year
Plan the target i 200 towns. In 1979-80
we have identified 31 towns, in the year
1980-81 we have identified 90 towns and
in the year 1981-82 we have identified 79
towns, Another 31 towns are to be identi-
fied and the Housing Ministry has written
to the Planning Commission to iaclude
another 169 towns so that we can spend
the Plan allocation of Rs. 90 crores, and
if that is decided, naturally we have to
again identify some other towns, and that
is under the consideration of the Planning
Commission.

SHRI A. C. DAS: 1 would like to know
whether, under the scheme, the Govern-
ment of Orissa identified the towns on the
basis of the criteria and also sent suitable
project proposals for the Central !oan
assistance in the year 1982-83 1983-84
and 1984-85 and what are the projects now
under the active consideration of ycur
Ministry and whether Jajpur is also inciud-
ed among them.

SHRI BRAJAMOHAN MOHANTY:
Sir, the hon. Member is very much in-
terested about Jajpur which is the central
place of his constituency. But so far as
Jaipur is concerned, the Orissa Govern-
ment has glated that Jajpur can be con-
sidered on its merits along with other towns
for inclusion under the scheme when more
towns are sanctioned, WNaturally, if the
Planning Commission approves our pro-
posal of 169 towns again to be included,
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paturally Jajpur will receive due consi-
deration.

SHRI EFRA ANBARASU: I would like
to know whether any amount is being
sanctioned to States under the Scheme and.
in particular, I would like to know the
amount sanctioned for Tamil Nadu under
this Scheme for the year 1981-82.

SHRI BRAJAMOHAN MOHANTY:
Sir, that Supplementary does not come
within the purview of the question. I
would require a fresh notice for it. The
question has been specifically put about
the towns of Orissa.

Construction of Fishing Harbours in
Orissa

*868. SHRIMATI
NAIK:

SHRI LAKSHMAN MALLICK:

JAYANTL PAT--

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether a decision has been takenm»
by Government to provide better harbour
facilities in the coastal States and Uniom~
Territories;

(b) if so, the number of the [ishing
harbours identified for construction;

(¢) whether the proposal for the con-
struction of some fishing harbours in
Orissa is under the consideration of Gov-
ernment;

(d) if so, the financial allocation rade-
for that purpose; and

(e¢) the progress made so far in the
construction of these fishing harbours in.
Orissa?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND-
RURAL DEVELOPMENT (SHRI R, V.,
SWAMINATHAN): (a) Yes, Sir.

(b) Five major fishing harbours, 18
minor fishing harbours and 68 projects on
small landing and berthing facilities have
so far been identified and sanctioned by the-
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“Government of India. Out of these, 2
major harbours, 4 minor harbours and 63
small projects have been completed,

(c) to (e) Dhamra and Chandipur
Fishing Harbour works in Orissa have
been completed at a cost of Rs.69.22 lakhs
and Rs. 14.74 lakhs respectively. Proposal
for construction of Astarang Minor Fishing
Harbour and Paradeep Major Fishing
Harbour is under examination, Expendi-
ture on the construction of these two
harbours will be possible only after they
have been finally sanctioned.

SHRIMATI JAYANTI PATNAIK: Sir,
the project of the fishing harbour at
Paradeep was thought a long back. The
first attempt was made in the year 1960.
It is unfortunate that the alternative site
for the fishing harbour as suggested by
the Transport Ministry was taken up sgix
months back. But no progress has been
made with regard to processing of the case.
It transpires that the Port Trust has rub-
mitted the techno-feasibility report to the
Development Adviser of the Transport
Ministry and the same is awaiting clearance.
The procedure lays down that after the
techno-feasibility Report is concurred, a
detailed report is to be submitted by the
Port Trust. The way this ig progressing
is doubtful whether all the survey and
paper work will be over before the end
of the Plan period, The Agriculture
Minister will fully appreciate that Orissa,
no doubt, is a backward State but is very
rich in marine fishing potential. This is
the only coastal State without fishing
major port harbour. The fishing com-
munity, the exporters of marine products
and the general public are very much
frustrated on this account, I would request
the Minister to take keen interest in ex-
pediting the matter. Will he let me know
why the project has been unduly delayed
and when the project is going to start?

MR. SPEAKER: The Question Hour
is over.
(Interruptions)
SHRI R. V. SWAMINATHAN: [ wish
to answer the question.

Paradeep harbour iy very important.
‘The Central Government is very serious
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about the project. When we planned to
have a fishing harbour, they wanted to
have a bigger harbour for shipping. They
showed us another site. We were going
to the other site. The matter of this site
was in dispute. Now the site has been fina-
lised and we are very much interested to
have this Paradeep harbour, Very soon
it will be taken up. It would not take
years. Within a few months the project
will start coming up.

WRITTEN ANSWERS TO QUESTIONS

Release of Flats under Second Self
Financing Scheme, 1978-79

*865. SHRIMATI SUSEELA GOPA-
LAN: Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it i a fact that D.D.A.
had promised to give possession of flats
within 15 months from the date of draw
of lots to persons registered under various
categories of Second Self Financing
Scheme, 1978-79.

(b) whether it is also a fact that
although a period of nearly 34 months has
clapsed, there is no chance of these flats
being handed over in near future;

(c) whether there is a move to accom-
modate the participants of Asians Games
in these flats;

(d) if so, the reasons therefor; and

(e) if not, the expected date of actual
release of possession of these flats to the
allottees?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (e) A statement is
attached,

Statement

(a) The DDA has reported that no
assurance was given in the brochure
announcing the Second Self Financing Re-
gistration Scheme that the possession of
the flats will be given within 15 months
from the date of draw of lots to the per-
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sons registered under the various cate-
gories. It has further reported that, in the
brochure, there was a provision that in
case the allottees were not able to secure
flats within 2} years of the acceptance of
the application for allotment, interest @ 7
per cent per annum will be payable for
the period beyond 2} years till the flat was
©offered for possession.

(b) The DDA has reported that the
flats allocated in 1979 under the Scheme
are likely to be completed during this
year and that the flats allocated subse-
quently are expected to be completed
within a period of 2 to 2} years of alloca-
tion. It has also reported that out of the
total of 4393 persong registered under the
Second Self Financing Housing Registra-
tion Scheme 3438 persons have been
allocated flats,

(¢) and (d) The DDA has reported
that the Special Organising Committee of
the Asian Games had made a proposal to
use the Self Financing Scheme flats in
Sheikh Sarai for accommodating the
technical delegates who would be coming
in connection with the Games. No final
decision on this proposal has been taken
so far,

(e) The DDA hag reported that since
this is dependent upon the completion of
fne flats in a particular colony, it is not
possible to indicate at this stage the ex-
pected date of release of flats for possesion,

Plantation of Sandal-Wood Trees

_‘867. SHRI MOHAN LAL PATEL:
Will the Minister of AGRICULTURE be
pleaseq to state:

(a) the names of the States which are
having sandal-wood trees;

(b) whether there is any scheme under
Government’s consideration to plant
sandal-wood trees in various places of the

<ountry;

(c) if so, whether any step has been
taken in thig respect; and

(d) if go, the result achieved?
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Sandal-wood
trees occur naturally in the States of
Karnataka, Tamil Nadu, Kerala, Andhra
Predesh, Maharashtra, Madhya Pradesh
and Orissa.

Sandal-wood trees have been introduced
in the States of Uttar Pradesh, Rajasthan,
Gujarat, Manipur and Union Territories
of Arunachal Pradesh and Goa.

(b) There is no scheme under considera-
tion of the Central Government to olant
Sandal-wood trees,

(c) and (d) Does not arise,

Request from Himachal Government for
Milk Project on Apand Pattern

*869. SHRI CHIRANII LAL SHARMA:-
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Himachal Pradesh Govern-
ment has requesied Central Government
for Rs. 2 crores grant for milk projects on
the Anand Dairy pattern; and

(b) if so, action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) and (b). A
Centrally Sponsored dairy project estimat-
cd to cost Rs, 210.10 lakhs was sanctioned
for Himachal Pradesh in March, 1979 on
the basis of 100 per cent funding—70 per
sion taken by Government of India to
cent loan and 30 per cent grant by the
Government of India. Following a deci-
implement such dairy projects on a
50 : 50 sharing basis between the Govern-
ment of India and the concerned State
Government, the Himachal Pradesh Gov=-
ernment, decided not to implement the
Centrally Sponsored dairy project. Besides,
Opecration Flood-II also covers the State of
Himachal Pradesh and a dairy devclopment
project at an estimated cost of Rs. 330
lakhs has been formulated. Implementa-
tion of the project will be taken up only

after all the formalities are completed.
e — ———
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Birds in Thol Lake in Gujarat

*870. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of AGRI-
CULTURE be pleased (o state:

(a) how many varieties of rare birds
such as flamingoes are there at the

picturesque Thol lake of Kadi Taluka in
Mehsana District of Gujarat;

(b) whether this place has a lot of poten-
tial to be developed into a bird sanctuary;

(¢) if so, by what time this place will be
fully conmverted into a bird sanctuary; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V|
SWAMINATHAN): (a) The following
main species of birds have been obscrved:

Flamingoes
Pin-tail Ducks
Nakta Ducks
Black ibis
Painted stork
Purple moorhen
Coots
Egrets
Cormorants
(b) Thol lake has the potential of being
developed into a bird sanctuary. However,
use of the lake water for irrigation purposes

and pollution from industrial effluents will
bhave to be stopped before this is achieved.

(c) and (d) No decision has been taken
in this regard by the State Government.

Wild Life Sanctuaries

*871. SHRI DAULATSINHII JADEJA:
Will the Minister of AGRICULTURE be
pleased to lay a statement showing:

(a) the names of the Wild life sanctua-
ries exis’'ing in the country and the main
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species of the animals in those sanctuaries;
and

(b) what measures are being taken for
the preservation of these wild animals?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) A list of the wild-
life sanctuaries and the main species of
animals found there is laid on the Tabel
of the House. [Placed in Library. See
No. LT-4022/82].

(b) A statement is laid on the Table of
the House,

[Placed in Library...See No. LT-4022/

News Captioned “Dairies May Not Get
Milk Powder”

*872 SHRI R. N. RAKESH:
SHRI HARIKESH BAHADUR:

Will the Minster of AGRICULTURE
be pleased to state:

(a) whether his attention has been drawn
to a report in the ‘Hindu’ of 18 March,1982
entitled “Dairies may not get milk powder™
and if so, the facts thereof and Govern-
ment's reaction thereto; and

(b) whether im view of the failure of
Operation Flood 1 and slow progress of
Operation Flood 1I, Government will plan:
an Operation Flood III or take advance
action on imports of milk products to avoid
milk famine in the Capital?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) and (b) A state-
ment is attached.

Statement

(a) and (b) Government's attention has
been drawn to the news item. Due to
serious drought situation in certain milk-
sheds during 1981, competition from private
trade and tendency on the part of milk pro-
ducers to convert milk into ghee, some of
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the city milk plants could not procure ade-
quate fresh milk. In order to increase the
procurement of fresh milk, Delhi dairies
also paid higher price to the milk producers
through the state agencies. The Indian
Dairy Corporation releasse skim milk
powder to various dairies mainly to meet
the shorttall of raw milk in relation to their
throughput and has made tentative alloca-
tions for the year 1982. The dairieg are
also expected to make efforts to maximise
the procurement of raw milk. The dairies
are using indigenously manufactured skim
milk powder as well. Efforjs have also
been made for advance drawal of 12,000
tonnes of skim milk powder and 4,000
tonneg of butter oil from EEC within the
total project allocations.

The estimated milk production has been
increaseing every year. Provisionaily est-
mated milk production during 1980-81
was 31.5 million tonnes and anticipated
achievement during 1981-82 is 33 mullion
tonnes. Targetted production during 1982-
83 is 34.6 million tonones. Through the
overall milk production has increaseq pro-
gressively, it has not been able to keep pace
with the growing demand. The indigenous
production of milk powder and infant milk
food has also been increasing progressively.
Operation Flood-1 hag also contributed to
increased milk production. The progress
of Operation Flood-II, which is for a total
period of seven years, is being monitored
regularly by suilable institutional arrange-
ments both by the Indian Dairy Corpora-
tion and the Department of Agriculture.
Necessary steps to push up the pace of im-
plementation are also being taken up in
consultation with the Indian Dairy Cor-
poration|National Dairy  Development
Board ang the state government concerned
after identification of the constraints.

Tetra Park System or Packing of Milk

*873. SHRI SUBHASH YADAV. Will
the Minister of AGRICULTURE bo pleas-
ed to state:

(a) whether Indian Dairy Corporation is
planning to switch over to Tetra Pak
Packaging system for packing of milk;
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(b) whether machines have been impori-
ed for the purpose; and

(c) if so, when the pfoduct will be avail-
able in the market?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) The Indian Dairy
Corporation plans to introduce Tetrapak
packaging system for packing sterilised milk
which will supplement the existing systems
of milk distribution such as bulk vending,
bottles, poly-pack and open sale of milk
through cans.

(b) Yes, Sir.

(c) Out of the 4 stations for packing
milk being established at Jaipur, Indore,
Surat and Guntur, the one at Surat is ex-
pected to be completed earliest and is like-
ly to go into market by the end of 1982.

Production of Pulses

¥874 SHRI GADADHAR SAHA:

SHRI KRISHNA KUMAR
GOYAL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) target of pulses production fixed by
Government and actual production achiev-
ed and requirement of pulses during the
current year;

(b) whether Government will ensure that
funds available with States for pulses
development are fully utilised;

(¢) the steps taken to overcome im-
balance in supply and demand for pulses
and check the rise in prices;

(d) whether a meeting of Agriculture.
officers of pulses producing States and
Scientists of ICAR was held in New Delhi
in March, 1982; and

(e) if so, the details thereof?

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) to (e). A statment is
attached.
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Statement

(a) A target of 12.5 million tonnes of
pulses production was fixed for 1981-82.
The anticipated achievement has been
estimated at 12.0 million tonnes. The
requirement of pulses during 1981-82 is
estimated 12.8 million tonnes.

(b) Yes, Sir.

(c) In order to overcome the imbalance
in supply and demand and check rise in
prices the Government have taken various
measures for increasing the production of
pulses under the State Plans as well as
Central ang Centrally Sponsored Schemes.
These measures include demonstrations of
improved practices, propagation of qualty
seeds integrated pest management. increase
in irrigated area under pulses, expansion ot
area under short duration varieties of urad,
moong etc., and inter-cropping of arhar in
soyabean, bajra, cotton, groundnut, both
under irrigated and unirrigated conditions.

For the first time during 1981-82, a
miniki programme for pulses was laken
up and 63,444 minikits were distributed,
free of cost to the farmers.

The production strategy recently formu-
lated under the Action Proramme for the
Productivity Year 1982 and the New 20-
Point Programme envisage (1) 10 infro-
duce pulses in irrigated crop rolations;
(ii) to improve productivity of pulses
grown ‘inder rainfed conditions through
steps such as better moisture conserva-
tion, a more scientific  plant population,
plant protection and post-harvest techno-
Jogy; (iil) to improve the management
of pulses grown in mixed cropping sys-
tem.

Usually the fall in wholesale  prices
gets reflected in a fall in rctail piices
with some time lag. In  the recent
months this gap has  been
Pulses are generally available at reason-
able prices, but in some  States limited
quantities of pulses are being sold through
public distribution system, including co-
operatives.

narrowing.

(d) Yes, Sir, a meeting to fnalise the
programine of summer moong production
during the current season was held in
March, 1982 and was attached by impor-
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tant summer moong growing States viz;
U.P., M P., Punjab, Haryana, Bihar and
Rajasthan.

(e) A target of 7.04 lakh ha. under
summer moong during the year 1982-83
for the above mentioned States was fixed
which would give an additional produc-
non of 4.2 lakh tonnes. The concerned
Departments and Organisations were ask-
ed to provide full support to this program-
me. Arrangements were made for supply
of seed, irrigation water, supply of power
elc.

Monitoring the Implementation of Pro-
ductivity Year Programme

*875. SHR1I HARISH RAWAT: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether a monitoring cell has since
been set up in his M'nistry to monitor the
implementation of the action programme
for the productivity year and also to re-
view the progress regarding  new “20-

Points” programme;
(b) if so. who is incharge of this cell;

(¢c) whether it is also a fact that his
Ministry have launched a multi-directio-
nal action plant;

(d) if so, what are the main ingredients
of this plan; and

(e) has he fixed any Statc-wise largets
under this action plan?

THE MINISTER Ok AGRICUL-
[URE AND RURAL DEVELOPMENT
AND CIVIL SUPPLIES (RAO BIREN-
DRA SINGH): (a) to (¢). A statemenl
is attached.

Statement

(a) Yes, Sir.

(b) Commissioner  (Coordination)  in
the Department of Agriculture and Co-
operation is incharge of the Monitoring

Cell.
(¢) Yes, Sir.

(d) The main components of the Action
Programme drawn up for implementing



37 Written Answers

the Productivity Year, 1982 and the New
20-Point Programme are:

(i) Development of Dryland Farm-

ing.
(ii)) Accelerated Production Program-
me of Oilseeds and Pluses.

(iii) Reclamation of fallow, saline and
alkaline lands.

(iv) Intensifying the Central Sector
Programme for Community Nurscries
of Paddy intended to advance the plan-
ire time of paddy so as to take a double
crop of wheal, oilseeds etc. in fne rabi
s¢uson.

(v) Expanding the Central Sectol
Minikit Programmes of Rice, Wheat,
Pulses, Millets and Oilseeds for popu-
larising newly evolved high yielding
varieties among farmers.

(vi) Adoption of villages by various
institutions,  fertilizer  manufacturers,
voluntary organizations etc. for inten-
sive agricultural development work. A
mimmum of 5,000 villages is proposed
1o be adopted during 1982-83.

(vii) Production and distribution of
improved sceds.

(viii) Stepping up fertiliser consump-
tion including intensive promotional
work in 100 selected districts and open-
ing of retail poims,

(ix) Development of Bio-Gas.

(x) Intensifying plant  protection

efforts.

(xi) Popularisftion and distribution
of improved agricultural implements.

(xii) Development of livestock in-

cluding poultry.

(xiii) Development of Fisherics.

(xiv) Development of Afforestation,
Social Forestry and Farm Forestry.

(xv) Distribution of larger credit to
support agricultural production pro-
grammes,

(xvi) Strengthening the infrastructure
for marketing, storage and processing
of agricultural produce.
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(xvii) Full utilisation of training faci-
lities to improve the technical competen-
ce and skills of field workers and

farmers.

(xviii) Development of Scheduled

Castes and Scheduled Tribes.

(xix) Improving the working of Pub-
lic Sector Undertaking by increasing
efficiency, capacity utilisation and the
gencration of intermal resources,

(e) Yes, Sir.

Irrigation Potential of Orissa
*876. SHRI RASA BEHARI BFHE-
RA: Will the Minister of IRRIGATION

be pleased to state:

(a) whether there i§ any special propo-
sal 1o increase the irrigation potential of
Orissa in order to bring it to national
averape; and

(b) what are impediments in allocating
more irrigation projects to Orissa in
order to bring the average to national
level and what specific steps are being
taken to remove the impediments? -

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDEY): (a) and (b).
Under the existing constitutional provi-
sions, proposals for irrigation projects are
identified, investigated. planned, funded
and executed by the State Governments.
No special proposal has been received
from the Government of Orissa to acce-
lerate the increase in the irrigation poten-
tial so as to bring it at par to national
average within a specified time-frame.

News Captioned “Forest Policy at Cross
Roads"

*877. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether Government's attention has
been drawn to an article entitled “Forest
Policy at Cross Roads” appeared in Times
of India, dated 16 March, 1982;
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(b) if so, whether Government will
consider development of forests by en-
trusting to advisasis and other socially
backward groups as part of its policies of
social justice; and

(¢) whether Government have plans to
take enmergetic steps for reaforestation of
the forest area which is fast receding
causing serious danger for the future?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHR1 R.V.
SWAMINATHAN): (a) Tht Government
are aware of the article entitled “Forest
Policy at Cross Roads” which appeared
in Times of India dated 16 March, 1982.

(b) The Government of India have
commended to the State Governments,
who manage the forests, certain proposals
which provide for active involvement of
local people including adivasis in forest
development works. Briefly they are as
follows:—

(i) To elimipate contractors’ agency
in forest development works and orga-
nise their execution through Tribal or
labour cooperatives, or Forest Develop-
ment Corporations so as to pass on
the benefits to the persons directly in-
volved in the work.

(ii) To consider the model afforesta-
tion scheme proposed by the Central
Board of Forestry which provides for
local poor families being entrusted with
government forests for afforestation,
their protection and eventually sharing
the net profits.

(c) Yes, Sir The Government are ac-
tively involved in plans for afforestation.

Cancellation of Insurance Agreement by
Insurance Companies on Death of Cattle
Due to Rinderpest

*878. SHRI NAWAL KISHORE
SHARMA: Will the Minister of AGRI-

CULTURE be pleased to state:

(a) whether it is a fact that following
the outbreak of rinderpest recently, the
insurance companies have started cancel-
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ling insurance
owners;

agreement with dairy

(b) whether it has also come to his no-
tice that the insurance companies have
refused to pay compensation for the majo-
rity of animals insured with them,;

(c) whether the cattle owners had a
meeting with him; and

(d) if so, the steps taken to look into
their grievances?

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) and (b). No, Sir. The
insurance companies have netiher cancel-
led any insurance agreement with dairy
owners nor have they refused to pay
compensation for the insured animals
because of the outbreak of rinderpest,

(c) Yes, Sir.

(d) Intensive prophylactic vaccination
against rinderpest was taken up in the
affected areas of Delhi immediately after
the outbreak of the dissase. About 83,600
animals were vaccinated and medicines
worth Rs. 1.35 lakhs were distn-
buted for controlling the disease. The
question of improving sanitary conditions
in dairy colonies has also been taken up
with the Delhi Admiristration.

Accommodation for Press Correspondents

9464. SHRI RAM VILAS PASWAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Press correspondents in the
capital have been facing great difficulties
for want of proper housing accommoda-
tion;

(b) whether Government propose to
provide housing accommodation to all the
big and small papers/press correspon-
dents postal in Delhi/New Delhi on
cheaper rates;

(c) whether Central Government pre-
pose to create any special fund for the
purpose; and

(d) if not, the i'cnons thereof?
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" THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND

HOUSING (SHRI BHISHMA NARAIN-

SINGH): (a) No such complaint has been
received by the Government.

(b) to (d). There is no such proposal.

Water Charges at Santragachi Central
Government Staff

9565. PROF. RUP CHAND PAL:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have received
representations  protesting the enhance-
ment of the water charges at the Santra-
cachi Central Government staff quarters,
Howrah;

(b) if so, the details thereof;

(c) steps taken by Government not
to enhance water charges; and

(d) if no steps have been taken thereon,
the reasons for the same?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI1 BHISHMA
NARAIN SINGH): (a) Yes, Sir.

(b) and (¢) The Welfare Association
Santragachi Central Government Staff
Quarters (General Pool). Howrah has
represented against the enhancement of
waler charges from Rs. 4.50 to Rs. 12.50
p.m. w.e.f. 1-4-77 at Santragachi Central
Govt. Staff Qrs. (Type U/IID. This
question was also taken up by the Staff-
side in the 20th Meeting of the Depart-
mental Council (JCM) of the Ministry of
Works & Housing held on 5-2-81. The
Staff-Side was informed that since the
rates are assessed on the basis of estab-
lished financial principles, namely, actual
expenditure incurred by the Government
on providing water to the residents, there
was no possibility for reconsideration of
the same.

(d) Does not arfse.
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Allotment of Land to inhabitants eof
Kingsway Camp Delhi

9466. SHRI CHINTAMANI JENA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that 160 yard
plots were allotted to the inhabitants of
Kingsway Camp, Delhi in Dr. Mukher-
jee Nagar, Outrum Line and Hudson
Line way of draw in 1970;

(b) is it also a fact that possession of
some plots was pgiven and rest of the
plots have not yet been given; if so, the
reasons of this discrimination and delay
despite the decision of Government 12
years ago;

(c) steps taken by Government to ins-
truct DDA to give possession of the plots
to the remaining allottees;

(d) the exact time by which possession
will be handed over to the rest of the in-
habitants; and

(e) whether the increased cost of cons-
truct‘on in the last twelve years will be
borne by Government because of the de-
lay caused by not giving possession of
these plots to the remaining allottees?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

{(b) Yes, Sir. The possession of the
some plots was given by the Municipal
Corporation of Delhi after executing the
agreements with the allottees that they
will surrender the temporary accommo-
dation earlier allotted to them within a
period of one year but many of them
even after constructing buildings on
the plots have not surrendered the
quarters. The DDA has therefore de-
cided to give possession of the plots
only to those who surrender the quar-
ters.

(c) and (d) Possession of remaining
plots is being given by Delhi Develop-
ment Authority to allottees who are sur-
rendering the quarters and have paid due
instalments,

(e) No, Sir.
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Affect of increase in Urea Price on Fer-
tilizers Consumption

9467. PROF. MADHU DANDAVA-
TE: Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether the increase in the price of
urea by Rs. 350 per tonne has adversely
affected the consumption of fertilizers;

(b) if so, what has been the fall in
utilisation of fertilizers; and

(¢) what has been the consequent ef-
fect on the production of food grains?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R.V.
SWAMINATHAN): (a) and (b) The fer-
tiliser consumption in 1981-82 is estimut-
ed at Rs. 61.3 lakh tonnes of nutnents
showing an increase of about 11.15 per
cent over 1980-B1.

(c) Question does not arise.

Allegations of Corruptions against Class
I Officar

9468. SHRI R.P. YADAV: Will the
Minister of IRRIGATION be pleased to
state:

(a) what is the normal procedure adop-
ted for processing the allegations of cor-
ruption against the Class I Officers;

(b) how many such complaints,/allega-
tions have been received against Direc-
tors working in the Central Water Com-
mission during the last two years; and

(c) what are the .nature of the allega-
tions and what action has been taken
against each of these allegations?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) According to the
procedure as laid down by the Depart-
ment of Personnel and Administrative Re-
forms, investigations are made depart-
mentally by Vigilancé Officers or by the
Central Bureau of Investigation on all
complaints in which there is an allega-
tion of cnrruption or improper motive
or if the alleged facts prima-facie in-
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dicate an element or potentially of
vigilance angle. The procedure also
envisages Suitable action being taken’
against complainant for making a false
complaint in case fie fails to substantiate
the allegations when required to do so or
the complaint is found to be malicious,
vexatious or unfounded.

(b) and (¢) During the last two
vears, three such complaints were re-
ceived against Directors of the Central
Water Commission in which allegation
of corruption were leveNMed. Qut of
these three cases one has already been
closed with the approval of the Cent-
ral Vigilance Commission, another is
under investigation in the Central Water
Commission and the third case is still
under consideration.

Proposal to Ban Import of Pulscs

9469. SHR1 B. V. DESAIL: Will the
Minister of AGRICULTURE be plecased
10 stale:

(a) whether Government are consider-
ing banning of import of pulses which
are now handed through the National
 Agricultural Cooperative  Marketing Fe-
deration;

(b) if so, whether this is the cause of
the fall in price 6f gram in the country;

(c) whether it is also a fact that Food
Corporation of India and the National
Cooperative Consumers Federation have
already asked to intervenc in the markel-
ing and undertake projects to boost the
price level;

(d) whether it is also a fact that the
Ministry is seriously concerned over the
faling  prices of gram especially in
M. P. markets; and

(e) if so, by what time the final deci-
sion in this regard is likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R.V.
SWAMINATHAN): (a) and (b). During
1982-83, the import of pulses is allowed
under Open General Licence by all per-
sons. In view of the reported fall in
prices of gram during the current mar-
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keting season thero is a proposal to ban
the import of pulses especially chic

peas”.

(c) to (e) The Government have asked
that a quantity of 40000 M. Tonnes of
gram should be purchased by different co-
operative and public sector agencies in
Madhya Pradesh during the current mar-
keting season o stabilise the prices of
gram.

Allotment of Edible Oil to Maharashtra

9470. SHRIMATI PRAKASH CHOU-
DHARI: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) whether Maharashtra State have
communicated the Centre about the mon-
thly requirement of edible oils; and

(b) the allotment of edible oils made
by the Centre for the period January to
March, 1982?

THE DEPUTY MINISTER IN TRE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHR1 MOHANMMED
USMAN ARIF): (a) Yes, Sir.

(b) During January 1o Muarch 1952
allocations of imported edible oils 1o
Maharashtra were as follows:—

RBD Palm oil

Palmolien

January, 82 3200 tonnes 291 tonncs

February, 82 . 3200 tcnnes 231 tonnes

Alarch, 82 3200 tonnes 231 tonnes

Slums Improvement in States

9471. SHR1 K. MALLANNA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the names of States which have
spent Funds allocated by the Centre for
improvement of slums during the period
from 1979 to 1981; and
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(b) the names of the State Govern-
ments which did not utilise the full
amount allocated by Central Government
during the above period?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). Slum improvement
is a subject in the States Sector and
funds are provided for it in the State
plan under the Minimum Needs Pro-
gramme. Therefore, the question of
utilisation of the Central Funds by the
State Governments for Slum Improve-
ment does not arise.

Erection of barriers between “YZ" and
“Z" Blocks in Sarojini Nagar, New Delhi

9472. SHRI UMA KANT MISHRA:
Will  the Minister of WORKS AND
HOUSING be pleased to refer to the re-
ply given to Unstarred Question No.
4048 on 14 September, 1981 regarding
the use of by-lanes as thoroughfare in YZ
and Z blocks in Sarojini  Nagar and
stale:

(a) the progress made of erection of
permanent  barriers in between the by-
lanes of type ‘D’ quarter Nos. YZ 27
and 29 and Z11 and 13 in Sarojini
Nagar;

(b) whether the Residents Welfare As-
sociation of Type “D" quarters had also
requested the Executive  Engineer, “G"
Division and Assistant Engineer; Sarojini
Nagar Enquiry Office in September, 1981
for providing permanent “everlasting bar-
riers prevenling the misuse of by-lanes as
thoroughfare; and

(c) since temporary barriers erected hy
CPWD Enquiry Office in November,
1981 did not last even for one week,
whether permanent steel or concrete bar-
riers will be providéd there?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS A_\ND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Permanent barriers were
provided in October, 1981,

(b) Yes, Sir. P
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(c) The barriers, erected in October,

1981, were partially broken by the mis-
creants, but the same have since been
repaired.

frelt faem sifvero & e =
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Farms for Cultivation of Wheat and
Paddy

9474, SHRI G. Y. KRISHNAN: Wil
the Minister of AGRICULTURE be
pleased to state: .

(a) whether Government have reviewed
its policy to encourage development of
large size farms for cultivation of wheat,
paddy etc; and

(b) if so, what are the details in this
regard?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R.V.
SWAMINATHAN): (a) at present
there is no such policy or proposal under
the consideration of the Government.

(h) Does not arise.

APRIL 26, 1982

Written Answers 48

Construction of F.Cl. Godown in
Biharshariff

9475. SHRI VIJAY KUMAR YADAV:

Will the Minister of 'AGRICULTURE
be pleased to state:

(a) the number and places of F.C.L
godowns in Bihar State;

(b} whether it is a fact that Bihar-
shariff, Nalanda District has no F.C.L
godowns resulting in great difficulties in
storing sugar, foodgrains and other es-
sential commodities for the public distri-
bution system; and

(c) if so, whether Government have any
scheme to construct F.C.I. godown at
Biharshariff, if so, the details thercof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) A statement
is attached.

(b) and (c). The Food Corporation of
India does not have its godown in Bi-
harshariffl. The Corporation  maintains
large buffer depots for shortage of
foodgrains for further distribution to
the State Government and such depots
are located at centres keeping in view
operational requirements. The respon-
sibility for public distribution and
operating godowns at convenient sub-
distribution points in Bihar is that of
the State Govermment.

Statement

Statement showing the number and

places of Food (Corporation of India

godowns (owned and hired) in Bihar
Region,

I. Bhagalpur
1. Bhagalpur
2. Banka
3. Barahat
4. Sahibagan;

Jasidih

6. Mongy

(T
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Lakhisarai

3. Jamui

g.

Jhajha

II. Gaya

10.
11,
12.
13.
14.
15.
16.
2
18.
19.
20.
H1.
ar.
22.
23.
24.
25.
26.
27.
28.

29.
30.
1.
32.
33
34.
35
36.
37
38.

39.

Chandauli
Daltongan]
Gaya
Garhwan Rd,
Hazaribagh
Koderma
Manpur

Panchananpur

Bhagwanpur
Chanpatia
Chapra

Dalsai Ogsarai
Darbanga
Gopalganj
Hazipur
Jainagar
Kalambagahrd
Kanti

Kalbari Road
Koini

Lalganj
Maripur
Muzaffarpur
Motipur

Narkatiagan j
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41.
42.
43.
44.
45.
46.
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Pandaul
Patahiroop
Punaura
Sikandarpur
Sahabpur Patori
Samstip .r
Sitamarhi
Teghra

Tilrath

Purnea
Belouri

Farbesganj
Gulabb ga
Koshicolony
Kursella
Katihar
Kishanganj
Madhepura
Moranga
Raghopur
Saharsha
Supaul
Arrah

Barh

Bihta
Buxar
Dighaghat
M: saurhi
Mokameh
Khagaul

Phulwrrishariff

Ranchi

Chakradhrapur
Girakunds
Dhanbad
Hatia

Hehal
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75-  Jamshedpur
76. Ranchi
77- Tatisilwal

Release of new variety of Mustard by
1.C.A.R.

9476. SHRI VIJAY KUMAR YA-
DAV: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that ICAR have
developed, release dand field tested a new
mustard variety, giving yield of 27 quin-
tals a hectare against the present average
yield of only 6 quintals;

(b) whether this variety has been re-
leased in all ICAR farms and its tech-
logy transferred to other centres and
if so, the full details of yield centre-
wise;

(c) whether the seeds of the new varie-
ty have been marked by the National
Seeds Corporation or any other agencies
and if so, the quantities of seeds sold/dis-
tributed so far;

(d) whether Government propose to
recommend reduction in cultivated area of
mustard land and divert thig land to other
crops; and i S TR

(e) whether Government propose 1o
honour the concerned scientists for this
break-through?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R.V,
SWAMINATHAN): (a) Yes, Sir. The
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Indian Council of Agricultural Research
have developed a mew mustard variety,
Pusa Bold, having an yield potential of
27 glha against the present average yield
of 6 glha. This variety is presently un-
dergoing field tests organised by the Indian
Agricultural Research Institute, New Delhi.
Hence, it has not yet been released for
general cultivation.

(b) This variety is being tried under
thev All India Coordinated Research Pro-
ject on Oilsceds in different parts of the
country, where mustard is grown, from
1977-78 1o 1980-81. The average yields
of Pusa Bold of various locations obtained
from different evaluation trials over the
years, 1977-78 1o 1980-81 are given 1mn
the attached statement. In addition, the
Indian Agricultural Research Institute sci-
entists have also tested this variety in the
Union Territory of Delhi. The average
yield is 18-19 q ha and the maximum yield
under proper management conditions is
27 qha. Under rain-fed conditions, the
variety has yielded 20.47 q ha during 198i-
81 on the ILAR.L Research Farms

(c) In view of the fact that this variety
has not vet been released for general cul-
tivation, the question does notr arise at

this stage.

(d) There is no proposal of the Govern-
ment at present to recommend reduction
in cultivated area of mustard land and,
divert that land to other crops.

(¢) This variety is still being field-tested
for its yield and stability. It is, therefore,
too early to consider such a proposal.

Statement

Reference of mustard veriety, Pusa Boldunder diffi rent evaluation tria!« during 1977-78 to 1980 81.

Year

- — e 0.

Initial Evaluation Trial (IET)

1977-78 . : ; "

Coordinated Varietal Trial (CVT)
1976<79 . . ‘ . ' ‘

19798-0 . . ‘ . .
National Evalvation Trial (NET)

1980'81 . . . . . .

Yield Na. of Locations
(4/ha)

14-26 3

11+25 6

1459 7

13-04 10
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Production and Export of Mangoes

9477. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that top varie-
ties of mangoes are produced in  our
country;

(b) if so, the details of the top variclies
of mangoes;

(c) whether it is also a fact that man-
goes are exported from our country;

(d) if so, the varieties exported du-
_ring 1980-81;

(e) whether Government have pre-
pared any scheme to berosy production
of mangoes; and

(f) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) Yes. Sir.

Name of the Varieties

| .“phuuxu .
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(b) List of the important varteties is
given in the attached statement.

(c) Yes, Sir.

(d) Alphonso is the major and the most
important exported variety. Export of
other varidties is negligible. However,
exact names of other varieties are not
available which were exported in the
pasl.

(e) and (f). The Government of India
is implementing the scheme of setting up
of Elite Progeny Orchards at 11 places
with an outlay of Rs. 195.08 lakhs. The
scheme provides for:—

(i) Establishment of Elite Progeny
trees of outstanding merit for further
propagation.

(i1) Production of quality nursery
plants for supply at reasonable rates.

(iii) Training in orchard manage-
ment, nursery production and post har-
vest handling.

(iv) Serve as demonstration centre for
post harvest handling.

Statement

Fruit Characteristics

Medium, Ovare oblique, capucine yellow, flesh firm,

abundant juices.

2. Bangalora < g
(Totapuri, kilimukku)

3. Banganpalli

Medium, oblong, prominent beak, skin, thick flesh firm,
mustared yellow, julce scanty.

Large, obliquely oval, flesh firm to meaty, maize yellow,

{Pairi) juice moderate.

4. Duschri

Small to mediam, oblong, flesh firm, capucine yellow,

juice scanty to moderate.

Ly

Fazli . . . . . Large, oblong oblique, flesh firm, cosse green when

mature and primuline ycllow when fully ripe.

6. Gulab Khas

Small to medium, oblong oblique, cadium yellow,

flesh firm, juice moderate to abundant.

7. Langra . i ;

M« dium, ovate, flesh firm to soft, lemon yellow with

strong flavour, moderately juicy.

8. " Rajopuri

Medium to large, ovate oblong, flesh firm, prinnard

yellow, moderate juicy.

9. Rumani

Medium, apple shaped, flesh firm to meaty, primuline

yellow, moderately juicy.
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Name of the Varieties

Fruit Characteristic

10. Malda : 3
(Bombay green)

11. Neelum

Medium, ovate oblong to obong uniform, mikado
orange, flesh firm to soft, moderately juicy.

Medium ovate oblique, flesh firm, premuline yellow,

moderately juicy.

12. Safdar pasand

Medium, oblong to oblong oblique, flesh firm, fiberless,

capucine yellow, modcrately juicy.

13. Samar Bahisht Chausa

Medium, ovate to oval oblique, flesh fiberless, primuline

yellow.

14. Suvaranarekha . 5

15. Zardalu

Medium, ovate oblong, flesh fiberless, Primuline
vallow,

Meatum, oblong tw obleng obliqjue, flesh firm to

soft, sparingly fibrous, capucine yellow, moderatcly

uicy.

Edible oils supplied to Himachal Pradesh

9478. PROF. NARAIN CHAND
PARASHAR: Will the Minister of TIVIL
SUPPLIES be pleased to state:

(a) the month-wise quantity of edible
oils supplied by Central Government to
the State of Himachal Pradesh in 1980-81
and 1981-82 for distribution among consu-
mers by the Fair Price Shops, and the
quantity of edible oils actually distributed
by the Fair Price Shops; and

(b) the quantity of edible oils which re-
mained undistributed and the reasons
therefor?

— e —— | ———ee et

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) and (b). A statement
showing month-wise quantity of imported
edible oils allocated to and lifted by the
State of Himachal Pradesh in the financial
years 1980-81 and 1981-82 for distribution
among consumers by the Fair Price Shops

is attached. By and large, the enlire

quantity  lifted gets distributed over a

period of time.
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Selection Grade to Staff Working
in GBWRO

9480. SHRI R. P. DAS: Will the Minis
ter of IRRIGATION be pleased to state:

(a) whether Government have dirccted
the authorities of Ganga Basin Water Re-
sources Organisation (now attached to Cen-
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tral Water Commission) to implement the
order of appointment in Selection Grade
to all categories of Ministerial staff a3
well as W/C staff who have covered
2/3rd span of their pay scale or whose
pay have been stagnated;

(b) the progress made in the matter and
by what time this will be implemented;
and .

(¢) Government's reaction in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI Z.
R. ANSARI): (a) Yes, Sir.  The general
orders on the subject are applicable to
the staff in question.

(b) and (c). The details are being

ascertained.

Sale of D.D.A. Flats to Journalists

9481. SHRI SATYASADHAN CHAK-
RABORTY: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Press Association has sub-
mitted a representiation suggesting allot-
ment of a quota of DDA flats for sals o

the jouvrnalists;

(b) whether Government have taken
any decision; and

{¢) whether Government will consider
letting out flats to the needy journalists on
markel rent?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The DDA has reported that
a leter in this regard was received from
the Chairman, Press’ Accreditation Com-
mittee addressed to the Lt. Govemor.

{b) No, Sir.

(c) The DDA Las no such scheme. The
Oircctorate of Estates is maintaining a
Press Fool consisting of 110 units of
various types of Government resideatial
accemmodation.  The allottment  from
this Pcol is made only to accredited prass
correspondents, new cameramen, cartoon-
ists etc. on payment of licence fee on the
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recommendations of the Screening Coni-
putice set up in the Press Information
Bureau, Ministry of Information and
Broadcasting.

House building Advance given to Em-
ployees of FCI

' 9482. SHRI BHEEKHABHAI: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether it is a fact that the manage-
ment of Food Corporation of India has
enhanced the maximum limit of House
Building Advance from Rs. 70,000 1o Rs.
1 lakh for Category-1 employees (officers)
with effect from 16-5-1981 and if so, the
reasons thereof;

(b) whether it is a fact that the bencfit
of this enhancement has not been allowed
to low paid employees (Category-I1l, 1V),
if so, the reasons thereof and what action
is being contemplated to enhance the BHA
limit so as to give benefit 10 low paid em-
ployees in view of the like in cost of
materials/flats/plots etc.: and

(c) whether there is any proposal for
final withdrawal from CPF (Employees
share as well as employer share) for the
purpose of making payment towards the
cost of flats etc. in favour of employees
who have completed five years of service
and if so, the decision thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT
(KUMARI KAMLA KUMARI): (a) and
(b). The Food Corporation of India has
enhanced the maximum limit for sanction
of House Building Advance to an em-
ployee from Rs. 70,000/- to Rs, 1,00,000/-
without any change in other conditions
and restrictions like 75 months pay or cost
of the house/flat whichever is less etc.
This ephancement will enable such em-
ployees whose 75 months pay exceeded
Rs. 70,000/- to draw advance within the
Ceiling of Rs. 1,00,000/~ Since 75 months’
basic pay of a Category-1Il or Category-
IV employees of the Corporation would
be less than Rs. 70,000/-, their interests
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have not been adversely affected by this
enhancement.

(¢) A proposal is under examination of
the Corporation.

Rise in prices of certain commodities

9483. SHRI BHOGENDRA JHA: Will
the Minister of CIVIL SUPPLIES be
pleased to siate:

{a) what is the State-wise position with
regard to the rise in the prices of food-
grains, edible oil, baby food, milk powder,
industrial products etc. during the last three
months in the retail market, particularly
in Bihar; and

(b) what steps are being taken to bring
the price down?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) and (b). The percen-
tage variation in the retail prices of selec-
ted commodities during the past. three
months ending March, 1982, at selected
centres including three centres in Bihar,
is indicated in Annex. Such information
is not available in respect of milk powder.
The figures given in the statement indicate
that the prices of a number of commodi-
ties have generally moved down or re-
mained steady during the past three months
though there are a few commodities the
prices of which have shown an uptrend at
some centres during the same period.
[Placed in Library. See No. LT—4023/
82].

The main thrust of the Government po-
licy to keep prices in check and improve
the availability of essential commodities
is to increase production. The other
measures being taken by the Government
include expansion and improvemen:t of the
public distribution system, augmentation
of domestic production of commodities in
short supply by imports, improvement of
infra-structural facilities, continuation of
restrictive credit policy and implementation
of various orders issued under the Essen-
tial Commodities Act and similar legisla-
tions by the State Governments.
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Sale of rationed articles in whole-sale
market by Fair Price Shop owners in Dclhi

9844, DR. A. U. AZMI: Will the Min-
ister of CIVIL SUPPLIES be plcaged to
state:

(a) are Government aware that fair price
shop owners in Delhi are selling in abun-
dance rice and other commodities in
whole-sale markets of Delhi through the
nearby retailers whom they supply the ra-
tioned items drawn surreptitiously on the
ration cards thereby accumulating unearn-
ed wealth; and

(b) if so, will a survey be undertaken cf
the retail outlets and fair price shops to
check their holding in conjunction with
the purchase vouchers and their accounting
for?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) and (b). The fair
price shops are being kept under constant
watch by Delhi Administration. Their
books of accounts are examined and physi-
cal stock verified from time to time.
Whenever instances of surreptitious diver-
sion of specified food articles came to
notice of Food and Supplies Department
of Delhi Administration, it took suitable
action as per provision of law .gainst de-
faulters.

Requirement of Edible Oil in Andhra
Pradesh

9485. SHRI G. NARSIMHA REDDY:
Will the Minister of CIVIL SUPPLIES be
pleased to state:

(a) what is the total requirement of
edible oil in Andhra Pradesh and out of
this how much is supplied by Central Gov-
ernment for distribution through thz Fair

Price Shops; and

{b) whether Central Government have
enhanced the Centrai quota of edible oil
to the States and if so, how much of
additional quantity will be made available
to Andhra Pradesh and since when?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHR1 MOHAMMED
USMAN ARIF): (a) and (b). For the oil
year November 1981 to October 1982,
Andhra Pradesh has indicated its require-
ment of imported edible oils as 2,64,000
tonnes (i.e. 22,000 tonnes per month).
During the last oil year (November 1980
to October, 1981) the average monthly
lifting by Andhra Pradesh was only 2,950
tonnes during April—August, 1981. Allo-
cations to Andhra Pradesh during January
—March, 1982 were made on this basis.
From April 1982 onwards, allocations of
all States/Union Territories have been in-
creased.  Allocation of Andhra Pradesh
has also been increased to 3,300 tonnes.

Denudation in Hazaribag National Park

9486. SHRI A K. ROY: Will the Minis-
ter of AGRICULTURE be pleased to
state:

(a) whether he is aware of fast denuda-

tion of Hazaribag National Park in Bihar
by reckless cutting of trees by the con-

tractors, if so, facts in details;

(b) whether there is any rule or code
for cutting trees in a National Park, if so,
detaiis of that and whether that is being
observed,;

(c) any machinery to monitor that code;

(d) whether Central Government would
make a thorough probe into the sudden
increase in the rate of deforestation 1n
Hazaribag district in gencral and National
Park in particular disturbing the ecological
balance;

(¢) whether he is aware that a meeting
of the tribals and other local persons was
held at Hazaribag on 4 April, 1982 and
threatened agitation against such reckless
deforestation; and

(f) if so, steps taken on that?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R.V.
SWAMINATHANJ: (a) No such reports
have been received recently.
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(b) and (c). Under thé provisions of the

Wild Life (Protection) Act, 1972, cutting of
trees is not permissible in a National Park

unless soecifically permitted by the Chief

Wild Life Warden for the improvement
and better management of Wild Life.

(d) The matter is emgaging the attention
of Government.

(e) No, Sir.

(f) Does not arise.

Development of fruit and Vegetable farms
in Cooperation with modern bakeries.

9487. SHR1 GHULAM MOHAMMAD
KHAN: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that Govern-
ment in cooperation with Modern Bake-
Ties, propose to develop fruit and vege-
table farms;

(b) whether it is also a fact that an in-
tegrated horticultural development prog-
ramme is also envisaged to encourage far-
mers; and

(c) if so, what are the details of the
projects in this regard?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) No, Sir.

(b) and (c). Governments of Karnataka,
Uttar Pradesh and Haryapa are formulat-
ing integrated horticultural development
programme to encourage the farmers of
their States. The projects are likely to
include different aspects of production,
processing and marketing.

Government of India has formulated a
scheme for the intensification of vegetable
production for internal consumption and
export with an outlay of Rs. 6 crores. The
scheme will be operated around 15 large
cities and will cover production, post har-
vest handling, processing and training.
704 LS. —3
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Allegations Against District Manager, FCI,
Trivandrum

9488 SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) wheher the Food Corporation of
India Class IV employees Umon, Trivan-
drum has made certain allegations against
the District Manager, F.C.l., Trivandrum;
and

(b) if so, details of the allegations and
the acticn taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARL
KAMLA KUMARI): (a) Yes, Sir.

(b) Certain general allegations have been
made against the District Manager, F.C.I.,
Trivandrum regarding non-rotation of cer-
tain Watchmen at Valiathura Main and
sub-Depot of F.C.I. and revengeful attitude
against Watch and Ward Officials when
such discrepancies were pointed out. The
allegations have been enquired into by the
Senior Regional Manager, Trivandrum.
Instructions are being issued by him to
District Manager to adopt rotational post-
ings of watchmen. The allegations relat-
ing to revengeful attitude were not borne
out by facts.

Import of Tractors from Romania

9489. SHRI L. S. TUR:

SHRI NAWAL KISHORE
SHARMA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whethey Government of India im-
ported Universal 445 tractors from
Romania;

(b) if so, whether it was properly chec-
ked and tested;

(c) whether it is in the knowledge of

Government that this tractor costs about
Rs. 80,000} to the farmer;

(d) whether it is also in the knowledge
of Government that this tractor is a failure
and farmers are agitating for the refund
of money; and \
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(e) action being taken to compensate the
farmers?

THE MINISTER OF STATE IN THE
MINISTRIES OF ‘AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R: V.
SWAMINATHAN): (a) Even though
import of complete tractors has pot been
allowed in the country after 1973-74
M|S United Auto Tractors Ltd., Hydera-
bad have been importing since May, 1975,
completely knocked down packs of Um-
versal 445 tractors from their coilabora-
tors in Romania.

(b) The tractor model Universal 445
(imported unit) was tested at the Govern-
ment of India Tractor Training and Test-
ing Station, Budni from July, 1971 1o
August, 1972, Based on test results, the
performance of the tractor was found to
be satisfactory.

(c) The current price of the tractor is
Rs. 78,882.50 (ex-works) as reported by
M/s. United Auto Tractors Ltd.

(d) No such instonces have come 10
the notice of the Government.

(¢) Does not arise.

Appointment of Director of C.T.C.R.L

9490. SHRI JAGPAL SINGH: Will the
Minister of AGRICULTURE be pleased
to state: 4

(a) whether it is a fact that interview for
the appointment of Director, Central Tuber
Crop Research Institute (CTCRI) was
completed on 6th January, 1982;

(b) whether it is also a fact that a per-
son who was neither a candidate for the
post nor was interviewed by the Board has
been appointed as Director of the Instiute;
and

(c) if so, the circumstances under which
the procedure and the principles regulat-
ing the selection were discarded?.

THE MINISTER OF STATE IN 'THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir.
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(b) Dr. N.M. Nayar who was earlicr the
Director, Central Plantation Crops Re-
search  Institute, Kasaragod has been
transferred temporarily as Director, Cen-
tral Tuber Crops Research Institute, Tri-
vandrum as permissible under the Rules.

(c) No irregularity has been committed
as transfer of Directors ffom one lostitute
to another is permissible under the Rules.

Components for Manufacture of Vanaspati
Ghee

9491. SHRIMATI PRAMILA DANDA-
VATE: Will the Minister of CIVIL. SUP-
PLIES be pleased to state:

(a) what are the components that go
into the manufacture of Vanaspati ghee;

(b) what is the cost structure of vanas-
pati ghee approximately per kg;

(c) what is the cost of hydrogenation;

(d) what would be the cost of the re-
find oil without hydrogenation;

(e) whether it has been brought to the
notice of Government that R.B.D. palm
oil is being sold as vanaspati in the
market; and

(f) if so, whether Government propose
to discontinue the manufacture of vanas-
pati completely 1o reduce the cost and
instead sell only refined 0il?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) and (b). The main in-
gredients for vanaspati are raw edible oils
and vitamin ‘A’

The cost of conversion of these into
vanaspati includes that for power coal,
chemicals, wages and salaries, depreciation,
interest on capital, etc. The actual inci-
dence of the cost of conversion, including,
hydrogenation, depends on a number of
variables including the scale of production.

(c) The cost of hydrogenation, which
depends on the size of an individual unit,
ranges between Rs. 400/-to Rs. 500/-per
M.T.
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(d) The cost of refined oil without hy-
drogenation varies from oil to oil and 1s
determined by factors such as the scals of
refining elc.

(¢) No specific complaint in this regard
has been received

(f) No, Sir.

NCDC Assistance for Sericulture Develop-
ment

9492. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether National Cooperative Deve-
lopment Corporation is giving assistance
for the development of sé€riculture;

(b) the activities for which this assistance
is' given; and

(¢) whether it is also assisting the agri-
culturists who are raising Mulbery Plants?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) and (b).NCDC
is providing financial assistance through the
State Governments for the development
of sericulture cooperatives for the follow-
ing activilies:—

(i) Strengthening of share capital base

of Apex/Central/Régional/Primary Seri-
cultural cooperatives;

(i) Construction of warchouses slorage
godowns by  Apex/Central/Regional
Primary sericultural cooperatives;

-~ (iii) Purchase of transport vehicles by
Apex sericultural cooperatives;

(iv) Appointment of key personnel in
the Technical and Promotional Cells of
Apex. sericultural cooperatives;

(v) Establishment of filatures by silk
reelers’ cooperatives; and

{(vi) Establishment of grainages for the
purpose of silk worm seed multiplica-
tion by Apex/Central/Regional|Primary
Sericultural cooperatives and cooperative

marketing federations.
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(c) No. Sir. The NCDC does not pro-
vide assistance to individual bzneficiaries.
NCDC assistance is meant only for pro-
moting cooperative programmes.

Sugar Factories of Kamataka

9493. SHRI D. K. NAIKAR: Wiil the
Minister of AGRICULTURE be plecased
to lay a statement showing:

(a) the total number of sugar faclories
working at present in Karnataks;

(b) the total production of sugar in these
factories during last three years;

(c) the total requirement of sugar for
the State of Karnataka and total quantity
supplied for cach year for the last three
yeers; and

(d) whether Government aie aware that
the demand of State is not met and il so,
what are the difficulties coming in the
way?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELCOPMENT (KUMARI
KAMLA KUMARI): (a) 23 sugar fac-
tories in Karnataka went into production
for the season 1981-82 and out of these
16 factories are still working.

(b) The total sugay production of the
factories in Karnataka during the last three
sugar seasons i.e. 1978-79, 1979-80 =znd
1980-81 was 4.89 lakh tonnes, 2,72 lakh
tonnes and 3.71 lakh tonnes respectively.

(c) The monthly levy sugar quotas of
various States are fixed on the basis of
certain uniform norms and not on the
basis of requirement/demand received
from them. In February and August,
1981 Karnataka Government had asked for
the allocation of a monthly levy sugar
quota of 20,000 tonnes.

As regards the gquantity of levy sugar al-
lotted to Karnataka during the last three
years, in 1979 there was decontrol of
sugar upto 16-12-1979 and with effect fromi
17-12-1979 the policy of partial control
was reintroduced. From the said date,
that is, 17-12-1979 the State-wise monthly
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Tevy sugar quotas which were fixed during

~ @previous partial control policy an  the
basis of 425 grams of per capita availa-
‘ility for the projected population as on
1-4-1978, were revived. Accordingly, for
wart December, 1979, 5,241 tonnes of levy
=sugar was allotted to Karnataka and
tthereafter a monthly levy sugar quota of
94,215 tonnes was allotted to the State
Government during the calendar years
and 81.

(d) Taking into accoant the total availa-
Bbility of levy sugar in all the sugar pro-
alucing States during the sugar years 1979-
B0 and 1980-81, it was not found possible
#o increase the State-wise monthly levy
wugar quotas with reference to the latest
wopulation figures in those years. How-
wver, having regard to encouraging sugar
@production prospects in the current 1981-82
sugar year, the Statewise monthly Jevy
-sugar quotas have been revised on the
®asis of 425 grams of per capita availa-
"®ility for the population as on 1-3-1981
zas per 1981 census. Accordingly, Karna-

'APRIL 26, 1982

Written Answers 72

a higher monthly quota of 15, 743 tonnes
from April, 1982 onwards. %

Licensed sugar Factories in the Country

9494, SHRI M. RAMANNA RAI: Will
the Minister of AGRICULTURE “be
pleased to state:

(a) what is the total number of licenced
sugar factories in the country, State-wise;
and

(b) whether all the sugar factories actual-
ly produce sugar?

THE DEPUTY MINISTER IN THBE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) A Statement giv-
ing the total number of licensed sugar
factories in the Country, State-wise is at-
tached.

(b) There are 368 licensed sugar fac-
tories in the Country. 319 factories wor-
ked during the scason 1981-82.

Statement

Statement showing the State-wwise Total number of Licensed susar factories.

— —

Total number of

e . existing licensed

sugar factories
| 2 3

e - -
1 Unar Pradesh 102
2 Bibar 30
3 Punjah .

3 Haryana . . " . 8
5  West Bengal . . . . . ]
% Assam . . 3
< Nagaland . . 1
8 Rajasthan 3
© Madhya Pradesh 9
a0  Orissa 3
‘21 Maharashtra ‘ an
‘ 15

~12 Gujarat
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1 2 3
13 Goa I
14 Tamil Nadu . 23
15 Karnataka 27
16 Pondicherry . 2-
17 Andhra Pradesh 34 o
18 Kerala . . 4
19 Manipur . . . I
Total All India . 368.

Allotment of Surplus land to Harijans

9495. SHRI R.R. BHOLE: Will the
Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether any survey has been car-
ried out to ascertain if the Harijans who
have been allotted Gram Samaj or other
land rendered surplus following the enfor-
cement of the Land Ceiling Act have
actually received possession;

(b) if so, the details thereof;

(c) whether Government propose (0
make failure, to hand over such allotted
land, a cognizable offence; and

(d) if not, how Government propose to
deal with the cases where allotment has
been made on papers only?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHR1
BALESHWAR RAM): (a) and (b). It was
sugeested to the State Governments that
random checking may be undertaken as
part of monitoring effort for ensuring that
landless beneficiaries including Harijans
are actually given possession of agricul-
tural land allotted to them and necessary
entries made in the revenue records imm-
cdiately after allotment,

() There' have been po reports of the
possession of the allotted land not being
handodovermﬂgdbm

(d) Does not arise.

Municipal tax on Agricultural Produce
9496, SHRI KHUMBA RAM ARYA -

Will the Minister of RURAL DEVELOP™~

MENT be pleased to state:

(a) whether the farmers have to: payr
municipal tax on the agricultural wrodiice
which they bring in Mandis for sale whicls
result in benefit to urban people and finan~
cial loss to farmers;

(b) if so, the steps to be taken by Go~
vernment to save farmers from this finam-
cial loss, and i

(c) if no steps are proposed in this re-
gard, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND»
RURAL DEVELOPMENT (SHRE
BALESHWAR RAM): (a) to (c). Muni-
cipal Taxes are levied by the Municipali-
ties under their bye-laws framed in accor-
dance with the provisions of the Municipal:
Acts of the concerned State. No in--
formation is available with this Ministry-
in regard to States and the Municipalities.
which have levied Municipal Tax on the
Agricultural Produce brought by the
farmers to the markets for sale.
has this Ministry received any complaint
regarding financial loss to the farmers om

account of the levy of Municipal Tq
on their agricultural produce brought 1o

the markets for sale.

‘it
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Appointment of Director to Gandhi Smriti (b) whether this consideration was kept
Samiti in view at the time of appoinling the pre-

9497. SHRI KAMAL NATH: Will the
Minister of WORKS AND HOUSING be

pleased to siate:

{a) whether Director of the Candhi
‘Smriti Samity, New Delhi ja appointed
#from amongst the candidates of Gandhian
reputation; and

sent incumbent?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) A copy of the reruitment
rules for the post of Director is enclosed.

(b) Pending selection of a Director on
regular basis, the present incumbent has
been appointed on ad hoc basis for a p2-
riod of six months,

Statement

Recruitment Rules for the Director, Gandhi Smriti Samiti

1. Name of the post

2. No. of post

3. Scale orgay

4 Age for direct recruits

5. Educational and other qualifications re-
quired for direct recruitsy

6. Whether age and qualifications prescribed
for direct recruits will apply in the case
of deputationists ;

7. Period of Probation, if any

8. Method of Recruitment:

9. In case of transfer on deputation grades
from which to be made

Director, Gandhi Smriti Samit

One
Rs. 1100-50-1400 (Since modified to Rs. 1100-
50-1500-60-1800)

Below 45 years (relexable upto five years for
SC/ST candidates)

(i) Qu:fjficatiom :
Graduate. preferably in Indian History or
Humanities.

(1" Experience :

Five Years' experience in University in
teaching or rescarch and/or administration
or journalism or orgnnisin;lhlndling museum/
libraries/prominent institutions of social

work.
No

Two years.

By direct recruitment, failing which by depu-
tation.

(i) Grade I of Central Secretariat Service
with two years service.

(ii) Anv Central class I (Senior Grade) Officer
with two years service in the Scoior scale.

N. B. Provided also that the Chairman of the Samiti will have the powers to relax any of the

qualifications prescribed ahove.

Drinking water for villages

9498. SHRI RAJESH PILOT: Will the
Minister of WORKS AND HQUSING be

pleased to state:

(a) what was the position of drinking
water suprly arrangements for  villages

last year during this month in various Sta-
les; ang

{b) what progress has been made dur-
ing this year and what has been the Cen-
tre's contribution in financing, supervising
and monitoring these efforts?



977  Written Answers

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
- HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). Drinking Water
Supply is a State subject. Schemes are
formulated and implemented by the State
Governments. Funds are provided in the
State- Plans for this purpose. However,
Central assistance is provided under the
Centrally spomsored Accelerated Rural
Water Supply Programme to suppiement
the resources of the State Goveraments
for the supply of safe drinking water to
identified problem villages. The number
of problem villages in various States as
on 31st March 1980 is given in Aanexure
I. [Placed in Library. See No. LT-
4024/82]. The number of problem villa-
ges provided with drinking water supply
facilities during the years 1980-81 and
1981-82 (upto September, 1981) is shown
in Annexure II. [Placed in Library. See
No. LT—4024/82]. The Central assistance
released to various States during these
two years is given in Annexure IIL
[Placed in Library. See No. LT—4024/
82]. This includes the Central assistance to
State Governments for monitoring and
investigation also.

Survey to evaluate migration of fish for
economic zone

9499. SHRI DIGVIJAY SINH: Will
the Minister of AGRICULTURE be
pleased to gtate-

(a) the type of surveys undertaken by
the Fisheries Departments of the Ceutre
and the States to chart, evaluate and route
the migration of fish and crustacean re-
sources of our Effective Economic Zone;

(b) what is the scale and accaracy of
these charts; and

(c) had any specific financial budget
been made to undertake these projects?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V,
SWAMINATHAN): (a) and (b). Explo-
ralory and experimental surveys to asdess
the marine fish and crustacean resources
of the Exclusive Fconomit Zone are being
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conducted by Exploratory Fisheries Pro-
ject, and Integrated Fisheries Pioject.
Surveys of Pelagic (surface and midwater)
fishery were also carried out in the South
West Coast under the Pelagic Fisheries
Project operative between 1971 and 1979.
The state Governments are also conducting
surveys within their territorial water.

The Central Marine Fisheries Research
Institute has undertaken tegging pro-
gramme for the migratory study on crus-
taceans such as prawns and fishes such as
mackerel and oil sardine. The study indi-
cated very limited migratory movements,
the recoveries being within 100 kms from
the place of release along the South West
Coast of India. Further no recoveries ol
tagged fish and prawns have been recorded
beyond 25 kms distance from the Caqasl.
Release of charts on fisheries resources on
suitable scale is being examined.

(c) Rs. 48 crores have been provided to

Exploratory Fisheries Projeot in the VI

Plan for fishery resources survey iunclud-
ing the fishing activities of Integrated Fish-
eries Project. No separale budget provi-
sion has been made for tegging experi-

ments. The work is a part of the research
programme of the Central Marine Fish-
eries Research Institute.

Better utilisation of plant nutrients

9500. SHRI S M. KRISHNA: Will the
Minister of AGRICULTURE be pleased
o state: :

(a) whether it is a fact that contrary
to official claims a majority of the far-
mers in the country are still ignorant of
the appropriate technique of  fertilizers
application to various crops;

(b) if so, whether as a result of this a
big gap is existing between the recommen-
ded dosages and the average consumption;

{c) whether it is also a fact that some
State Governments do not take care 1o
fix norms in connection with the issue of
fertilizers on subsidised rates with the re-
sult that fertilizers are sold without vari-
fication of holdings and proper identifica—
tion of the farmers; and
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(d) if so, the nature of steps to be taken
to seek proper and better utilisation of
plant nutrients to produce more in the
country?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) and (b). No,
Sir, due to efforts made by State Exten-
sion Agencies and Fertiliser manufactur-
ers majority of the farmers are aware
about the appropriate technique of fertili-
zer aplication. However, there is a gap
between recommended dosages and actuai
application as fertiliser use depends upon
a number of variables such as availability
of optimum irrigation, cost-benefit ratio,
weather condition and crop management
practices.

(c) Fertilisers are supplied to farmers at
uniform prices. Under the Integrated
Rural Development Programme  subsidy
for prosphatic and Potassic fertilisers is
provided to the target groups at the usual
rates ie.,.25 per cent for small farmers,
33-1|3 per cent to marginal farmers and
50 per cent to tribal farmers.

(d) Farmers through various extension
agencies are constantly educated about
balanced and efficient use of fertilsers,

Rise in cost of milk and Fodder

9501. SHR1 T. R. SHAMANNA: Will
the Minister of AGRICULTURE be

pleased to state.

(a) whether it has come to the notice of
Government that cost of milk is going up
in place in India e g., in Bombay it is Rs.
5.50 per litre and Rs, 2.80 per litre in
Bangalore;

(b) whether it has also come to the
notice of Goverment that cost of cattle

fodder is very high; and

(c) whether Government will take
steps to help milkmen and alse consumers?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) The milk pricing
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is the responsibility of the respective State
Governments. :

(b) No, Sir.

(¢) Government are taking steps to en-
courage and increase milk production
through various programmes of cattle
development including provision of facili-
ties for cross breeding through artificial
insemination, better veterinary care, bet-
ter marketing arangements and other re-
quired technical inputs on coperative lines,
mainly under the Operation Flood 11 Pro-
ject. These steps are expected to benefit
the milk producers as also the consumers
since more milk will be available.

Declaration of J.N.U. campus is ‘Green
area’ by DDA

9502. SHRI C. CHINNASWAMY: Will
the Minister of WORKS AND HOUSING
be pleaseq to state:

(a) whether Jawahar Lal Nehru Uni-
versity's new campus has been declared as
“Green Area” by D.D.A.;

(b) what steps did DDA take in this
connection;

(c) how many trees have been planted
in the new campus, what is the cost for
planting a tree, the total cost incurred,
how many trees among them did survive;

(d) whether DDA is aware that large
number of trees are being illegally cut
from the new campus Jawahar Lal Nehru

University; and

(¢) steps DDA propose to initiate to-
prevent this?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN

SINGH): (a) No, Sir.
(b) Does not arise.

(¢) 1 (e). The information is being col-
lected and will be laid on the Table of
the Sabha,
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development of houses for weaker
sections

9503. SHR1 P. M, SAYEED: Will the
Minister of WORKS AND HOUSING be
pleased to state:

(a) whether it is a fact that HUDCO
has not so far provided any help and assis-
tance to the Union Territory of Laksh-
dweep for development of houses to the
weaker sections of the people in the terri-
tory;

(b) if so, whether there are many other
territories where the organisations had not
so far provided any help;

(c) what are the main reasons for not
providing any help to the Union territory
of Lakshdweep;

(d) whether many people in the terri-
lory are without any houses; and

(e) if so, whether his Ministry have
initiated any move to help the people
there to build houses and how much will
be provided for house building in the
territory during 1982?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir

-,

(b) The Housing Agencies in the Union
territories of Andaman and Nicobar Is-
ln.nd_s, Arunachal Pradesh, Mizoram ana
Dadra and Nagar Haveli have also not
:vailed of HUDCO financial assistance so
ar.

€c) to (e). In spite of HUDCO's con-
tinuous efforts for getting schemes gene-
rated from Lakshdweep, by taking wp
with the Lakshdweep Administration the
possibilities of availing HUDCO financial
assistance for various Housing Schemes,
ihe Lakshdweep Administartion has indi-
Categ that it has its own schemes for giv-
ing financial assistance for the construc-
tion of houses and hence HUDCO assis-
tance is not necessary. The Central Gov-
ernment Yas no information about the
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number of people without houses in Lak-
shdweep. Approved out lay for housing
in the Annual Plan 1982-83 for Laksh-
dweep is Rs 20.00 lakhs,

Project “Coast Cannel Sweet Water Re-
charging”

9504. SHRI SUDHIR GIRI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether jt is a fact that Govern-
ment of India considered in 1978 the dif-
ferent prospects of a project kmown as
“Coast cannel sweet water recharging”
along the Orissa Coast Cannel in the dist-
rict in the district of Midnapore in West
Bengal;

(b) whether it is a fact that a team of
experts of the Indian Council of Agricul-
tural Research visited Contai in the dis-
trict of Midnapore, West Bengal in 1978
to evaluate the different aspects of the
project; and

(¢) if so, the details of the said pro-
ject and the latest position thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) No, Sir. As
far as the Indian Council of Agricultural
Research is concerned, no such proposal
had been received for consideration.

(b) Yes, Sir. A team of ICAR scien-
tists from three Institutes namely, Central
Inland Fisheries Research Institute Barra-
ckpore, Central Plantation Crops Research
Institute Kasargod, Central Soil Salinity
Research Institute, Karnal ICAR Head-
quarters, New Delhi, Joint Director of Ag-
riculture, West Bengal and Professor and
Head, Division of -Agronomy, Bidhan
Chandra Krishi Viswa Vidyalaya, Kalyani
visited  the  Contai  sub-division of
West Bengal from 1—4 December,
1978. The feam had  observed
that Contai sub-division had great
potential for stepping up agricultural pro-
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duction, fish catch and employment
opportunities. '

Copies of the report of the Team were
sent to Shri Kamal Guha, the then Minis-
ter of Agriculture and C.D., Government
of West Bengal, Calcutta and other con-
cerned officers for taking follow up action
for implementing the suggestions of the
Team,

(c) Question does not arise.

Constitutional stauts’ for cities and towns

9505. DR. KRUPASINDHU  BHOL
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether a Study Group of the Mi-
nistry hag recommended ‘constitutional
status’ for cities and has proposed that the
subject of their governance may be placed
under the Concurrent List of the Consti-
tution;

(b) whether the Study Group has also
proposed a City Model Act to be adopled
by Parliament for their governance by
the States; and

(c) if so. the decision taken in the mat-
ter? -

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) The Group has suggested that
city model act should be adopted.

(c) These recommendations have been
made in the interim report of ihe Study
.Group, appointed by the Government
This was placed before the 8th Joint
Meeting of the Centrypl Council for Local
Government and Urban Development and
the Executive Committee of All India
Council of Mayors held in New Delhi on
5th February, 1982. It was resolved that
State Governments may consider the re-
commendations made in the report on the
Study Group after it is finalised and take
appropriate action. The final report is yet
to be recelved.
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Display of cheese ingredients on containers

9507. SHRI VIRDHI CHANDER
JAIN: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government will make it
obligatory on cheese manufacturerg to dis-
play the ingredients on the packing or
containers of processed cheese;

(b) if so, when; and

(c) if not, what prevents the Govern-
ment to order for display of ingredients
on the containers?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V,
SWAMINATHAN): (a) to (¢). The mat-
ter regarding display of the ingredients
of processed cheese on cheese packages
was taken up with the Ministry of Health
and Family Welfare who are the nodal
Ministry. That Ministry have circulated
the proposal 1o the Dairy Sub-Committee
of the Central Committee for Food Stan-
dards. No final decision has yet been
taken by Government,

Tobacco Production

9508. SHRI NAVIN RAYVANI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the names of tobacco growing Sta-
tes and their annual production and their
brands quality; and

(b) what measures are being taken for
increasing the production of tobacco as
there is a greal demand of tobacco in the
country and abroad? '

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R, V.
SWAMINATHAN): (a) Information in
respect of importance tobacco growing
States is furnished in the enclosed etate-
menil.

(b) For increasing the production ot
tobacco, the following measures are being
taken:—

() Productioa and distribution of
seeds and seedlings of improved varieties;
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(ii) Field demonstrations for dissemi-
naion of improved production techno_lo—
gy :
(iii) Arrangements for input supplies;
(iv) Pest management;

(v) Training of farmers in grading of
tobacco; and

(vi) Transfer of . technology through
extension service. '

Statement

Statement Showing P.oduction and Brand of Tobacco in Important Tobacco Growing Siates

S, State Pr.ov:%uction ip Brand
- '
1 ‘Guiarat . : ’ " . 183-2 Bidi
2 Andhre Pradesh : g i 149-4 Flue-cured Virginia and Mafu
9 Karnataka . . ’ . 275 Ylue-cured Virginia and Bidi
4 Uuar Pradesh : 3 . 20-2 Hookah and Chewing
5 West Dengal . . . ; 17-3 Hookrh and Chewing
6 ‘Tamil Nadu 16-6 Chewing and snuff
7 Bihar 12:0 Hookah and Chewing
£ Orissa -3 Hookah and Chewing
9 Maharashira 6-8 Lidi

Expert body to study problems of sea-food
Industry

9509, SHRIMATI SENYOGITA
RANE: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether jt is a fact that the Union
Government had set up any expert body

to study various problems of the seafood
industry.

(b) if o0, the broad recommendations
made by it; and

(c) the steps proposed to nurse and
look after the future growth of the sea-
food industry?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) A task Force
was constituted by the Ministry of Com-
merce in April 1981 with the following
terms of reference:

(i) to identify the reasons for dec-
line in the exports of marine products
and to suggest remedial measures both
short-term as well as long-term;

(ii) to identify marine products items
for diversification of ¢heir exports and

sleps to be taken for their speedy deve-
lopment;

(iii) to review the existing system of
quality control of marine products and

suggest ways of making it more effec-
tive;

(iv) to review the functions of MPEDA
and define its role clearly in the overall
development of seafood industry; and

(v) to consider any other matters of
vital importance for the development of
exports of marine products.

(b) and (c), The recommendation of
the Task Force have not yet been finalised.
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Open market prices of Foodgrains vis-a-
vis price of Foodgrains Supplied through
F. P 8

9512. SHRI H. N. NANIJE GOWDA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it 1s a fact thai some of
the State Governmenis have fixed the
sale price of foodgrains gupplied by the
Centre at a Price which is equal to the
price prevailing in the opes market;

(b) if so, the names of such States and
the price charged by them for different
commodities that they receive from the
Centre and the difference between  this
price and the market prize; and

(c) whether Government have appoint-
ed any committee to end this  disparity
and if so, the composition and the terms
of reference of fnis Committce and by
what time the recommendations of the
committee will be available to Govern- .
ment?

THE DEPUTY MINISTER iN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMAR1
KAMLA KUMARD: (a) and (b) The .
Government of India supplies wheat
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tribution through public distribution sys-
tem at uniform issue prices to the State
Governments and Union Territory Admi-
pistrations and they, in turn, fix the re-
tail prices after adding their distribution
incideatals to the Central issue prices.
The open market prices of foodgrains
remain fluctuating and the question of
parity between the open market prices
and the retail prices for public distribu-
tion system does mot arise.

(¢) The Central Government constitut-
ed a group of officers to look into the
question of rationalisation of retail prices
of foodgrains issued through public distri-
bution system. The Government after
taking into consideration the views of
this group have advised all the State
Governments/Union Territory =~ Adminis-
trations to keep the margin between the
central issue prices and the retail prices
fixed by them within Rs. 10/- per quin-
tal.

Unemployment in Rural Areas

9513, SHR1 CHINGWANG KON-
YAK: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether it is a fact that unemploy-
ment in rural areas is increasing rapidly;

(b) whether it is also a fact that the
lack of essential infrastrucure and jobs
have caused disappointment and wide-
spread frustration in rural areas; and

(c) if so, the steps proposed by Gov-
ernment to provide employment to vil-
lage youth to make them happy and
contended?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI BA-
LESHWAR RAM): (a) and (b). The
Government is aware of the rising inci-
dence of unemployment in  the rural
areas,

(€) The Ministry of Rural Develop-
ment is implementing programmes such

VAISAKHA 6, 1904 (SAKA)

Written Answers 9o

as National Rural Employment Pro-
gramme (NREP), Integrated Rural Deve-
lopment Programme (IRDP) and Train-
ing of Rural Youth for Self Employ-
ment (TRYSEM) for generating em-
ployment opportunities in the rural areas
of the country.

Janjabati Dam Project

9514. SHRI K PRADHANI: Will the
Minister of IRRIGATION be pleased to
state:

(a) whether the Janjabati under State
river dam project of Orissa and Andhra
in under cemstruction;

(b) if so, the target ¢ate of the com-
pletion of the construction of the above
Andhra-Orissa inter-State river dam;

(c) the estimated cost of that project;
and

(d) the progress made so far in com-
pleting the above river dam project with-
in the target date?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) Yes, Sir. The refer-
ence is presumably to the Jhanjabathi
inter-State project of Andhra Pradesh and

Orissa.
(b) The project is likely to be complet-
ed during the Sixth Plan period.

(¢) The estimated cost of the project is
Rs. 2148 lakhs.

(d) An expenditure of Rs. 557.35 lakhs
has been incurred upto March 1982. The
outlay approved for Sixth Plan for this
project is Rs. 1719 lakhs.
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Request from Karnataka for  Assistance
for New Irrigation Schemes

9516. SHR1 K. LAKKAPPA:
SHRI D. M. PUTTE GOWDA:

Will the Minister of IRRIGATION be
pleased to state:

(a) whether Centrai Government have
received any proposal for the grant of
financial assistance from the Government
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of Karnataka for its mew irrigation sche-
mes; and

(b) if so, full details thereof and what

is the reaction of Central Government
thereto? '

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) No. Sir. Central
Goverament have not received any propo-
sal from the Government of Karnataka
for the grant of financial assistance for its
new irrigation schemes,

(b) Does not arise.

Agreement with Soviet Government for
Irrigation and Water-Ways  Schemes

9517. SHR1I MUKUNDA MANDAL:

SHRI GHULAM MOHAMMAD
KHAN:

Will the Minister of IRRIGATION be
pleased to state: 3

(a) whether Government have entered
into an agreement with the Soviet Gov-
ernment for economic, scientific and tech-
nical assistance in the field of Irrigation
and walter-ways;

(b) if so, details thereof; and

(¢) how the different States of the coun-
try will be benefited through this assist-
ance?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). Yes, Sir.
A statement giving details of agreement is
attached.

(c) The pre-feasibility studies for cons-
truction of a first experimental dam by
using blasting tecanique at a site selected
in Himachal Pradesh and for setting up
of an enaterprise in Gujarat for production
of prefabricated components for canal
structures, etc. are being carried out.
These are pilot projects and it is too early
to say whether the projzcts will be im-
plemented or not. However, the concern-
ed States as well as Cearal Government
would get valuable experience.
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Statement

Statement indicating details of agreement
between India and USSR in the field of
Water Resources Development

A long-term programme of Eccaomic,
Trode, Scientific and Technical coopera-
tion between the Republic of India and
the USSR was signed in New Delhi on
14ta March, 1979. Iy this programme, the
following agreement was reached with res-
pect to cooperation in the field of Irri-
gation:

(a) Study of the technology of transfer-
ence of surface stream flow both within
and between the river basins as well as
the technology of utilisation of under-
ground waters;

(b) Joint study of specific problems in
conmection with building hign dams with
earth and rockfill including dams on non-
rocky foundations; joint study of specific
problems connected with the construction
of large canal system;

(¢) Utilisation of the directed explosion
method for construction of dams and
canals; study of pre-fabrication techniques
for canal lining in the comstruction of
large canal systems and other irrigation
projects;

(d) Use of mathematical models for so-
lution of engineering problems in water
resources;

(¢) Working our of the methos for cx-
tending the life of reservoirs (silt sedi-
mentation).

Vacation of Government Accommodation
from Retired Government Employees

9518. SHRI T. S. NEGI: Will the Mi-

nister of WORKS AND HOUSING be
pleased to state:

(a) whether Government have been very
harsh in getting the Government quarters
vacated from the retired Government ser-
vants and in many cases the Police has
carried out eviction thercby causing great
hardship and humiliation to retired Gov-
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ernment servants who had served Govern-
ment during their whole life with devo-
tion; and

(b) will Government take a human atti-
tude in getting such quarters vacated and
issue necessary instructions to the concern-
ed officers to be compassionate o these
retired personnel keeping in view the fact
that they had been living in these qu:rters
due to their complete helplessness and de-
vise a system by which these retired per-
sonnel could vacate these quarters onl
getting allotment from DDA and other
sources?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Eviction is resorted to only
when the occupzat continues to retain
Government Accommodation unauthorised-
ly after expiry of the concessional periods
of stay allowed to him as per Allotment
Rules. No undue hardship is being caused
in this matter.

(b) Question does not arise
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Finalisation of Draft Plan of M Biock

Shakarpur Extension
9520. PROF. AJIT KUMAR MEHTA:
Will the Minister of WORKS AND

HOUSING be pleased to state:

(a) whether draft plan of ‘M’ Block of
Shakarpur Extension has not yet been
finalised by DDA, though the last date
for comments from the public expired
more than two years @ago;

(b) whether basic development  works
like drainage and brick floaring provided
even in slum area, has been withheld on
account of the non-availability of the said

plan; and

{c) if reply to (a) and (b) is in affirma-
tive, when the plan is likely 10 be finalisei?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (c). Shakarpur Coilony as
included in the list of 612 unauthorised )
colonies identified for regularisation by
the Muaicipal Corporation of Delhi and
Delhi Development Authority, will be re-
gularised alongwith the others in phases
XI in accordance with the Government’s
policy. Development work will be taken up
after the layout plan is finalised. It is
not feasible to indicate the time by which
the various services will be provided.
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Registrants with D.D.A.

9522, SHRT M. RAM GOPAL REDDY:
W;ll the Minister of WORKS AND
HOUSING be pleased to state: -

(a) the¢ number of house seckers regis-
tered with the Delhi Development Autho-
rity under the defferent Schemes as on
31 March, 1982; and

(b) the time by which the said registered
persons are likely to be allotted houses,
Scheme-wise?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The DDA has reported that
the approximate number of  registrants

704 LS—4
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under different housing schemes .as on
31st March, 1982 is as under:—

1. General Registratiom Schemes

upto 176 8,100
2. New Pattern Scheme, 1979 1,54,780
3. Self Financing Scheme 10,100

(b) The DDA has reported that the
backlog of General Registration Schemes
upto 1976 is likely to be cleared during
the current financial year and the backlog
of the New Pattern Scheme, 1979 within
a period of about five years it has also
reported that those regisered wunder the
Self Financing Schemes are likely to get
allocation of flats during the next twa
years or so. This is subject to availability
of building materials and funds.
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News item “FAQ Caution Third World
Countries”

9524. SHRI HARINATH MISRA:
SHRI H. N. NANJE GOWDA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Governmeat’s attention has
been drawn to the news-item captioned
“FAQO caution Third World Countries”, in
the Times of India dated 29th March,
1982;

(b) if so, whether the FAO’s Chief, Mr
Edourad Sauma, nas warned developing
countries that unless they accelerate food
production, they will be in peril;

(c) whether he also complimented India,
with the world’s second largest population
for achieving self-reliance in food produc-
tion and providing “an inSpiring example
for others™;

(d) whether FAO's study on “agricul-
ture-towards 2000” was also a major con-
tribution towards efforts to improve the
world food situation and was intended to
provide Governments with a global view
of the needs in the food and agriculture
sector and with a long-term framework for
their national policies and planning; and

(e) if so. the detads of FAO's study on
“agriculture towards-2000"?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHR] R. V.
SWAMINATHAN): (a) to (c). Yes, Sir.

(d) and (e). FAO's Study on Agricul-
ture towards 200 (AT 2000) is a compre-
hensive cffort to present an over view of
the world food and agricultural perspective
covering analysis, highligh's of the strategy
of development and ‘a quantified perspec-
tive of the longerterm future for agricul-
ture. It is intended to provide the govern-
ments with a global view of the needs in
the food and agriculture sector and a
useful long-term framework for faeir na-
tional policies and planning. The Study
analysis the implications for ‘agriculture
by 2000AD under three alternative as-
sumptions of growth. The most striking
conclusion of the Study is that the deve-
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loping countries couki and should double
their food and agricultural production by
the year 2000. A four part strategy has
been proposed for agricultural growth—
(1) modernisation of production process,
(2) improved distribution of equity and
incentives, (3) up-dating the international
policy framework, and (4) action to pre-
serve (ne environment

An abbreviated version of the Study
has been published by the Food and Agri-
culture Organisation of the United Na-
tions in 1981.

Import of Weedicides in Formulated
Farmers

952S. SHRI D. P. YADAV: Will the
Will the Minister of AGRIGULTURE be
pleased to state:

(a) whether it is a fact that since last
three years weedicides required for con-
trol of phalaris minor in wheat crop have
been imported in formulated form instead
of in technical grade;

(b) what are the items out of those re-
gistered for use in the country under In-
secticides Act, which have been permitted
to be imported in formulated from other
than dosanex, Isoproturon and tibunal;

(¢) if not. the main reasons to import
only these three weedicides in formulated
form: and

(d) steps Government are contemplating
to ensurz that in future import of formu-
lated pesticides is avoided in the interest of
conservation of foreign exchange, utilisa-
tion of formulated capacity and creation
of employment in the country?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
S“{AMINATHAN); (a) Yes, Sir.

(b) Glyphosate is another  weedicide
which has been imported in formulated
form.

(c) Does not arise.

(d) A ban has been imposed on the
creation of fresh formulation capacity for
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pesticides unless the proposal is linked
with a time bound programme for the
manufacture of the corresponding techni-
cal material. (This ban has recently becn
relaxed in favour of public sector and
Cooperalives).  Indigenous formulation
capacities have been licenced in some cases
and issue of further licemces are under
consideration.

Allotment of Plots in Raghubir Nagar
under Jhuggj Jhonpri Scheme

9526. SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that under the
Jhuggi Jhonpri Scheme many jhuggi dwel-
lers were allotted 80 square yards plots in
different colonies in Delhi including
Raghubir Nagar;

(b) if so, the number of plots in each
colony;

(c) the number of SCs/STs allottad
plots in tnese colonies:
(d) the reasons why the ownership

rights have not been given to the alloitees
during the last twenty years; and

(¢) how much time Government will
take to give the ownership rights to the
allottees of tnese colonies?

THE MINISTER OF PARILIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA NARAIN
SINGH): (a) and (b). Yes, Sir. The

number of plots colony wise are indicated
below:

(i, Sunlight colony 166

(i1) Srinivaspuri 423

(iii) Moti Bagh IT 200
(on Ring Road)

(iv) Raghubir Nager 1591
(N.G. Road)

(v) Shahdara 1580

(vi) Seclampur Ph-III 1277
Total 5336
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(c) The Delhi Development Aunthorily
have reported that mo record has been
maintained whether the allottees of plots
under the Jhuggi Jhonpri Removal Scheme
belong to Scheduled Castes/Tribes or the
general category. |

(d) and (e). The matter is under const
deration of the Government.

Irrigation Potential

9527. SHRI B. D. SINGH:
PROF. AJIT KUMAR MEHTA:

Will the Minister of IRRIGATION be
pleased to state:

(a) to what extent the target if any,
for tapping irrigaion potential in the coun-
try was achieved during 1981;

(b) how much of the irrigation poten-
tial is under utilisation stating the reasons
for the non-utilisation of the full irrigation
potential created in the country; and

(c) the estimated irrigation potential
likely to be created by the cnd of the
Sixth Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHR1
Z. R. ANSARI): (a) Against a target of
creating 2.50 million hectares of Irrigation
Potential during 1980-81, a potential of
2.34 million hectares was achieved.

(b) Out of total potential of 58.95 mik
lion hectares created upto Jung 1981, the
utilisation 1s 54.7 million hectares. Some
of the reasons for lag in utilisation of
potential created are:

(i) Lack of field channels in the com-
mand beyond the Goverament outlets;

(ii) Non-introduction of Warabandi and
night irrigation system, etc.

(iii) Lack of proper maintenance of
channels and lack of proper waler manage-
ment.

(c) The estimated cumulative jrrigation
potential likely to be created by the emd
of VI Plan period is 70.6 m.ha.
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Works taken up under NREP in
Rajasthan

9528, SHRI JAI NARAYAN ROAT:
Will the Minister of RURAL DEVELOP-
MENT be plqmd to state: g

(a) the works taken up under National
Rural Employment Programme in
Rajasthan—district-wise; and

(b) the number of works taken up by
the Rajasthan Governmnet under NREP
since its inception till date in the district
of Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI BALE-
SHWAR RAM): (a) and (b). The infor-
tion is being collected and will be laid
on the Table of the House.

Regularisation of Golden Park Colony,
Rohtak Road Delhi

9529. SHRI KESHAORAO PARDHI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Golden Park, Rohtak Road
(near Rampura), Delhi-35 is in existence
for more than 30 years;

(b) whether it has not been regularised
so far though several other colonies ecs-
tablished later on ‘nave since been regu-
larised; and

(¢) if so, the rcasons therefor and the
time by which Government are likely to
take a decision tp regularise the colony?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (c) Information is being
collected and will be laid on the Table of
the Sabha.
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Irregular Supply of Milk and butter oil
by N.D.C. to Daires in M.P.

9531. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whetner it is a fact that supply of
milk powder and butter oi | by the
National Dairy Corporation to dairies in
M.P. has been irregular and much less
than the demands;

(b) the quantity of milk-power, skim
powder or butter oil received by N.D.C.
from European Eownomic Community,
and other International bodies during the
year 1981;
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[c) how much from the stock of giit
milk products with N.D.C. was distribut-
ed to.M.P Dairieg in each month of the

year 1981;

(d) to which dairies and in which dis-
tricts of M.P. the milk-products were dis-
tributed; and

(e) what is the policy in general of
N.D.C. in distribution of gift milk pro-
ducts from EEC, WHO etc. with regard
to backward, under-developed and tribal
areas of M.P.?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R, V.
SWAMINATHAN): (a) Due to factors like
drought situation in certain milk sheds.
competition from private trade and ten-
dency on the part of producers to convert
milk inio products like ghee during 1981,
the utilisation of skim milk powder and
butter oil by some of the dairies was in
excess of estimates. However, during the
calendar vear 1981 about 784 tonnes of
skim milk powder and 208 tonnes of but-
ter oil were supplied to the dairies in
Madhya Pradesh by the Indian Dairy
‘Corporation,

(b) The quantity of skim milk powder
and butter oil received from Europecan
Economic Community and World Food
Programme during 1981 was as under:

(Qty.in M. T,)

E.E.C. W.F.P,
Skim Milk Powder 50,103 4.8:8
Butter oil . . 10,084

(@) and (d). Two statements showing
monthwise supply of skim milk powder
and butter oil to the milk schemes in
Madhya Pradesh during the year 1981
are laid on the table of the House.
[Placed in library. See No. LT-4025|
82]

(¢) The gift commodities received from
EEC for Operation Flood II projects is
issued by Indian Dairy Corporation to the
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Dairy Plants primarily for recombination
into milk, especially during lean season in
order to maintain milk distribution.

Technology to use Vegetative waste as
Fuel Briquettes

9532. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether some new technology has
been adopted under which the vegetative
waste is being used to turn out fuel bri-
quettes;

(b) whether sucdh new technology has
been developed in a firm at Delhi;

(c) if so, the name of that firm; and

(d) whether such technology will be
developed on experimental basis ip some
other firms?

THE MINISTER OF STATE IN THYE

MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT"
(SHRI R. V. SWAMINATHAN):

(a) No, Madam. No new technolo-
gy has been adopted or deve-
loped to convert the vegetable wastes into
fuel briquettes. However, research and
development efforts arc in progress on
making fuel briquettes from  vegetative
wastes like paddy 'husk, sawdust, wheat
and paddy straw etc. The Department of
Chemical Engineering, Indian Institute
of Technology, New Delhi have deve-
loped a process of making briquettes
from sawdust or paddy husk after con-
verting it into charcoal. Efforts are
being made to exploit this technology
commercially.

(b) No such technology has been deve-
loped by any Delhi based firm.

{c) The question does not arise.

(d) A few firms like M/s ESCORTS
Ltd., Faridabad, M[s Jyoti Ltd., Baroda
and M/s Kirloskar Oil Engines Ltd., Pune
are working on production and use of pro-
ducer gas, a gaseous fuel, from wood and
vegetative wastes, which may mvnhr; bri-
quetting.
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SC/ST Employees in L.F.F.C.O,

9533. SHRI RAM VILAS PASWAN:
Will the Minster of AGRICULTURE be

pleased to state;

(@) whether it is a fact that the Indian
Farmers Fertilizer Cooperative Limited is
ender the control of Government for
the purpose of implementing its core
policies;

(b) if so, whether the IFFCO is re-
quired to implement the instructions
isswed by Government from time to
ume regarding the reservation for Sche-
duled Castes|Scheduled Tribes; and

(c) if so, the number of SC/ST em-
plovees working in IFFCO as against the
total strength in each category and the
extent it conforms with the reservation
policy?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) and (b). Indian
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Farmers Fertiliser Cooperative Ltd. is a
cooperative society engaged in the manu-
facture of chemicals fertilisers. The orders
of the Government of India relating to
reservation of posts for Scheduled Castes/
Scheduled Tribes are applicable to Gov-
ernment Departments and Public Sector
Undertakings.

Voluntary agencies rcceiving grants-in-
aid from the Government of India are
also required to follow the broad features
of reservations. IFFCO is not a Govern-
ment Department/office or a public sector
undertaking. IFFCO has ulso maintained
that it is not a voluntary agency receiving
grant-in-aijd from the Government and
therefore the orders relating to reserva-
tions of posts are not applicable to it.
However, it is giving preference to Sche-
duled Castes/Scheduled Tribes candidates
in the matter of recruitment in IFFCO.

(¢) The total number of employees
working category-wise and the number of
dates employed in each category as on
31st March, 1982 is indicated below:

S. No. Category

Total No. No. of SC/ST
of emplo- employees on roll
yees  on

roll

————

1 Manacerial . 72 Sl(‘ ST
2 Supervisory. 513 5 I
3 Skilled/Ministerial sta® 19G0 60 2
4 Semi-skilled 267 6o 4
g U'n-skilled . 1070 172 5
Total 3912 298 12

Centrally sponsored Accelerated Rural
Water Supply Programme in Maharash-
fra

9534. SHRIMATI USHA PRAKASH
CHOUDHARI: 'Will the Minister of
WORKS AND HOUSING be pleased to
state whether the Maharashtra State Gov-
ernment had requestedq the Centre to re-

consider the requirement of Maharashtra
and makec good the shortfall of Central
Assistance and increase the amount dur-
ing the Sixth Plan period under the Cen-
trally sponsored Accelerated Rural Water

Supply Programme and if so, the details
thereof?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): The Government of Maharashtra
had requested this Ministry to make zood
the shnortfall of Central assistance amount-
ing of Rs. 56 crores covering the period
1977-78 to 1980-81 and ‘also increase the
anticipated Central assistance during the
Sixth Plan period from Rs. 30 crores to
Rs. 60 crores. A reply was alsp sent to
the State Government that the outlay was
tne outlay for coverage of problem villages
as estimated at the time of Sixth Plan

discussions had already been provided for
adequately.

Assistance to Maharashtra for exploitation
of ground water resources

9535. SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minister of Ik-
RIGATION be pleased to state:

(a) the details ¢ Central Assistance (o
Maharashtra for exploitation of ground
water resources for minor irrigation; and

(b) the provision made for this scheme
in the Budget of the current year 2ad the
work done so far in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). Exploi-
tation of ground water resources under
the minor irrigation programme entirely
falls under the purview of the Staie Gov-
ernments. Under the Centrally Sponsored
Scheme for Strengthening of ground water
and surface water (minor irrigation) orga-
nisations in the States, a scheme for streng-
thening of ground water organisation in
Maharashtra was sanctioned at a total cost
of Rs. 52 lakhs during 1977-78. Under
this scheme 50 per cent matching grants
from the Centre are made available to lh'e
States provided the other 50 per cent is
found by the States from their own bud-
getary resources. This scheme is mainly _&)r
strengthening of existnig minor irrigation
‘organisations|creation of new units in the
areas of new disciplines and technclogies.
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The amount of matching Central grunt

released to the States is Rs. 26 lakhs in
the following years:

1977-78 6.50
1978-79 10.00 lakkhs
1980-81 6.00 'akhs
1981-82 3.50 lakhs

-2

The above scheme w
March

released

as sanctioned upto
1982 and full amount has been

The work done as reporied by
Maharashtra Government is given in the

. attached statement.

The budget provision for 1982-83 under
the Central Sector for all the

States 18
Rs. 130 lakhs.

Statement

Brief account of works done under the

Centrally Sponsored Scheme as reported by
the State Government:—

In different discipline following work has
been done under the Scheme:—

1. Recharge studies have been carried
out in six experimental water sheds in
the districts of Ahmednagar, Nasik,

Bholapur, Jalgoan, Aurangabad, Bhan-
dara.

2. To establish techno-economic fea-
sibility of percolation tanks, experimen-
tal percolation tank jn Aurangabad
Distt. has been studied, and Radio active
tracer studies to study the ground water
domain served by the percolation tauks
in the hard rock areas and the approx.

ground water velocity have been carried
out.?

3. Artificial recharge studies in the
District of Jalgaon. Amravati (Alluvial
area) and Aurangabad Districi, (Hard
rock area) have been carried out.

4. Geo-physical surveys for locating
bore-well/dugwel sites in the Deccan-
trap rock formations and to determine
the thickness of local aluvium over the
Deccan trap have carried out.
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Similar studies have been carried out

in Tapi alluvial basin to study and

. deleneats bed rock topography, identify-

ing saline zones, and locating and saline
water bearing horizons.

5. Pumping test in dugwells 1n Dec-
can trap region has been conducted.

6. Sectional hlasting in 34 Bore wells
covering several districts have been
done.

7. Work for improving the design ot
dugwells|shallow tubewells have also
been taken up.

High mortainy of sheeps in CSWKI

9536. SHRI KRISHNA KUMAR GO-
YAL: Will the Minister of AGRICUL-
TURE be pleased to state:

‘a) whether it is a fact that the annual
rate of mortality of sheep in the Central
Sheep and Wool Research Insttiute at Avk
kanagar in Rajasthan is abnormally high;

(b) whether it is also a fact that diseases
in flocks had taken a heavy toll;

(c) whether it is also a fact that a large
number of Karakul sheep died while on
transportation from the USSR; and

(d) if so, the steps taken to improve
the situation in the Institute ?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) and (b). The
President of the Indian Council of Agricul-
tural Research Society had constituted a
Committee on 15th May, 1979 to look into
the allegations regarding high rate of
mortality at the Central Sheep and Wool
Research Institute (CSWRI) at Avikanagar
in Rajasthan. The Final Report of the
Enquiry Committee (Part I1I) was received
in the Council on 20th February, _1982.
As soon as the examination of the Report,
on the basis of the records of the CSWRI
and the ICAR HMeadquarters pertaining to
the enquiry, ang received from the Com-
mittee on 17th February 1982 only 8
completed, the Report will be submitted
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™
to the Governing Body of the ICAR for
taking a view on the findings of the En-
quiry Commitee regarding alleged high
rate of mortality among sheep.

Since the Report is under examination,
it will be pre-mature at this stage to state
whether the mortality has been abnor-
mally high or not, By examining the Re-
port, the facts about the deaths due to
various diseases would also be ascertained.

(c) Out of a consignment of 250 sheep
gifted by the USSR, 27 sheep died during
transportation from the USSR to Delhi.

(d) Steps for improvement, wherever re-
quired, have been taken.

Operational cost of F.C.I. and private
traders

9537. SHRI K. MALLANNA: Will he
the Minister of AGRICULTURE be pleas-
ed ‘o state:

(a) whether there is any difference bet-
ween the operational costs of the Food
Corporation of India and those incurrea
by the Private trade;

(b) if so, the details thereof; and

(c) to what extent the Food Corpora-
tion of India is responsible for higher cost
and the steps taken to reduce the opera-
tional cost of the Food Corporation of
India?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) and (b). The
operational costs incurred, at present, by
private trade, on foodgrains, are not avail-
able with the Governmen!. No compari-
son is, therefore, possible.

(¢) The operational costs incurred by
the Food Corporation of India are om
movement storage and distribution, These
comprise broadly of transportation ex-
penses, interest, godown rent, handling ex-
penses for the receipt and issue of food-
grains, administrative costs and storage and
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transit  shortages. There is  limit-
ed scope for reducing handling costs as
these are largely obligatory. In the area
of grain shortages, and administrative
overheade, there are some possibilities of
reduction, ang the Food Corporation of
‘ India has taken a number of measures
to control the incidence of transit short-
ages and administrative ovetheads.

Setting up of Agriculture research centres

9538. SHRI HARIHAR SREN: Will
the Ministey of AGRICULTURE be
pleased to state:

(a) whether Government have a propo-
sal to set up some more number of Agrni-
cultural Research Centres under the Cen-
tral Scheme in the Sixth Plan period;

(b) if so, the total number of such
Agricultural Rescarch Centres proposed to
be openeq in Orissa during this period;

(c) whether any such Agricultural Re-
search Centre is likely to be opened in
Keonjhar district; and

(d) if so, the progress made so far in
implementing the above proposal?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHR1 R. V.
SWAMINATHAN): (a) Yes, Sir.

(b) Six new research centres are pro-
posed to be establisyeq wunder Indian
Council of Agricultural Research pro-
grammes in Orissa State during the Sixth
vPlan period as per attached statement.

(¢) No, Sir. No new centre is propos-
ed to be opened in Keonjhar District, but
the existing Regional Research Centre on
Rainfed Farming (rice and millets) Keon-
jhar is proposed to be strengthened during
the Sixth Plan under Natiopal Agricultu-
ral Research Project of the ICAR.

(d) The proposal for strengthening of
Regional Research Centre, Keonjhar is
awaited from the Orissa University of
Agriculture and Technology.
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Statement

List of new research centres of ICAR pro-
posed in the State of Orissa during Sixth
Plan. 3

1. Regional Research Station, G. Uday-
giri, District Phulbani under National
Agricultural Research Project of ICAR.

2. Research Centre of Multi-State
Cashew Project of ICAR at Bhubanes-
war,

3, Research Centre of Soil and Water
Conservation at Koraput,

4. Research Centre of' All India Co-
ordinated Research Project on Oilsceds
at Bhubaneswar.

5. Research Centre of All India Co-
ordinated Project for Upliftment of
Scheduled Castes and other backward
communities at Bhubaneswar,

6. Research Centre of All India Coordi-
nated Research Project on Beetlevine
(location to be decided yet).
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oA o wt Foaww w3 &1 wfaw pEmetEar @y 3 E Al T

¥ H> IASHEAET & ATH Aeg HAF

WA &1 T

AT #
AT fa Tfor "
(it &)
1 2 3 4
1. Y g S 4T ;EAAH 3,00,000 25-2-81
3,00,000 27—-2-81
3,00,000 17-3-81
2,95,412 19-3-81
9. A FONT FHIFAA FPIAT 3,00,000 14—-11-80
8,40,000 15-11-80
3. dqq ezt Jo7 fafegn oz szArfmT Fay | 2,05,5 20 26—2—82
4. &g o fae=d 5,00,00 21-11-80
3,39,000 28—11-80
5. #ag zzxamaa fafezn o7 weArforT FeT 1,79,600 30—1-82
6. fad FTREL i 1,41,778 24—2-82
7. ha faen fafeed 5,00,000 27—-11-80
5,00,000 2—-12-80
8. Aud giwd, THIACEE 5,50,000 17-6-81
5,50,000 20-6-81

(e
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1 2 3 4

9. AEH WA G0 FEIAT 2,00,000 4-3-82

10. Aad ¥HIHT Thean 2,43,000 8-3-82

11. #FF A=A UHHTA 11,00,000 6-11-80

12 Aaq Tzramaa fafegw oz wxfafor sy 2,05,241 6-1-82

o Ao

13. &84 €0 uqo Uz £o UHo UHIfAGZR 2,17,000 23-2—-82

14. Ho FIAT FeqZFNF FHAAT 12,20,830 25—3-81

15. #o A4 fAg vz A= 9,10,830 12—3—-81

16. Ho AT 0o fases 10,32,942 30-5—81

17. #o UFo Flo Hepldl UF FHAT 4,30,000 6—11—81

18. WoqTTo THo OAo 40,00,000 2-12-80

5—1-81

1-9-81

19. ¥o W7o Gl JIT UT FFAAT . 1,71,000 31-8-81

20. o I & o fAo 15,40,000 1-7-81

21. Ho AT GIT O FEIAT 10,00,000 15—-10—-81

29,49,460 6—11—80

9,76,000 20—3—81

10,00,000 2—4~82

22. Ho T HFT FFHZFNA FHAT 11,10,500 11-2—-81

23. #, qifgezvATg 0T FEIA ; . 4,60,000 11-5—81

24. Ho WHA FrAZHNA FEIAT . . 8,75,000 11-5-81

25. o WTo UHo AT 22,70,847 18-6—81

10,00,000 15—3—82

26. ¥ WTA9 0T WAA . . . 4,37,578 7—-1-81

— 20—1-81

25-2-81
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1 2 3 4
27. Wo HiwaT TATRHeT 5,00,000 15-1-81
2,50,000 25—3-81
1,77,000 26—3-81
2,50,000 8—6-81
2,50,000 10—-8—81
2,50,000 5—10—-81
28. Wo FAAaE fdo 5.73,553 16—7-81
29. #o gAfaet gonfaad (am€) "ro-feo 18,66,200 9—1-81
4,00,000 13-7-81
30 Ho HCAE®HT HTATEH FEIAT 13,82,160 17-1-81
31. o GATY ZTST FTLATIIA 63,300 17-2-81
32. #, w3 faesd | 1,96,000 26-10-81
| 1,00,000 26—10-81
84,000 3-11-81
33. Fo FTCAIL UE FEIAT 50,00,000 1-5-81
41,00,000 12-6-81
34. Ho T 0T FFAET 8,35,000 10-9-81
35. #o HFT ATEHA 3,63,400 20—11-81
36. #o foafraa SSifmafar are fito 6,60,590 4-12-81
37. ®o T o= T 4,72,218 17-12-81
38, #o ZAAAH FFaTSA . . 3,73,221 14—4-81
mmﬁmﬁﬁ-m- il & A oA g e A &
=t & - T Q6 frifes F I8 g
9s40. < Prgw Py - (%) =% #l # ader T AW
Pt st e A T T TN ey et ar w g wE @
HTA I | T IFT @G HA A IUAT
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(@) =1 uw Car faaowr w1 =@
9T @7 g foew- a9 1981-82
® T, ©F HC TE1 a9 A1y-
Ff@l & 917, IIF aaT, qYUT A
U & @ wE )X fou 1w s §9
|TAH] H1 adq, TEAGIT Feqr, qad
TYT & T@-T@E 41 &7 i Tqqr
T g7 7

¥R T T PRI AR ST H
(sh siew Ao Peg) : (®) & (7).

AT THT HT1 9T @1 g qUT G
ITd 9T | &1 JIEAT |

Approval of Danish Government for Irri-
gation facilities in exotic cattle breeding
farm Chiplima, Orissa

9541. SHRI CHINTAMANI JENA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that the Danish
* Government has approved the irrfgation
facilities to be provided to additonal area
of 30 hectares in Exotic Cattle Breeding
Farm at Chiplima in the state of Orissa;

(b) if so, whether the State Government
of Orissa was asked to send revised plan
estimate for this scheme which was earlier
sent by the State Government to thc Cen-
tre;

(c) if so, whether the approval of Da-
nish Government has been obtained; ard

(d) if not, the date of action taken by
the Centre to expedite for obtaining the
approval?

THE MINISTER OF, STATE IN THE

MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.

SWAMINATHAN): (a) Yes, Sir.
(b) Yes, Sir.

(c) and (d). The revised estimates were
received from the State Government but
certain deficiencies were observed in them.
The State Government has been requested

VAISAKHA 6, 1904 (SAKA)
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on 16th April, 1982 to rectify these defi-
ciencies and to clarify certain poiats, be-
fore the proposal is again sent to the
Danish authorities for sanction.

Scheme re: cross breeding of cattle in
Orissa

9542. SHRI CHINTAMANI JENA:
Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that the State
Government of Orissa has sent a scheme
for cross breeding of cattle with Exotic
Dairy breeding improvement of buffaloes
using frozen semen technique outside the
operation of flood areas in their letter No,
21666 dated 12 November, 1981 1for ap-
proval of the Centre;

(b) if so, the details of the scheme and
the operation areas of the scheme; and

(c) action taken by Centre to cxpedite
the approval of the scheme and the ex-
pected time by which this approval can
be obtained?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir,

(b) The State Government proposed
Central assistance for setting up a Frozen
Semen Bull Station at Bhawani Patna (Dis-
trict Kalahandi) and 3 Frozen Semen
Banks at Bolangir, Phulbani and Koraput,

with 400 fielg centres.

(¢) The scheme has been sanctioned.

Request from Orissa to release advance

plan assistance for progress of irrigation
projects

9543, SHRI CHINTAMANI JENA:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether the State Government of
Orissa has requested the Centre (o telease
Advance Plan asistance to accelerate the
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progress of some irrigation projects in the
State;

(b) if so, the names of such projects
and the amount sought for them;

(c) what action Government of India
have taken to release the required advance
plan assistance to the State of Orissa with
project-wise allocation; and

(d) if not, the reasons thereof and the
date by which the advance plan assistance

1. Major and Medium Irrization Projecls
1. Rengali Multi-purpose Project
2. chga‘li Irrigation Project
3. Upper Indravau Multi-purpose Project
4. Upper Kolab Project

Kanjhzri Irrigation Project

6. Heriharjore Irrigation Project

II. Minor Jrrigation

Total (1 & II)

(c) and (d) No advance Plan assistance
could be offered to any of the States dur-
ing 1981-82 owing t0 resource constraints,

Incentives to group housing societies

9544. SHRI CHINTAMANI  JENA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the incentives provided to group
housing societies in Delhi with a viewx to
making the group housing concept a suc-
cessful and meanigful movement 1o boo$*
up cooperation and housing;

(b) whether the group housing societies
in the Capital have not progressed to the
.desired objectives due to various impedi-
ments in its working such as dfficuliies
experienceq while taking loans;

(c) whether Government propose to
sanction loans to the Central Government
Employ¢ s in consultaion with the Finance
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as sought by the State will made available? °

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHR1 Z.
R. ANSAR): (a) The Government of
Orisa had requestedq for the  Advance
Plan Asistance of Rs. 11.58 crores during
1981-82 for its irrigation Projects.

(b) The break-up of the
sought for is given below:—

assistance

Rs. 1-530 crores
Rs. 3-50 creres
R‘i. 2(M) Crores
Rs. 100 crores
Rs. 1-00 crores

Rs. 1:00 crores

Rs. 10:00 crores

— .- - —_— - - — - ——

Rs. 1 58 crores

Rs. i1 58 crores

Ministry to the individual person conccin-
ed by the Department/Mnistry (o which he
belonged;

(d) whether any suggestions have been
received from individuals and organisations
to remove the bottlenecks in the develop-
ment of the group housing societies as a

whole and group housing concept also;
and

(¢) whether any plan or  puidelines
have been followed or framed by Govern-
ment recently and if so, the deiails in
this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). The DDA is al-
loting lanq to the copcrative group hous-
ing socicides aL a concesional rates. Tne
Delhi Cooperative Housing Finance Socie-
ty Ltd., has been set up to provide loan
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assistance 10 the cooperative housing
societies,

(c) The matter is in the preliminary
stage of examination.

(d) and (e). A penal to look into the
various problems of the various coopera-
tive housing societies in Delhi is function-
ing in the Ministry of Works and Housing.
The problems and suggestions received
from cooperauve societies are discussed

across the table with the representatives of .

DDA, MCD, Registrar, Cooperative Socie-
ties and Delhi Administarion from time to
time and measure taken to remove the
problems. The representaives of the co-
operative societies are also associaled on
this panel.
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Vacant posts in D.M.S.

9545. SHR1I VIJAY KUMAR YADAV:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that some of the
top posts in the Delhi Milk Scheme have
been lying vacant since 1977; and

(b) if so, the details and reasons for de-
lay in filling these vacancies?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOYMENT (SHRI R. V.
SWAMINATHAN): (a) and (b). A
statement is atached.

Statement

Seven Group ‘A® post fell vacantin Delhi Milk Scheme between the pcrwd]une, 1978 to Sept ember,
1681.  The vacancies arose due lo reasons, like, promotion. deputation and transfer to other
post of the incumbents.  The details of vacant posts, the date of occurance of pacancy
and arrangements made for work are as follnws : -

Name of post Date since Arrangements made in the absence
e of regular incumbents
vacaut

1 2 3

e e ———————— . . S—

Deputy General Manager (Adma.) . 5-6-78

Financial Adviser and Chief Accounts 22-6-81

Offcer.

Senior Dairy Engineer "

The Personnsl Officer is holding current
charge of the post in addition to his own
duties. Efiorts made to fill up the post
on perman.nt basis did not succeed
since the selccted incumbents could not
join. Jurther steps have been taken to
finalise the selection of a suitable incumbent.

For some tim= the Cocst Accounts Officer
was holding additional charge of TA &
CAQO. Now the work has been devided
amongst Senior most Accounts Officer
and Assistant  Cost  Accounts Officer.
Efforts made to fill up the post did not
succeed since the selectrd incumbent
did not jein. Steps have been taken to
fill up the posts which are in advanced
stage of finalization.

Junior Dairy Engineer is holding charge of
the post. Revised Recruitment Rules
are under finzlisation, to enable the

post being filled up.
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Deputy General Manager (Tech.) 11-0-81
Cost Acccunts Officer 31-12-81
Stores Officer . . . . . 1-7-78
Deputy Manag:r (Precarement) Anz. 79

The incumbent who was posted as joint
Commissicner (Dairy Development) in
the Department of Agriculture &
Cooperation, Ministry of Agriculture
is also holding current charge of the post
in addition to his own duties. Steps
have been taken to fill up the post.

Appointee posted is yet to join dutv. Work
is being attended to b+ Assistant Cost
Accounts Officer.

Efforts made to fill up the post in the past,
did not succeed since selected incum-
bent did not join. Steps h*ie been taken
tc select and post anc ther incumbert.

Steps have been tak=r. tc fill up the post.

f
Existing and requireg storage capacity

9546. SHRI MOHAN LAL PATEL:
Will the Minister of AGRICULTURE be

pleased to state:

(a) what is the required storage capa-
city of foodgrains in the country,

(b) what is the existing storage capacily;

(c) whether it is a fact that the exist-
ing storage capacity is less than the re-
quired capacity;

(d) whether there is any proposal to
increase the storage capacity of the ware-
houses; and

> 1)
(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI

KAMLA KUMARI): (a), (c), (d) and (e).

In view of the need for having additional
storage capacity, an exercise has been
‘made to assess the extent of such capacity
required, It is estimated that during the
Sixth Five Year Plan, the Food Corpora-
tion of India, Central Warehousing Cor-
poration and State Warehousig Corpora-
tions may builg additonal storage capacity
of 35.60 lakh tonnes, 16.25 lakh tonnes and
25.00 Yakh tonnes respectively. '

(b) The capacity available as on 1st
February 1982 is given below:

(in lakh tonnes)
Agonzy Total capacity
Food Carporation of India 184.40
Central Warchousing Corporation 39.61

State . Warehousing , Corporations 59.22

feeeit stw afvbraw, 1972
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1 2 3
7. R W IR : . ; 80.00
8. FAREH : : : : 414.00
9. ¥IH . . : . . 402.00
10. Wsq FaW . . . . 660.00
11. WG . . . . 710. 00
12. wforqe . . o ; 10. 00
13. J9TeT . ; . . : 10.00
14. ATMHE . . . : 10.00
15. I8ET . . . . 410.00
16. 99 . . . . . 126.00
17. faferw . . . : 8.00
18. T9EH : . . . 234.00
19. afqer a1 : : : : 740.00
20. faga . ; . : . 30 00
21. IAT NIWA : : : : 1670.00
22. qfesw S . : . : 674.00
vy WfeR A
23. WU TATT quT fAw =TT firEyg . : 16.00 )
T & W
24. WEUTHN W . . : . '16. 00 T afga
25. ooy . . . . 16.00
26. gifear : . _ 16.00
27. 9¥E : : : . 4.00

qnT : 9034.00
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Paraor FU, a7 &A1 & IS WA F
fou o7 a9 & ga, wal & fav
W IR I HEHT & geme PMeaaie,  TEee, §W-
sava Pt S A Pewier @ &7 gifgs iTEw g1 qEl @ fag
wzt &7 FWi| arsr T ¥ TGN qYT FWT WA & YT, q-
qifre gieTeT, WTETAE ®8 &
1 a1 I-“i K EIHEIIII«.» m-’h m |
T8 m &1 afw 0 il"lﬁﬁf K’ g Stay order given by Hngh Court/Supreme
WWQF F‘It’ruaﬁ Courtagalnstalc)q;l)m;ﬂonoflnndby
# PaT d7 T, g & @
AYT THAG  ATEAT HITX & Gy T 9549. SHRI N. E. HORO: Will the
72} afT o € s, S aw Minister of WORKS AND HOUSING be
oY .W m’* P Wh';l' e pleased to state:
“,'PW b 3, & q‘?‘m, T T AT & (a) the places in Delhi given notices by
fau st e T wwET ! DDA under section 6, 9, and 10 acquisi-

tion and against whom stay has been

2. 9q9w FU, GIHEqS Fa<Tg granted from the High Court or Supreme

U, sgfss  ofedy  aur ww- o COU
srfagt ayT Sxertagl & Peu am- (b) how many cases have been pending
fq;; e ayr Ity Pawg . for more than five years after receiving
TP ; stay orders from courts;

3 A & I @ (c) whether it is also a fact that after

taking stay orders, the landowaers sell the
land and get unauthorised constructions

T Hg 7 fawmfea FA g o thereon;

(d) whether Government would like to
TR H AOHT, Ig TET BT avokl payment of heavy compensation of

:
]
:
!

TYT ITHT TTGIHTL AT such claims; and
4. @Y Paeme Prafor & Paae (e) whether Government would also
@ T, APEAy quUT 9T ST like to frame a law to check payment

T feaTE ot of heavy compensation against such stay

w'x, ® orders?
HATOE &A1 ¥ wurewlws a7 A

Titea} auT € F1 Tt & Prwi, THE MINISTRY OF PARLIAMEN-

Y . TARY AFFAIRS AND WORKS AND

Ak ofz, o= aifg HOUSING (SHRI BHISHMA NARAIN

WA FTE F1 THE FHET JUT TR _ i i

SINGH): (a) to (e). The information 18

e e anfe 5”'““ ﬁ’ ' being collected and will be laid on the

Table of the Sabha.

L | LA Use of Local Manure

6. s fafarwal & avfiw 9550. PROF. MADHU DANDAVATE:
ooy m w g%-‘ T FE Wiil- the Minister of AGRICULTURE be
B I PR, wW-wE arr & pleased to state:

PF"I W m Ty ey (@) whether in view of the increase in
E" : prices of Urea, Government will encour-
age the use of local manures; and

] ? (b) if so, the concrete schemes proposed
TeTE WY, SwEita® S orve in this regard? ia
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) The Central as
well a State Governments are promoting
increased use of organic manures in con-
junction with chemical fertilisers.

(b) In addition to the efforts of the
State Governments, the Ministry of Agri-
culture have sanctioned a National Pro-
ject for Biogas Development for the Sixth
Plan period with an outlay of Rs. 50
crores, envisaging a target of setting up
of 400,000 biogas units. Another scheme
for development & use of bio-fertilisers
(rhizobium, bluegreen algae, etc.) is under
consideration.

Requirement and actual supply of Sugar
for ration shops in Delhi

9551. PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE be
pleased to state:

(a) what are the total requirements of
sugar in the case of ration shops in Delhi;

(b) how much supply is actually made
available to the ration shops in Delhi;
and

(c) what steps are proposed to meet
the shortage of sugar supply to the ration
shops in Delhi?

THE DEPUTY MINISTER IN
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI1
KAMLA KUMARI): (a) to (c) The State-
wise monthly levy sugar quotas are in-
dividual State Government or Union
Territory Administration for each months;
on the other hand these quotas are fixed
on the basis of All India uniform norms
relating to per capita availability of sugar
and population. Thus, with effect from
April 1982 the Statewise monthly quotas
have been refixed on the basis of 425
grams of per capita availability for the
population as om 1-3-1981 as per 1981
census. However, since Delhi had already
been getting a higher allocation of 6,104
tonnes per monfh, their monthly quota
was retained at the said higher level of
6,104 tonnes although it gives an apprecia-
bly higher per capita availability than the
uniform norms of 425 grams.
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Delhi Administration has indicated that
taking into account the requirement of
floating population etc. in Delhi they
require a levy sugar quota of 6,700 tonnes
per month. In view of already favour-
able levy sugar quota allocation Delhi
Administration’s request for further in-
crease in the quota couki not be acceded
to and the Administration has been advised
to review the position regarding sugar
units and rationalise the distribution
arrangements in Delhi.

Amount for small irrigation projects
during Sixth Plan
9552.. SHRI DAULATSINHJI

JADEJA: Will the Minister of IRRIGA-
TION be pleased to state:

(a) the amount earmarked for small
frrigation projects during the Sixth Five
Year Plan, State-wise;

(b) the details of the small irrigation
projects likely to be established in each
State during the plan;

(c) the area likely to be covered for
irrigation during the said period; and

(d) what is the present position of
small irrigation in the country, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI Z.°
R. ANSARI): (a) Minor Irrigation pro-
gramme includes both surface and ground
water schemes. The programme iz
financed as part of the Irrigation plan"
outlays, as well as through imtimlio::}‘
sources:

The outlays approved for Sixth Plan

(1980-85) are as under:

(Rs. in crores)

Plan ' Institutional Total

1811-30 1700+ 00 3511+-30

(The State-wise details are shown vide ¥
Statement I)

(b) and () As the number of mincr!
irrigation schemes is very large, the State-

. wise details are not possible. However,

under Minor Irrigation a target of creating
additional potential of 8.0 m. ha. has been
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set for Sixth Plan (1980-85). The State- upto the end of 1981-82 is 32.9 m. ha.
wise details are given vide Statement II. A target of creating additional irrigation
potential of 1.45 million hectare has been

(d) The irrigation potential likely to be kept for 1982-83, State-wise break-up is
created through Minor Irrigation schemes shown vide Statement IIL
Statement I

Minor Irrigation outlay during VIth_Plan (1980—85)
' (R® I crores)

- —
e

S. Name of the State Plan outlay Institutional
N»o. wnvestment
1  Andhra Pradesh g x : ‘ 3 79-00 225
2 Assam . . . . : " . 74+ 50 95
3 Bihar : - : : ; : 168- 70 193
4 Gujarat . . " 5 . " . 88-00 57
5 Haryana . ; ; . . : . 23+ 71 45-3
6 H.P . : : ’ . . . 21-00 1-4
7 J&K . . : p . . . 44-50 0-6
8 Karnataka . . . . : : 100+ 00 6o
9 Kerala . . . . . . . 40-00 57
10 Madhya Pradesh : : . ’ : 267-75 250
11 Maharashtra . . . . . . 16465 129
12 Manipur : : : . : i 8-50 07
13 Meghalaya . 3 . . . . 6-00 0-7
14 Nagaland . . : ‘ . . . 10-00 07
15 Orissa . . . . . . . 85-00 138
16 Punjab . . : i . 4 . 9-43 4y
17 Rajasthan a ‘ . . . : 34-00 85
18 Sikkim . . : y . g ; 4-00 05
19 Tamil Nadu . ] . . . . 39-4o0 25
20 Tripura . 5 . . . 2 i 1310 0-6
g1 Uttar Pradesh . . . . 279-96 203
22 West Bengal . ; ; . . " 15050 I1x
TOTAL STATES . . . . . {71170 + 603
TOTAL U.Ts. . . . . . 29-60 7
CENTRAJL SECTOR : ; . , 70+ 00

ALL INDIA TOTAL . N . . 181130 1700
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Statement—IT
Minor Irrigation Potential T argetted te be created during VIth Plan (1980-85)
(‘ooo ha.)
Is\i Name of the State During VIth Plan (1980-85)
0.
T sw. GW.  Toul
1 Andhra Pradesh 100 250 350
2 Assam 50 57 107
3 Bihar 75 040 1015
4 Gujarat 38 155 193
5 Haryana 7 140 147
6 Himachal Pradesh 18 4 22
7 J&K 20 5 a1
8 Karnataka 90 225 315
9 Kerala 45 50 95
10 Madhya Pradesh 100 400 500
11 Maharashtra 165 160 325
12 Manipur 12 3 15
13 Meghulaya 1 4 15
14 Nagaland . 7 3 10
15 Orissa 56 350 406
16 Punjab 5 235 240
17 Rajasthan 25 125 159
18 Sikkim ] Neg. 8
19 Tamil Nadu 17 150 167
20 Tripura 6 4 10
21 Uttar Pradesh 30 3320 3350
22 West Bengal 90 400 490

TOTAL STATES
TOTAL U. Ts.
ALL INDIA TOTAL

975 6980 7955
25 20 45
1000 7000 8000

S.W.—Surface Water.
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Statement—IL{
Minor Irrigation Potential Created| Targetted t2 be cveatsd

(000 ha.)

I%o' Name of the State t.Ih:v:_:: cal.t gu:ri:
of 1981-82  1982-83

(Likely)

1 Andhra Pradesh 2091 55
2 Assam ’ 319 19
3 Bihar 2624 161
4 Gujarat . 1488 41-6
5 Haryana 1333 43
6 Himachal Pradesh . . 106-8 4
7 J&K 322-3 3-8
8 Kamataka . 5 . 1075 26
9 Kerals . ¥ 339 18
10 Madhya Pradesh 1725 90
11 Maharashtra 1722 46
12 Manipur . 32:3 2
13 Meghalaya 28-25 2
14 Nagaland . 46 I
15 Orissa 792 93
16 Punjab goo1 40
17 Rajasthan 1881 28
18 Sikkim 11-5 1°5
19 Tamil Nadu 1943:6 25
20 Tripura 40-25 1-3
21 Uttar Pradesh 10320 62c
22 West Bengal 1555 1045
TOTAL STATES 32796 14477
TOTAL U.Ts 104 2:9
ALL INDIA TOTAL 32900 1450
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Milk Powder production

9553. SHRI DAULATSINGHII
JEDEJA: Will the Minister of AGRICUL-
TURE be pleased to state:;

('a) the names of dairies which are
preparing milk powder in the country;

(b) whether it is a fact that they are
not meeting the demand of powder of the
country and as such the milk powder is
being imported;

(¢) if so, the quantity of milk powder
imported during the year 1981-82 and
how it is being distributed; and

(d) the measures taken to increase its
production in the country?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Details of milk
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_powder manufacturers in the country is

given in the attached statement.

«(b) Yes, Sir. .

(c) The Indian Dairy Corporation re-
ceived total quantity of 66,720.25 M.T.
(on provisional basis) of Skim Milk Powder
from World Food Programme and Euro-
pean Ecomomic Community as gift supply
during 1981-82 (upto Feb. 82) The Skim-
Milk Powder has been issued by the
Indian Dairy Corporation to the dairies
primarily to stretch the limited supply of
raw-milk during the lean season tp main-
tain committed level of milk distribution.

(d) Manufacture of milk powder is
closely linked with the availability of
surplus milk, after meeting the fluid milk
requirement of consumers in the wurban
and rural areas. The Operation Flood II
programme envisages conservation of such
surplus milk into powder through estab-
lishment of feeder balacing dairies.

Statement
Lict of Milk Powder Manufacturers in the Country

States Name of the manufacturers Location of .the Plent
Andhra Pradesh Andhra Pradesh Cooperative Milk Fe- 1. Hyderabad
deration 2. Vijayawads
3. Proddutur
4. Sangemjagarlamudi
5. Chittoor
‘Bihar ‘ . : . Bihar Dairy Development Coopera- 1. Barauni
tive Federation. 2. Patna
Gujarat Kaira Distt. Coop. Milk & Producers
Union Ltd. 1. Anand
Mehsana Distt. Coop. Milk Producers
Union Ltd. 2. Mehsana
Sabarkantha Distt. Coop. Milk
Producers Union Ltd. 3. Himatnagar
Banaskantha  Distt. Coop. Milk
Producers Union Ltd. 4. Palampur
Surat Distt. Coop. Milk Producers
Union Ltd. 5. Surat

Rajkot Distt. Goop. Milk Producers
Union Ltd. 6. Rajkot
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1 2 3
Haryana Haryana Dairy Dev. Coop. Federa-
tion 1. Jind
2. Rohtak
Haryana Milkfoods Pchwa
Maharashtra Govt. Milk Scheme, Miraj Miraj
| Govt. Milk Sckeme, Udgir Udgir
Shree Warna Sahakari Dugdh Utpa-
. dak Prakriya Sangh Ltd. Warnanagar
Jalgaon Jilha Sehakari Dudh Vikas
Federation Jalgaon
_ Rajasthan Rajasthan Coop. Dairy Fed. Ltd. 1. Bikaner
2. Jodhpur
3. Jaipur
1 4. Alwar
Dalmia Dairy !ndustries Bharatpur
Indian Dairy Enterpreneurs  Agri-
culture Company Ltd. Raniwzra
Punja b Punjab Dairy Dev. Corporation Amritsir
Ludhiana
Punjab Dairy Dev. Coop. Federa
tion Bhatinda
Hoshiarpur
Milk Foods Ltd. Bahadurgarh
H.M.M.Ltd. Nabha
o Foed Specialities Litd. Moga
‘ Uttar Pradesh Pradesh Cooperative Dairy t. Moradatad
Federation 2. Meerut
3. Varanasi
Hindustan Lever Litd. Etah
Foremost Dairies Ltd. Saharanpur
Karnataka Karnataka Dairy Dev. Corporation
Bangal ore Bangalore
Dampo Dairy Industries Jamkhandi
West Bengal Himalayan Coop. Milk Producers
Union Ltd. Siliguri
~ Tamil Nzdu Tamil Nadu Dairy  Development
4 Coop. Federation 1. Madurai

2. Erode.
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Sheds constructed by NDMC

9554. SHRI BHEEKHABHAI: Will the
Mimister of WORKS AND HOUSING be
pleased to state:

(a) foe total number of commercial
sheds, shops, tea stalls, multipurpose
stalls and industrial structures construct-
ed by NDMC during the last three
years;

(b) how many of the above mentioned
commercial  structures, separately have
been allotted /auctioned to the SCs and
STs;

(c) whether the earmarked percentage
for these categories of reserved quota, as
stipulated under the NDMC rules has
been provided to them;

(d) if not, what are the reasons there-
for; and

(e) whether the NDMC propose to fill
up the backlog?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) One hundred.

(b) Thirteen.
(c) Yes, Sir.
(d) and (e) Do not arise.

Technical assistance to farmers to enhance

food grain production using nuclear
Techniques

9555. SHR1 S. B. SIDNAL: Will the
Minister of AGRICULTURE be pleased
to state the details of technical assistance
rendered for the application of nuclear
techniques to increase ‘agricultural produc-
tion by the Food and Agriculture
Organisation in India?

THE MINISTER OF STATE IN [HE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): As far as the FAO
(Food and Agriculture Organisation) is
concerned, no direct assistance has been
received for the application of nuclear
techniques to increase  agricultural pro-
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duction in India. However, the FAO-
International Atomic Energy Authority
Joint Division has organised some Inter-
national Coordinated Research programmes
in the field of Agriculture, in some of
which the scientists of the Indian Agricul-
tural Research Institute have been parti-
cipating. Some financial assistance from
the FAO-IAEA was received in 1973 and
1975 for two projects of the IARI, New
Delhi and Central Rice Research Insti-
tute. Cuttack entitled “Isotope-aided
micronutrient studies in rice production
with special reference to zinc deficiencies”
and “Agricultural nitrogen residues with
particular reference to their conservation
as fertilizers and behaviour as potential
pollutants”,

Delhi School Teachers Cooperative House

9556. SHRI R. N. RAKESH: Will the
Minister of WORKS AND HOUSING be
pleased to refer to the reply given to
Unstarred Question No. 3541 on 14
December, 1981 regarding Delhi School
Teachers House Buikling Society and
state:

(a) the latest position of Civil Writ No.
659/77 in the High Court of Delhi;

(b) whether any directives regarding the
membership of certain persons in Delhi
School Teachers Cooperative  House
Building Society have been received from
the Supreme Court by the High Court of

Delhi recently and if so, the details in
regard thereto;

(c) the steps takem or proposed to be
taken by Delhi Administration and Cent-
ral Government to stop the present
Managing Committee of the said Society
from incurring wasteful expenditure in
unnccessary litigation and delaying tactics
being adopted by them; and

(d) the year upto which the accounts of
the Sociéty have been got andited and by
whom and the comments given by the
Auditors on each year’s account since
1977?
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (c) Registrar, Cooperative
Societies has reported that the case is still
pending for decision in the High Court and
.there are also 3 Writ Petitions pending
before the Supreme Court. The matter is
sub-judice.

(d) The Registrar, Cooperative So-
cieties has intimated that the Audit or
this society has been completed from
1967-68 to 1979-80 by the departmental
auditors. The reports since 1977 om-
wards are under scrutiny.

Setting up Consumer Cooperative Socleties
in big Cities

9557. DR. A. U. AZMI: Wil the
Minister of CIVIL SUPPLIES be pleased
to state:

(a) whether it is a fact that in 1963 a
proposal was approved to set up consumer
co-operative societies in big metropolitan

cities to help stabilise the rising prices and .

make essential commodities available at
reasonable rates;

(b) if so, reasons for non implementing
the decisions taken:

(c) whether such societies are not pro-
posed to be set up in all metropolitan
cities with Headquarters at New Delhi;
and

(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) to (c) In November,
1962 the Government of India had com-
municated to the State Governments, a
Centrally Sponsored Scheme for providing
financial assistance for organisation of
Consumer Cooperative Stores, to cover
towns and cities with a population of
more than 50,000. Cities with a popula-
tion of more than a lakh were to be
taken up first.

As on 30th June, 1981, there were 488
wholesale /contral  stores, with 3,903
branches including 200 department stores.
covering @/l the major towns and cities,
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Enquiry into Shortage of Fertllisers in
; CONS Ignments

9558. SHRI H. H. NANJE GOWDA:
Will the Minister of AGRICULTURE
be pleased to state: ,

(a) whether it is a fact that often the
consignments of fertilizer received at the
port is found to be shorter than the guan-
tum ordereq for and if so, such shortages
noticed during the last three years, year-
wise;

(b) what is the usual shortage thai is
inherent in such trahsactions;

{(c) whether it is also a fact that the
trend is increasing and whether supplies
were cither not billed for such short land-
ings or the bills preferred were less than
the actual losses; and

(d) whether an enquiry into the matter
will be made and if made already what
are the finding of the enquiry and whether
responsibility has been fixed for this?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R.
V. SWAMINATHAN): (a) The weight
of fertilizer cargo is determined at load-
ing ports before sailing and at unloading
ports in India arrival for each shipment,
The difference between the two becomes
the voyage shortage or excess. During dis-
charge at Indian ports some loss, which
is inherent in such operations, takes place
and is called handling loss. During 1978,
1979, 1980 and 1981, over-all shortage,
on both counts, was less than 1 — as
will be evident from the following:

Year Percentag

Shortage
1976 . g . ’ . 046
1979 . o : 5 . 0:4r
1980 . ; . ; . 061
1081 . 3 5 i . ®TT oy

*This information is not for complete
calendar vear.
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(b) Major quantum of fertilizer is now
shipped in bulk form. In such shipments
loss upto 1 per cent is considered rea-
sonable.

(¢c) The overall voyage loss and hand-
ling loss at ports went down in 1979 and
1981. The supplier is paid on the basis ot
weight determined at the loading port.
According to the terms of International
Maritime Consulfation Organisation, the
responsibility of the supplier is over as
soon as the cargo has crossed the ship's
tackle. If there is any shortage during
voyage or on arrival, it is taken up with
ship owners. However, there were num-
ber of shipments where excess was found
on arrival. No claim can be lodged against
suppliers and ship owners for loss due to
handling at Indian ports.

(b)) A Team of Canadian Experts stu-
died the fertilizer haddiling at Major
Indian ports. On their recommendations,
bulk fertiliser unloading and handling
have been mechanised at Kandla, Bom-
bay and Madras. The  mechanised ar-
rangement at  Haldia is likely to be
commissioned by the middle of 1982.

Shortage of Wheat and Rice in Railway

Wagon Loaded at Jagraon (Ludhiana)

Destined for Sanatnagar, Andhra Pra-
desh

9559 SHRI BHEEKHABHAI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether it is a fact that during
March, 1982 some wagons of wheat|rice
loaded at Jagraon (Ludhiana) destination
for Sanatnagar were raised by special
squad of Food Corporation of India and
an average shortage of 35qtls, was found
in each wagon; and

(b) whether it is a fact that (he Spe-
cial of 70 wagons sent from Jagraon to
Sholapur (Maharashtra) and Sanatnagar
(A. P.) was found to contain heavy skor-
tages ranging between 9 kg to 15 kg.
per bag; if so, the details thereof, along-
with the particulars of the officials involv-
ed ang the action taken against them?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) and (b). Yes,
Sir. During March 1982, a gpecial squad
of the Food Corporation of India Head
Onfice inspected one wagon out of a spe-
cial of wheat, loaded ex-Jagraon to Sanat-
nagar (not Shalapur). The inspection
revealed a shortage of 34 quintals 66 kgs.
200 grams in that particular wagon,

The special comprised of 22 BCXT ana
17 CRT wagons loaded with 17115 bags
as per dispatch documents. Another Head
Office Squad in asociation with their Re-
gional office Andhra Pradesh checked the
remaining wagons of the special which
were received at Sanatnagar. An average
shortage of about 6 kgs. per bag was
detected.

In all ten officials of the Food Corpora-
tion of India including two  Assistant
Managers have been placed under suspen-
sion and  disciplinary proceedings
against them are in progress.

News-item ‘Every Tenth Ration Card

Bogus in Capital™

9561. SHRI RAIJNATH SONKAR
SHASTRI: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) whether Government's attention has
been drawn to news item “Every tenth
ration card bogus in Capital” appearing in
the Indian Express of 14 4.1982 bringing
out the fact that;

(i) how were ration cards issued on
addresses which did pot exist and how
is existence of bogus ration cards possible
without collusion of the fair price ghops,
rationing staff and touts when the inspec-
tors are supposed to make physical veri-
fication before recommending issueg of
cards; (ii) withdrawing rice and wheat
for sale in market by the
Fair  Price Shops! (iii) accumulation
of wealth and  assets dispro-
portionate to known sources of income of
both the Inspectors and fair price shops,
coal, cement and kerosene oil dealers;
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(iv) securing special category telephone
conections in the nameg of the doctors
who have settled down abroad;

(b) if so, reaction of Government
thereto; and

(¢) action taken with details therzof?

THE DEPUTY MINISTER IN THE
MINISTRISES OF AGRICULTURE
AND CIVIL SUPPLIES (SHRI MO-
HAMMED USMAN ARIF): (a) Yes,
Sir.

(b) and (c). The Delhi Administration
has reported that in August, 1980, the issue
of food cards had been liberalised and
such cards were issued by it on mere
application without physical verification.
This was done with a view to extend the
benefits of the public distribution sysitem
to the weaker sections of the society, in-1
cluding jhuggi-jhompri|pavement dwellers
and homeless population, who had been
denied food cards during the period 1977
to Junme, 1980. This facility might have
been misused bv some unscrupulouvs ele-
ments for obt? ng bogus ration cards,
The Delhi AdJministration has, since
January, 1981, been insisting on physical
verification before issue of food cards.
Morever, it had recently issued two ap-
peals for voluntary surrender of bogus
ration cards/deletion of surplus units.
These appeals are being followed up by
door-to-door verification of the food cards
to weed out bogus cards and surplus
units, During the month of April, 82,
door-to-door  verification in respect of
three circles has been completed and the
result are under compilation. Such exer-
cises in respect of other circles are also
being planned. The total magnitude of
the work is considerably and it is lekely
to take some time.

Morever, a constant watch is keut on
the functioning of the public distribution
system in the Union Territory of Delhi,
including the sales by the fair-price shops
and the working of the rationing staff.
Any complaints in regard to these are
Jooked into by Delhi Administration and
appropriate action taken in each case.
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Ban on Cow Slaughter
9563. SHRI B. V. DESAL Will the

Minister of AGRICULTURE be pleased
1o state:

(a) whether Prime Minister has writien
to the Chief Ministers of the States to
enforce the ban on cow slaughter more
vigorously in the States where it is now
banned;

(b) whether the suggestion that some
social workers opposed to cow slaughtes
should be associated with the enforcement
of the ban to-prevent malpractices has
also been communicated;

{c) if so, whether it is a fact that in
some States where the slaughter of dis-
abled or derelict cattle is permitted, even
health animals are also taken to slaugher;

(d) if so, how many State Governments
have submitted a full report about this;
and

(e) what are the other measurss taken
by the Union Government to see that the
cow slaughter in strictly stopped in the
States where it is banned?
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHR R, V.
SWAMINATHAN): (a) to (e), The
Prime Minister, in her letter dated 24th
February, 1982 addressed to a number of
Chief Ministers of States brought to their
notice that despite the ban on slaughter of
cows and their progeny in most Siates,
complaints are received to the effect that
bullocks are slaughtered on one pretext
or the other and that sometimes calves
are maimed for ultimately getting them
slaughtered

The Prime Minister has urged in the
letter that the ban on cow slaughter should
be enforced in letter and spirit and that
the ban is not allowed to be circumveated
by devious methods. The Chief Ministers
have also been requested to examine the
suggestion that Committees might be ap-
pointed to inspect catile before they are
admitted to the slaughter houses, with a
view to see if anyhow the same can be
properly implemented.

Replies have been reecived from the
Chief Ministers of Jamu & Kashmr,
Punjab, Haryana, Himachal Pradesh,
Gujarat and Madhya Pradesh intimating
that the ban on cow slaughter is strictly
enforced, Chief Minister, Karnataka has
informed that immediate steps .rc beine
taken to ensure the proper enforcement
of the ban.

Minister of Agriculture has written !0
the Chief Ministers of Tamil Nadu and
of Manipur indicating the need for en-
forcing existing ban on slaughter of cow
and its progeny properly and preservauon
of cattle wealth of the States.

Award to Master Krishan Chand Lohumi

9564. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether ICAR had given a special
award to Master Krishan Chand Lohumi
of UP Hill Areas in 1976 for important|
significant research carried on by him
without the help of any laboratory in any
University;
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(b) if so, whether any provision has
been made for the recognition of talents
beyond the pale of laboratories and uni-
versity|research institution campuses;

(¢) if so, the nature of the provision
made in this regard so as to spot talents
in the field; and

(d) if not the reasons therefor and
whether such a provision would now be
made in order to promote research based
on keen observations?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Yes, Sir.

(b) Yes, Sir,

(c) Rule 38(b) (3) of the Rules of the
Indian Council of Agricultural Research
interalia provides that the Governing
Body of the Council shall have the power
to encourage the pursuit of learning parti-
cularly to agriculturée and animal sciences
and for the purpose found scholarships,
prizes, medals etd. and certificates and
other academic titles.

(d) Does not arise,

Deputation Allowance to Employees of
T.CP.O. while Working in that
Organisation

9565. SHRI R.L.P. VERMA:
SHRI AJIT KUMAR MEHTA:

SHRI CHANDRADEO PRA-
SAD VERMA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it has come to the nolice
of Government that in the Town and
Country Planning Organisation, a ubor-
dinate officer of his ministry, a uamber
of Gazetted Officers are getting the
“Deputation Allowance” on Project side
by staying/working in the same office; and

(b) if so, under what rules?

THE MINISTER OF PARLIAMENT
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH); (a) Yes, Sir,
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(b) Deputation allowances is being
paid to the officers holding ex-cadre posts
as per standing instructions issued by
Government from time to time.

Requisition of Service of Research AsSsis-
tants of T. & C_P. O. by Indian Institute
of Public Administration

9566, SHRI R. L. P. VERMA: Will the
Minister of WORKS AND HOUSING

be pleased to state:

(a) whether the Director of the Indian
Institute of Public Administration, New
Delhi has sent any Memorandum/letter
during in February 1982 to the Chiel
Planner of the Town and Country plan-
ning Organisation requesting to make the
services available of some of the Research
Assistants of the organisation as Rescaich
Officers;

(b) if so, whether the Director of the
Indian Institute of Public Administration.
New Delhi has specifically mentioned the
particulay names of some of the Rescarch
Assistant in that letter/Memorandum,

(¢) if so, who has recommended the
names of the Research Assistants from the
Town and Country Planning Organisation:

(d) whether those Research-Assistanis
whose names have been  recommended
by the T.&C.P.O. are junior most Re-
search Assistants in the organisation and
some of them are not confirmed also; and

(e) what action Government contem-
plate in the matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d) Town & Country Planning
Organisation did not recommend any
names. Twoi of the persons whose servi-
ces have been requisitioned are not ju-
nior most in their cadre, and the third
one is holding the post on ad-hoc masis.

(¢) No action is called for on the part
of the Government.
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Trysem Scheme in Madhya Pradesh

9568 SHRI SUBHASH YADAV: Will
the Minister of RURAL DEVELOP-
MENT be pleased to state:

(a) what are the names and number of
projects benefited under the Trysem Sc-
heme which js a Self-Employment Scheme
for Rural Youths in Madhya Pradesh par-
ticularly in Khargaon District; during
1980 and 1981;

(b) the number of individuals who have
been benefited under this scheme ; and

(c) whether any Central Asistance has
also been provided during the period
1980-81 and 1981-82 and if so, the de-
tails thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI
BALESHWAR RAM): (a) to (c) The
information from Government of Madhya
Pradesh is being collected and will be
placed on the Table of the House.

Import of wheat

9569. SHRI A. C. DAS: Will tthe Minis-
ter of AGRICULTURE be pleased to
state:

(a) the name of the countries from
where India has been importing wheat;

(b) the total quantity of wheat impor-
ted from those countries in 1979-80, 1980-
81, 1981-82 ;: and

(c¢) the amount of import bill paid to
those countries, Country-wise in that pe-
riod?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a8) to (c) There
was no import of wheat by the Govera-
ment during 1979-80 and 1980-81. How-
ever, a quantity of 48.5 thousand tonnes
wheat was received from Bangladesh in’
1980-81 in replacement of loan| given to
them in 1979-80. %‘
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During the year 1981-82, the Govern-
ment contracted for import of 15.15 lakh
tonnes of wheat from US.A, and 7.50
lakh tonnes of wheat from Australia,
their estimated FOB costs being US dol-
lars 262 million and Australian dollars
118.6 million respectively.

Slum Clearance Board in U.P.

9570, SHRI MOHAMMED ASRAR
AHMED: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether slum clearance Board has
been formed in U.P. and if so, when ;

(b) the number of slums in U.P. clear-
ed or improved after the formation of
slum clearance board:

(c) the unmber of slums before the
formation of Board ; and

(d) the amount of money spent by the
State Government, year-wise, during the
last three years ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WARKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d) The information is
being collected and it will be luid on the
Table of the House.

Irrigation Projects Pending Clearance
with Planping Commission

9571. SHRI MOHAMMED ASRAR
AHMAD : Will the Minister of IRRI-
GATION be pleased to state :

(a) the number of major and mediumf
irrigation projects sanctioned by his Min-
istry (State-wise and Union Territory-
wise) during 1979-80, 1980-81 and 1981-
82 (yearwise);

(b) how many are pending and since
when;

(c) how many of these have been
cleared by the Planning Commission; and

(d) how many of them are pending
with Planning Commission and since
when asd when these are likely to be
cleared by the Planning Commission ?
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THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI) : (a) Ministry of Irri-
gation does not sanction any major and
medium irrigation projects. It only as-
sists Planning Commission in the pro-
cess of acceptance of the projects by
the Planning Commission.

(b) 132 major and 63 medium irriga-
tion projects are pending clearance for
verying periods.

(c) 16 major and 90 medium irriga-
tion projects have been cleared by the
Planning Commission during the three
years 1979-80, 1980-81 and 1981-82.

(d) 18 major and seven medium irri-
gation projects recommended by the Ad-
visory Committee for
pending acceptance by the Planning Com
mission,

Consumption of edible cils and fats

9572. SHR1 ARJUN SETHL Will the
Minister of CIVIL SUPPLIES be pleased
lo state:

(a) whether Government have assessed
the average amnnual consumption of edible
oils as well as fats in the country;

(b) if so, the extent (percentage) con-
sumption of both;

(c) to what extent mustard oil, cocoaut
oil and other edible oils are being utilised;

(d) whether the share of fats of animal
origin and of vegetable origin are also
playing an important role so far as their
consumption is concerned;

(e) to what extent India is self-sufficient
so far as their production in Indin is
concerned; and

(f) the details régarding the stock, if
any, maintained in this regard to control
the price?

THE DEPUTY MINISTER IN THE

MOHAMMED USMAN ARIF): (a) to
(f) The average annual consumption of
edible oils in India has ranged between
34 and 30 lakh tonnes per annum. The
indigenous production of edible oils

acceptance are -
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including mustard 011 md coconut oil, has
ranged between 24 and 28 lakh tonnes.
The production of vanaspati has ranged
between 5 and 8 lakh tonnes per annum
during the past few years. The gap
betweea total demand for and indigenous
production of edible oils is met by im-
porting edible oils on  Government
account through the State Trading Cor-
poration of India. Imported edible oils
are allocated for the manufacture of
vanaspati and also for the public distribu-
tion system. Adequate stocks for meeting
these two requirements are always main-
tained by the State Trading Corporation of
Tndia. Besides, ghee and butter, which are
fats of animal origin, also form an im-
portant part in the consumption pattern
of our country.

Supply of Gram and Pulses at subsidised
rates through fair price shops

9573. SHRI ARJUN SETHI: Will the
Minister of CIVIL SUPPLIES be pleased
1o Sstate:

(a) whether with a view to bringing the
need proteins within the approach of the
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any scheme has been
chalked out by Government for making
gram and pulses, including Rajma’ and
Kabli Chana available through fair price

shops at subsidised rates;

regard; and

AND

(b) if so, what are the details in this

led

(c) what are fae details regarding the
average prices of gram Kabli Chana,
Rajma and different pulses in different
principal markets in the capifil?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE
CIVIL SUPPLIES (SHR1
MOHAMMED USMAN ARIF): (a) No,

Sir. " 1 f,

(b) Does not arise.

(c) A statement indicating the average
wholesale prices of gram and pulses in
different principal markets of Delhi is
attached.

Statement
MONTH-END WHOLESALE PRICES OF PULSES AND GRAM AT DELHI
(Rs. per quintal)
Year Septem- October Novem- Decem- Janu-  Febru- March Average
B ber ber ber ary ary
1 2 3 4 5 6 7 8 9
ARHAR a
1981-82 . . 325 315 300 350 320 330 330 318.6
MASUR
1981-82 v . 410 400 350 350 320 300 300 347.1
MOONG
1981-82 380 335 325 355 355 350 380 3543
URAD
1981-82 330 275 260 260 260 26o 275 274.8
GRAM
198182 411 388 335 338 295 269 285 331.6
KABLICHANNA
1981-82 475 460, 450 450 435 440 500 457.1
RAJMAH _ ,
4207 “"380" ' 30  gho 365  a55 435 879-3

wgBr-82 .

{
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Population of Musk Deer

9574. SHRI ANANTHA RAMULU
MALLU: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether any assessment has been
made by Government regarding the popu-
lation figures of the musk deer in 1981;

(b) if so, the details thereof, State-wise;

(c) whether Government have banned
the killing of musk deer or it is proposed
to be controlled for kasturi every year by
Government; and

(d) the details regarding the sanctuaries
that have been established for its con-
servation in different States?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN): (a) and (b).
No, Sir.

(c) Musk deer is included in Schedule
1 of the Wild Life (Protection) Act, 1972.
Hence, its killing is already prohibited.

(d) The following Sanctuaries and
National Parks have been set up so far:

Jammu and Kashmir:
Chumnai Basin Sanctuary

Dacnigam Sanctuary

Raj Parian Sanctury

Himachal Pradesh:
Gamgul—Siya Behli Sanctuary
Kugti Sanctuary

Nangu and Winch Mandi Sanctuary
Rohla National Park

Sechutun Nallah Sanctuary
Shilkari Dur Sanctvary

Talra Sanctuery

Tundah Sanctuary

Sikkim:

Khangchendzonga National Park
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Loan to Primary Co-operative Housing
Societies by HUDCO in Gujarat

9575. SHRI MOHAN LAL PATEL:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) wnat amounts of loan allotted in
last three years (year-wise) to the Primary
Cooperative Housing Societies by HUDCO
in Gujarat State; and

(b) the number of such societies and the
number of houses for which the loan was
given during the said period in Gujarat
State?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1I BHISHMA NARAIN
SINGH): (a) During the last three years
1979-80 to 1981-82, HUDCO has sanc-
tioned Rs. 0.33 crores to Gujarat Apex
Housing Finance Society for one Primary
Cooperative Housing Society in Gujarat.
This Scheme was sanctioned by HUDCO
in 1980-81.

(b) The details as under:—

No. of Cooperative : 1
Societies,

No. of Dwellings 56 (H1G)
sanctioned.

Year of sanction 1980-81.

Jobs for Rural Unemployeyq Youths in
Farm Sectors

9576. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether Government have a pro-
posal to create more jobs for rural un-
employed youth in the farm sectors dur-
ing the Sixth Plan period;

(b) if so, the steps taken by Government
for implementing the above proposal;

(c) whether any State-wise target has
been set for the current plan . period for
providing more and more employment to
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the unemployed youth of various States;
and

(d) if so, the details thercof?

THE MINISTER OF STATE IN THE
MINISTERIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI1
BALESHWAR RAM): (a) Yes, Sir.

(b) The steps taken during the Sixth
Five Ycar Plan period for creating more
jobs and employment opportunities in the
rural sector include mainly the Integrated
Rural Development  Programme (IRDP)
and the National Rural Employment
Programme (NREP).

(c) and (d). The Integrated Rural
Development Programme (TRDP) aims at
providing employment opportunitics and
raising the income levels of the rural
poor, including the rural youth. The
Programme covers all the 5011 develop-
ment blocks in the country. The target is
to cover 600 families in each block for a
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year. Of these, approximately 400 fami-
lies would be covered through agriculture
and related activities, 100 families wnder
rural industries and another 100 families
under rural services, business enterprises
elc.

The National Scheme of Training of
Rural Youth for Self Employment
(TRYSEM) aims at the development of
technical skills amongst the rural people.
1t is planned 1o train about 2 lakh rural
youth out of the target group every year
in various skills in rural areas. A state-
ment  showing the state-wise targets is
enclosed

The National Rural Employment Pro-
gramme (NREP) has been designed chiefly
to provide employment to the needy in
foc rural areas particularly during the
slack season when the agricultural opera-
tions are in a low key. It is expected to
generate work for 300 million to 400
million mandays every year.

Statement

Statemen!  showins sale~we larget und:r TRY SEM :

—— —— e e ——

S.No. Sute

Target
(Nos)
youth to
be trained
1 2 3
1 Andhra Pradesh 12,960
2 Assam . 5,360‘
3 Bihar 23, 480
4 Gujarat 8,720
5 Haryana 3,480
6 Himachal Pradesh . - 2,760
Jammu and Kashmir 3,000
8 Karuataka 7,000
9 Kemla . 5,760

10 Madhya Pradesh

18,320
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1 2 3
.11 Maharashtra 11,840
12 Manipur + 1,040
13 Meghalava 960
14 Nagaland 840
15 Orissa . 12,560
16 Punjab . 4,780
17 Rajasthan 9, 280
18 Sikkim . 160
19 Tamil Nadu . 15,080
20 Tripura 680
21 TUttar Pradesh 35,040
22 West Beneal . 13,400
UNION TERRITORIES

23 A. & N. Islands 200
24 Arunachal Pradesh ! 1,920
25 Chandigarh 40
26 D. & N. Haveli 200
27 Delhi 200
28 Goa, Damin and Diu 480
29 ILakshadweep 200
30 Mizoram 8 00
160

DDA Jobs Dome by Private Architects

9577. SHRI L. S. TUR: Wil the
Minister of WORKS AND HOUSING be
pleased to lay a statement showing:

(a) the particulars of the private archi-
tects or architect companies given the jobs
by D.D.A. of preparing layout plants of
various projects during past two years
indicating the names of such projects and
the amount of money paid to them for the
job, date-wise;

(b) the rules governing appointments /
forming panel of private architects;

(c) the particulars of the private archi-
tects/architect companies from whom
Delhi Development Authority has got fhe
maximum work done during the above
period and the specific reasons for getting
the job done by a particular architect /
architect company and whether other
architects had expressed their inability to
undertake tae job or they are not given
work deliberately; und

(d) the rules governing the award of

such work and whether tenders are in-
vited or officers give the work at their

own discretion and the full detail in this
regard?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d). The information is
being collected and will be laid on the
Table of the Sabha.

Drinking Water Scheme under Construc-

tion In Khargaon District, Madhya
Pradesh

9578. SHRT SUBHASH YADAV: Will
the Minister of WORKS AND HOUSING

be pleased to state:

(a) what are the names and number of
drinking water schemes which are under
construction in M.P., particularly in
Khargaon District;

(b) what is the number and names of
such villages in Khargaon District which
will be benefited by these schemes and
when; and

(c) whether any Central Assistance has
also been provided for the purpose and if
80, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (¢). Drinking Water Sup-
ply is a State subject, Schemes arec for-
mulated and executed by the State Gov-
ernments. Funds are provided in the State
Plans for this purpose. However, Central
* assistance is given under the Centrally
Sponsored Accelerated Rural Water Sup-
ply Programme to supplement the resour-
ces of the State Governments for the sup-
ply of safe drinking water to identified
problem villages. Central assistance is
given for the State as a whole and not
district-wise. The Central assistance pro-

vided to the Government of Madhya
Pradesh during the years 1980-81 and
1981-82 was Rs. 690.00 lakhs and Rs.

1033.75 lakhs respectively.

According to the information available
with this Ministry, there were 1094 pro-
blem villages in the district of Khargaon
out of which upto 3ist December 1981
780 problem villages were provided with
drinking water supply facilities. The target
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during the Sixth Five Year Plan will be
to cover all the ideatified problem villages
with atleast one source of safe potable
water available throughout the year,

Purchase of soft coke by Delhi Civil
Supplies Corporation

9579. SHR1 SUBHASH YADAYV:
SHRI RAM VILAS PASWAN:

Will the Minister of CIVIL SUPPLIES
be pleased to state:

(a) whether Government have seen the
press rcports which  appeared in the
Hindustan Times dated 2nd April, 1982
where in it has been stated that Sub-
standard soft coke has been purchased by
the Delhi State Civil Supplies Corporation;

(b) if so, whether any inquiry has since
been conducted; and

(c) if so, action taken by Government
in regard thereto?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES )SHRI MCHAMMED
USMAN ARIF): (a) Yet, Sirfl

(b) and (c). The matter has been looked
into by Delhi Administration. = Some
wagons containing sub-standard soft-coke
were supplied by Bharat Coking Coal Ltd.
to Delhi Civil Supplies Carporation. The
following steps have sincevibeen taken by
the Delhi Adminisfratiog f this regard;

(i) A team of senior officers of the
Delhi Civil Supplies Corporation had
visited Dhanbad collieries in November,
1981 for making arrangements for
supply of good gquality soft coke to
Delhi in future,

(i) An officer of the Corporation is
proposed to be posted at Dhanbad col-
licries to ensure loading of good quality
soft coke in future to the Corporation.

(iii) A Committee consisting of officers
of the Corporation and Food and Sup-
plies - Deplartment of Delhi Administra-
tion and a representative of Bharat
Coking Coal Ltd., has been constituted
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to assess the quality of soft coke re-
ceived by the Corporation. The licen-
sees have to lift the soft coke allotted
to them on pains of penal action, unless
the stock is declared inferior by this
Committee.

(iv) Tae Corporation has received a
rebate of Rs, 1.25 lakh from Bharat
Coking Coal Ltd., for supply of inferior
quality of coke and another claim is
pending settlement  with the  Bharuat
Coking Coal Ltd.

(v) A new system of allotment of sofy
coke to licensees has been introduced
by the Corporation in which a wagor/
GRT|Box is alloited among a set of
coal licensees and they have to lift the
entire quantity allotted to them. They
have to pay the wharfage if therc is any
delay on their part in lifting the stock
from the line.

Priority to completion of on going
Irrigation Schemes

9580. SHRI GADADHAR SAHA: Will
the Minister of IRRIGATION be pleased
to state:

(a) whether a proposal for additional
fund for Irrigation section, in view of rise
in cost and high priority to 20-point pro-
gramme in the area of irrigation for com-
pletion of schemes of irrigation projects 18
under Government's consideration;

(b) if so, steps taken in this regard; and

(c) whether it is also a fact that State
Governments have been urged not 10
accept any new irrigation projects prior to
completion of on-going schemes and if s0.
the reasons thereof?

THE MINISTER OF STATE (N THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). Yes Sir.
A proposal for increasing the irrigation
outlay by Rs 2,600 for the remaining 3
years (1982-83 to 1984-85) of the VI ?Plan
is under consideration,

(c) State Governments have been
requested to provide adequate funds to
complete the on-going schemes expedi-
tiously according to a time bound sche-
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dule before taking up new schemed. This
would avoid delays in accrual of benefits
and also avoid heavy escalation in costs.

o WR & feg foet Paw
sthysTer ®1 whw &1 awbuwr s
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Indra Irrigation Project

9584. SHRI RASA BEHARI BEHERA:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether any proposal has been
received from Orissa Government for
“INDRA" irrigation project of Kalahandi
District;

(b) if so, the details of the proposal;

(¢) the details of the irrigation schemes
submitted by the Orissa Government up
to date during the last three years and the
action taken thereon project-wise and
year-wise; and

(d) the reasons for delaying decision
on some projects of the State, project-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI Z.
R ANSARI)): (a) Project report of

hi' (q) &R"’ﬂ'fﬁ‘t‘h‘ 'r’t‘m Forn Indr_a Irriga;iOn. l:;ojg:t :lasw notcb:en

T T mi‘(a = !?Tvlfﬁ, ‘Wf'- received so far in the Centr ater m-
. mission from the Government of Orissa

goRr aft Prafwm dme aur are for technical Scrutiny and qbtaining ap-

m?‘:;: garT 'Fg ﬂ fea q:;? ?ra' porval of the Planning Commission.

TR B YA AT FT | _

quthy, yefaw c@iz & @y faacw () Dost; Bk ST,

aay fauw L1 aE RIEL LES TeRAT (¢) and (d) The required information

AR is given in the attached statement.

Statement

SI.No. Name of Project

Estimated Irriga-

Date of Pressent stage of examination/

cost tion benefits  receiptin reasons for delay
(Rs.lakhs (Thousand  Central
hectares) Water
Commis-
sion
1 2 3 5 6

A. MAJOR SCHEMES
1™ . . . 1713625

2 Kanpur 3796-00

52-855 8-3-81

182:00 23-5-79  Replies to further comments of

ntral Water Comunission sent
on 23-1-82 and 17-2-82 are
awaited from the State Govern-
ment.

Replies to commants of Central,
Water Commission are await—
ed from the State Governmeit-
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3 Derjang Stage-1J . 306-342 5-953 14-11-79 Modi(x:cdrtpt;rtcmnbining stage-T
and Stage-II is awaited from
the State Government.

B. MEDIUM SCHEMES
1 Bank-hal 571-9%5 7-56 2-11-79  Approved the Planning Com—
. mission on ]3-6-1980.

2 Kansbahal 539-38 7-64 7-10-80  Approved by the Planning Com-
mission ou 29-9-1981.

3 Upper Jonk 1277-73 13-89 2-1-81 Do.

4 ‘Barsaan 357-65 4'347 17-12-80 The State Government have been
informed on 5-6-81 to obtain
either concurrence of Bihar
Government or limit the
of project to water avaihbiliv,
from Orissa Catchment only.

5 Baghalati 718- 80 460 7-7-81 Replies to comments of Central
Water Commission sent on
16-9-81 are awaited from State
Government.

6 Deo | . 1976- 14 16-90 31-3-82  The Preject is undér examination

in Centre Water Commission.

. ~——

Assistance for Upper Indravati, Rengali
ang Kolab Irrigation Schemes

9585. SHRI RASA BEHARI
BEHERA: Will the Minister of TRRI-
GATION be pleased to state:

(a) whether Government of Orissa
had sent proposal to Government oOf
India seeking additional Central assis-
tance for Upper Indravati Project,
Rengali and Upper Kolab major irriga-
tion schemes and medium and minor
irrigation schemes with a view to creating
additional irrigation capacity; and

(b) if g0, whether Central Govern-
ment are considering the proposal for
providing additional Central assistance
sought for these schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) The Government of
Orissa , sought .advance Plan asslstance of
Rs. 11.58 croreg for the major, medium
and minor irrigation projects for the year
1981-82, The major projects for which

-assistance = was sought included Upper
Indravati, Rengali and Upper Kolab,

(b) It was not possible to offer any
advance Plan assistance during 1981-82
to any States owing to resobfce com-
straints,
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of Group Housing Societies,
Delki

9587. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
WORKS AND HOUSING be pleased to
State:

(a) the total number of group housing
societies registered for the allotment of
plots for construction of houses in
Delhi;

(b) whether it is permissible for the
socicties 10 enrol new members in place
of those who have left the societies or
who have failed to deposit with them
the requireq amount of money; and

(c) if s0, the guidelines issued by
Governmeni for the enrolment of new
members by gsuch societies?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The Delhi Development
Authority have reported that 437 co-
operative group housing societies have
applied for allotment of Jand for the
purpose of construction of houses.
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(b) The Registrar, Cooperative

tieg has reported that the group housing
societies are permitted to enrol ncw
members in place of those who have
resigned after verifying the accounts  of
the Societies, As regards members who
fail to deposit the requisite amount Of
money with the society, such members
have 10 be expelled by the society by
following the procedure laid down and
with the approval of the Registrar. Only
after following this procedure, the socie-
ties can enrol new members, against the
vacancies of expelled members,

(¢) A copy of the guidelines issued by
the Registrar, Cooperative Societies is
laid on the Table of the House, [Placed
in Library. See No. LT-4026/82].

Allotment of Land to Group Housing
Societies of Delhi

9588. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
WORKS AND HOUSING be pleased to
slate:

(a) whethér Government propose to
allot land to group housing societies re-
gistered in Delhi;

(b) if so. the localities where the
plots of land have been offered for allot-
ment and at what rates;

(c) what criferia has been adopted to
allot plots of land % these societics
according to their preference ;and

(d) whether Government propose 'to
issue certain guidelines to be followed
strictly by the DD.A, in regard to the
allotment of land to group housing
societies and if so, what are the details
of the these guidelines and if not, reasons
thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAMIN
SINGH): (a) Yes, Sir,
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(b) The Delhi Development Authority
have offered land to the cooperative
group housing societies in the following

C.B.D. Shahdara
Geeta Colony .

Patparganj
Bodella

Rohini
Rohtak Road

Pitampura

(c) The lang will be allotted to these
cooperative  group housing  societies
according to the preference regarding
localities expressed by them object to
their seniority and availability of land.

(d) The allotment of land to coopera-
tive group housing societies Is b=ing
made by the DDA acoording to the
guidelines prescribed by the Government,
These are indicated below:—

(1) The land would be allotted to
the societies on leasehold ,basis;

(ii) the permissible covered ares
under each dwelling unit will not
exceed 2000 sq. ft.

(iii) the land will be allotted to the
societies on the basis of 50 dwelling
units per acre with a 15 per cent
variation,

Development of New Varieties of Cotton

9589. SHRI RAJESH PILOT: Will
Will the Minister of AGRICULTURE
be pleased to lay a statement showing:

(a) the new varieties of gotton deve-
loped in various Research [nstitutes in
India during last three years;

(b) whehter Government have tried
to encourage and assist their field trials
and commercial growing; and

(c) steps Government have taken to
induce the textile mills to assist in nro-
moting research in growing new varielies

APRIL 26, 1982
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localities. The rates of the land are also
indicated against each:—

Rs. 110 per sq.mt.
Rs. 110 per sq.mt.
Rs. 110 per sq.mt.
Rs. 110 per sq.mt.
Rs. 110 per s3.mt.
Rs. 135 per sq.mt.
Rs. 135 per sq.mt.

of cotton for producing better guality
and high yielding varieties to benefit the
farmers?

THE MINISTER OF STATE IN THE
MINISTERIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN): (a) A state-
ment of new varieties of cotton develop-
ed during the last three years under the
acgies of Indian Council #f Agricultural
Research is enclosed.

(b) Yes, Sir. The Government is
actively assisting their field trials and
commtrcial  cultivation  through  the
agencies of Directorate of Cotton Deve-
lopment,, Government of India, Bombay;
Departments of Agriculture of the -otton
growing States and extension education
wingg of the various Agricultural "Jniver-
sities in the States where cotton is an
important crop.

(c) The Governmem iy inducing
various textile mills amd assggiations,
through tax relief measures for promot-
ing research and development of varieties
of cotton for fre Benefl of Tarmers,

Statement

Cotton varieties of various slaple cotegories
recommended for retease during the last
three years

SL.No. Variety

—

1 DCH 32 | Jayalaxmi)
2 JKHY 11
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w

No. Variety

ABH 4208 (PKV Hy. 1)

& W

DS 59 (Sowbhagya)
AHH 468 (PKV Hy 2)

w,

(=2}

LH g72

76 TH 20

8 68 KH 1146

9 AKA 5 (AKH 6035)
10 DA 32

11 KCH

12 CPD 8-1 (Sharada)
13 GHH 3 (Hybrid 6)

14 RHR 253 (Savitri)
15 NHH 1 (Godavari)
16 G. G, 11 (1449}
17 LD 133

18 LD 230,

19 Ganganagar Azeti

20 G.C.t Hybrid 6

21  Amaravathi :

22 MOU g

29 TNB-1

Formulations of Plans by States for Recla-
mation of Fallow Land

9590, SHRI S. M, KRISHNA:

SHRI RAMAVATAR
SHASTRI:

SHRIMATI MOHSINA
KIDWALI:

Will the Minister of AGRICULTURE
be pleased to gtate:

(a) whether the Centre has writlen (o
the States to formulate plans for reclama-
tion of fallow land and keep the Centre
informed of the progress made during
this year of productivity;
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(b) if so, the reaction of the Sms in
the matter;

(c) whether some financial assistance
has also been assured by the Centre in
this regard; and

(d) if not, the reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) and (b). Yes.
Shri. The extent of the problem and the
feasibility of restoring fallow lands
(other than current fallows) to produc-
tive uses was discussed with the represen-
tatives of the States at a National Work-
shop on Agriculltural Development in
Delhi on 26th-27th February, 1982. As
a follow up to the concensus arrived at
the workshop, the States have been
addressed to formulate Tdefinite action
programmeg for bringing about 5 per
cent of the fallow lands (other than
current fallows) under productive use
during the productivity Year,

(c) and (d). Additional financial assis-
tance by the Cemtre is not envisaged as
the gramme X expetted to be_covered
under the ongoing schemes and pro-
grammes,

Enhancing the Production of Guar

9591. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the details of inter disciplinary
research done for exploitation of Guar
which has a special place in the economy
of our country;

(b) the quantity exported at present
in the form of Guar seed or Gum;

(c) whether the problems faced by the
crop have been identified; and

(d) the steps proposed for maximising

production under semi-arid and irrigated
areas?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTDRE AND
RURAL DEVELCOPMENT (SHRI R. V.
SWAMINATHAN): (a) THe research
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on Guar is being conducted on its diffe-
rent aspecty like breeding, agronomy,
plant protection etc. mainly by the All
India Coordinated Forage Improve-
ment Jroject ang Haryana Agricul-
tural University, Hissar. The impor-
tant repults achieved are summarised
below:

Based on coordinated and advanced
state varietal trials, HFG 75. HFG 182
and HFG 408 were identified as promis-
ing genotypes. Varieties HFG 75, HFG
408 and HFG 182 out yielded the
check FS 277 by a margin of 46.62,
36.81 and 36.42 per cent and ranked

' first, second and third respectively.
In case of pro tein and gum produc-
tion HFG 75, HFG 408 and HFG 182
ranked first, second and third respec-
tively. HFG 75 gave an average
yield of 165 q/lha as against 11.5
glha of FS 277.

Data based on three years observauons
on gtate lafge scale trial and sesven years
data of the coordinated forage varictal
trial indicated that HFG 119 was the

most promising genotype.

The optimum time of phmting for seed
production in Guar was found to be the

5th July and thers was a shgrp reduc-
tion in the seed yield in case of early

planting (20th June) and late planting
(20th July and 5th August).

Studies on chemical control of bacterial
blight indicateq that seed treatment with
streptomycin (0.5 glkg) followed by
three sprays of Agrimycin-100 (0.025)
per cent) at fortnightly intervals, was
effective in controlling ihe dfsease

(b) to (d) The information is being
collected and will be placed on the Table
of the House as soon as available,

Drinking Water in Lakshdeep

9592. SHRI P. M. SAYEED: Will
the Minister of WORKS AND HOUSING

be pleaseq to state whether Union Terri-
tory of Lakshdeep has urged the Union

Government to help in providing drink-
ing water to the people living there and
if so, the schemes being initiated in this

regard?

_ APRIL 26, 1982
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): No specific request in this re-
gard seems to have been made by the
Union territory to this Ministry. How-
ever, information as available with this
Ministry regarding water supply position in
Lakshdweep is given below:

The Union territory of Lakshdweep
consists of twenty seven islands of which
only ten islandg are inhabited. The
population of the inhabited islands is
40,237 as per the recent 1981 census,
There is no organised Water Supply
Schemes in Lakshdweep at present, Water
Supply in all the islands is from small
open dug wells which do not go very
far below the coral sub-stratum, The
possibility of deep acquifer is ruled out
by the Central Ground Water Board., In
three minor islands getting fresh water
is a pfSblem. It is said to be acute in
the gmallest island viz.,, Bitra and there
is no fresh water available in the wells
even during monsoon months. To solve
the problem of minor islands, including
Bitra, the Central Salt and Marine
Chemical Research Institute, Bhavanagar,
had been approched by the Lakshdweep
Administration. The Central Salt and
Marine Chemical Research Institute
Bhavanagar have sent their preliminary
project report for the installation of Solar
Distillation Plant for a capacity of 2,000
litres of fresh water per day.

Commercial Activities of Dairy Board

9593, SHRI BHEEKHABHAI: Will
the Minister of AGRICULTURE be

pleased to state:

(a) whether Government's attention
has been drawn that the Dairy Board,
even though debarred from undertaking
commercial activities has been undertak-
ing turn key jobs on behalf of other
States as well as the Indian Dairy Cor-
poration;

(b) whether it is a fact that Indian
Dairy Corporation was set up primarily
to undertake commercial operations which
was not permissible for NDDB;
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(c) whether it is a fact that in the
Indian Dairy Corporation’s Board meet-
ing attended by Government representa-
tives as reported in their Report for
1980-81, decided to bhand over the entire
implementation of Foot and Mouth
Project to Dairy Board contrary to
Government rules and clear decisions;

(d) whether Government are :ware
that Dairy Board has awarded contracts
for conmstruction to the higher bidders
contrary to rules; and

(c) whethey Government will inquire
into the matter by a full audit or
through a Central Agency to arrive at
the truth?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) The National
Dairy Develoopment Board is under-
taking activities in accordance with the
provisions contained in the memorandum
of Association of the Board. The
Dairy Board executes turn key orojects
as consultants.

(b) The Indian Dairy Corporation
wag ‘set up primarily to undertake various
activities related to handling of donated
milk products, storage and gale to the
public sector dairies, the handling of
the generated funds and coordinating
developmental activities of the project
for stimulating milk marketing and dairy
development with funds to be generated
from W.JEF.P., donated skimmed milk
powder and butter oil,

(c) The Indian Dairy Corporation
have entrusted execution of a Foot and
Mouth Disease Vaccine Plant to National
Dairy Developmeni Board on turn key
basig for civil works till the whole pro-

ject is completed and commissioned,

(d) In some cases the Dairy Board
has award contract to higher bidders
considering factors like schedule of
delivery, gquality of material to be suppli-
ed and goodwill of the party, past ex-
perience with the party, minimum re-
pairing/maintenance cost and anticipated
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expenditure on replacement, availability
and cost of spares.

(e) There is no such proposal.

Sharing Development in Agriculture with
other Countries

9594. DR. KRUPASINDHU BHOI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether India has offered to share
her expertise in the development of agri-
culture with other countries;

(b) whether there has been any res-
ponse from any country; and

(¢) if not, the steps taken to explore
the - matter and the results arrived at?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V..
SWAMINATHAN): (a) Yes, Sir.

(b) Yes, Sir. A list of countries with
which the Government of India has
agreed to extend cooperation in the field
of Agriculture, is given in the enclosed
statement,

(c) Does not arise.

Statement

List of countries with which the Gov-
ernment of India has agreed to extend
cooperation in the field of Agriculture

Iran

Iraq
Malaysia

Sri Lankg
North Korea
Indonesia
Saudi Arabig

. People’s Democratic Republic of
Yeme

9. Mauritius
10. Baherain
11. Libya
12, Egypt

o NS g s N
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13. Nigeria
14. Tanzania
15. Ghana
16. Kenya
17. Zambig
18, Zimbabic
19. Senegal
20. Guinea
21. Uganda
22. Mozambique
23. Mexico

Moyna Basin Scheme

9595. SHR1I SATYAGOPAL MISRA:
Will the Minister of IRRIGATION be
pleased to gtate:

(a) whether there is any proposal
tinder the consideration of Government
of India to sanction Moyna Basin Scheme
(Drainage scheme of Moyna area in
Midnapore District West Bengal);
and

(b) if o, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b) A
Drainage Scheme for Moyna area in
Midnapore district of West Bengal esti-
mated to cost Rs, 99 89 lakhs for pro-
viding protection to an area of 95830
hectares furnished by the West Bengal
Government has been examined in the
Ganga Flood Control Commission and
comments sent to State Government in
February 1982 for recasting the scheme
in the light of these comments.

Housing Facilities to Central Government
Employees in Metropolitan Cities

'9596. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
WORKS AND HOUSING be pleased to
state:

(a) whether Government are aware
of the difficulties faced by lower
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categorieg of Central] Government
employees working in the big cities
of Bombay, Delhi, Calcutta and
Madras for their residential accom-
modation;

(b) if so, whether Government are
having any gpecific programme to re-
dress their grievances in his respect;
and

(c) if so, given details and the action
taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAN
SINGH): (a) Yes, Sir.

(b) and (c) My Ministry has under-
taken a special programme of construc-
tion of ‘general pool' residential quarters,
mainly for lower categories of Central
Goveffiment Employees. The residential
quarters, being constructed under the
special programme in these cities. are as
follows: —

No.of
Or.
1) Delhi . ‘ ‘ ‘ 4,112
2) Bombay . ; 3 i 2,600
9) Calcutta . . . . 2 000
4) Medras . ’ : . 300

Amount for Development of harbour in
Sixth Plan

9597. SHRI A_ NUEELALOHITHA-
DASAN NADAR: Will the: Minister of
AGRICULTURE be pleased to state:

(a) how much amount is being spent
so far by Government for the develop-
ment of the harbours harbourwise delails
thereof; and

(b) how much amount Government
propose 10 spend in the Sixth Plan Period
for the development of fishing harbours
the harbour-wise details thereof?
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THE MINISTER OF STATE IN THE SWAMINATHAN): (a) A statement
MINISTRIES OF AGRICULTURE AND is attached.

RURAL DEVELOPMENT (SHRI R. V., (b) Details are as follow:—
Amount released
1 Major Harbours e e
(Rs. in lakhs)
Name 1980-81  1981-82
Cochin . ; ; . . ; . . : . . 50-00 52-35
Madras . ; ‘ , . . . . v : 152-00 120-00
Vishakhapatnam . y . . . . . . . 128:00  240-00
Torml: i 3 3 ; i . . . 33000 412-35
2 Minor Harbours r & . . . . . " . 1980-81 1981-82

ANDHRA PRADFsH

Kakinada A : - . - : ; 5 : . 650 75-00
Nizampatpam . a . ; : ; i : : 9-50 5-00
Touwal : : | z : . i . : 16:00 80-00
GUJARAT
Veraval z ) . . . . 3 s 5 A 150-00 120-00
Mangrol . . 5 . . . . : . : 25:00 6-00
Porbander . i . . . . . . . 5 Nil 50-00
S mall Projects ] : ; ; g : ‘ ’ . 6-00 6:18
Total: . . . . : ’ " ; g 181-00 182-18
KERALA
Neendakara . . ’ ’ . : : ; . . Nil 42270
Small Projects A : A . : ; " ; . 0-60 420

e s el . g . st

Tommls . . . 4 . s & e @ 0-60 4690
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Name ‘ L © 1gBo-81 ' 198182
TAMIL NADU
Chinnamuttom Nil 21- 90
Vallinokkam . Nil 6-00
Nil 27 9%
MAHARASHTRA
Ratangeri 40-00 14- 00
KARNATAKA
Malpe . 750 25-00
WEST BENGAL
Digha Nil 1800
Out of a total outlay of Rs. 1900 been utilised in the first two years
lakhg and Rs. 1700 lakhs for construction (1980-81 and 1981-82), The balance

amount is required for construction of

of major and minor fishing harbours
on-going projects and for new projects 10

respectively in the Sixth Plan a sum of

Rs. 742 lakhs and Rs. 639 lakhg have be taken up.
Statement
Name of harbour Sanctioned Amount
Cost Released
(Rs. in (Rs. in
lakhs) lakhs)
2 3

ANDHRA PRADESH

1. Vishakhapatnam Major Port (stage I) . . . " . 41415  441-15
2. Vishakhapatnam Major Pert (stage II) . i : : A 579'22  505-00
.. Kalkinada 460-00 98- 50
4. Nizampatnam 7700 20° 50
15000 1000

5. Bhavanpadu i : ; .
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GUJARAT

1. Veraval (Stage I) 26-10 2610
Veraval (Stage II) . goo-00  470-00

2. Mangrol (Stage I) . 1-14 1-14
Mangrol (Stage 11) 20000 92-50

3. Porbunder (Stage I) 2:24 2-24
Porbunder (Stage II) 150 00 58-00

4. 9 small harbour works 65-96 36-31
KERALA

1. Cochin Major Port . 434 21 430'15

=. Vizhinjam (Stag. I 17300 173-00

8- Neendakara 470-00 42-70

4. 8 smnrll harbour works 11124 66-36
WEST BENGAL

1. Roychowk Major Port 323°00 285-73
share comuplex 57 24 5724

2. Digha 139°34 18:00

4. 1 small harbour work 7'07 7797
ORISSA

1. Dhamra 69- 22 69-22

2. Chandipur 14-74 13-47
TAMIL NADU

1.  Madras Major Port 1065:-00 91651

-2. Tuticorin 21000 210- 00

3. Valinokkam 7700 6-00

4. Chinnamuttam 294 - 00 2191

5. 6 small harbour works 49-32 44-47
KARNATAKA

A. Malpe (Stage I) 2-18 2 18
Malpe (Stage IT) ; 426-00  253-83

‘2. Honnavar (Stage I) 2°15 215
Honnavar (StageI) . . . . . 45-99  45-99

704 LS—T7
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I 2 3
3. Mangalore (Stage I) 872 872
Mangalore (Stage II) 3258 6-30
4. Karwar . . . . . 2960 29-60

5. 10 small harbour works
MAHARASHTRA

1. Sassoon Dock Major Port

2. Ratnagiri

8. 4o small harbour works
ANDAMAN & NICOBAR ISLANDS
Phoenix Bay
LAKSHADWEEP

Kavaratti

22-47 22-47

405-72 97°32

34425 104-0
35-37 32-15

67-18 67-18

1095 10-95

Off-Take of Foodgrains by Food Corpora-
tion of India for Public Distribution

System

9598. SHRI K. MALLANNA: Will the
Minister of AGRICULTURE be pleased
to lay a statement and to state the total
off-take of foodgrains by Food Corpora-
tion of India for the public distribution
system and the average quantity of food-
grains sold annually through these distri-
bution units?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): A statement show-
ing off-take of foodgraing from the god-
owns of Food Corporation of India
during 1980, 1981 (upto March) is at-
tached.

The all-India average annual quantity of
foodgrains supplied for public distribution
through Fair Price Shops is estimated at
32.62 tonnes and 31.51 tonnes per shop
during the years 1980 and 1981 respec-
tively.

Statement

Statement showing the off-take of foodgrains from godowng

of Food

Corporation of 1India  during 1980, 1981 and 1982 (upto March).
Year PDS MILLS NREP TOTAL
1980 Rice . i . . . " 41615 10321 51936
Wheat " 3962-9  3643-3 10518 8658-0
Coarse grains ) . 15°0 oo o 15'0
‘Total 3643-3 20839 13866-6

. 81394
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Year PDS MILLS NREP TOTAL

1981 (P) Rice . 5188-7 - 2441 5432- 8
Wheat 3230-6 31355 28-2  6394-3
Coarse grains . 20-6 s 5 20-6
Total 8439:'9 31355 2723 11847-7

1982 (P) (Upto March)
Rice 15365 .- 35'7  1572-2
Wheat 9o1-3 812-8 3-7 1717-8
Coarse grains 1-2 1-2
Total 2439-0 812-8 39-4 3291-2

(P): Provisional, subject to revision.

PDS: For public distribution system.

NREP: National Rvral Employment Programme.

Erection of Memorials in Honour of
Freedom Fighters

9599. PROF NARAIN CHAND PA-
RASHAR: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the names of the places where me-
morials in honour of freedom fighters
have been erected in the country by Gov-
ernment of India alongwith the brief des-
cription thereof;

(b) whether any comprehensive scheme
for the erection of memorials in all States/
Union Territories has been drawn up by
Government so as to depict the freedom
struggle in a phased manner all over the
country taking into account national and
the regional contribution to this noble
cause;

(b) if so, the details of the scheme;
and

(d) if npot, the reasong therefor and
whether such a scheme would be drawn
up?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA NARAIN
SINGH): (a) A martyrs’ memorial in ho-
nor of freedom fighters, who fell in the
Independence  struggle from 1857 to
1947 is being installed by the Central
Government at the Willingdon Creasent,
New Delhi.

(b) and (c). No other scheme for
erection of Memorials has been drawn
up by the Central Government.

(d) There is no proposal.

Quality of Pump Sets Manufactured by
ARD.C.

9601. SHRI NAVIN RAVANI: Will
the Minister of IRRIGATION be pleased
lo state:

(a) whether it is a fact that the pump
sets manufactured by Agricultural Researcls
and Development Corporation (ARDC)
and State Government Organisations were
found faulty; and
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(b) what measures are being taken in
all the States to improve the quality and
manitenance of pump sets?

THE MINISTER OF STATE IN THE
MINISTRY ‘OF IRRIGATION (SHRI
Z. R. ANSARI): (a) Agriculaural Refinance
and Development Corporation (ARDC)
does not manufacture any pump sets butl
provides refinance facilities. ARDC car-
ried out pilot project studies in 6 Sta-
tes in association with the State Govern-
ments concerned on  operational effici-
ency aspects of agricultural pump sets.
The  Studies revealed the following
main defects in the installation:

(i) Incorrect pump sets installation re-
sulting in high suction lift;
(ii)) Improper selection of suction
and delivery pipes;
(iii) Installation of oversize diesel en-
gines and electric motors;

(iv) lmproper maintenance.

(b) Measures taken by Government and
A RD.C. are as under:

(1) At the instance of the Central
Government, Technical Committees
have been constituted in most of the
States to prepare approved list of pump-
sets for financing by banks giving due
regard to ISI/ quality marking, provi-

sion for after-sales service etc. Farmers
can select their pumps from these
approved lists.

(2) With a view to educate the far-
mers in the selection of proper pump-
sets, ARDC has published booklets
which contain guidelines for proper
selection of agricultural pump-sets.
These booklets have been supphed to
various banks as well as State Govern-
ments. The Ministry of Irrigation has
also circulated to States necessary guide-
lines on similar lines for proper selec-
tion of pump-sets,

(3) ISI have revised the standard
specifications and have now indicated
the upper limit of specific fuel con-

sumption.

(4) ARD.C. has now made a1 con-
dition of loaning that only ISI “Q"
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marked pumpsjenginesmotors will be
selected. Specific fuel consumption aand
efficiency values have also been specr
fled. ;

(5) A standing committee at the
national level under the Chairman-
ship of Union Secretary of Irrigation
and comprising Central and State Gov-
crnment officers, experts from Institutes
and Universities and Manufactures’ re-
presentatives etc. has also been consti-
tuted to review the position from time
to time and issue necessary guidelines
for improving the operational efficien-
cies ‘of agricultural pump-sets. This
Committee has also taken decision to
co-opt the farmers representatives in
the Committee.
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Failare in Milk Production

9603. SHRI HARIKESH BAHADUR:
Will the Minister of AGRICULTURE be

pleased to state;

- (a) whether it is a fact that despite hike
in milk prices, milk procurement has not
increased due to exaggerated claims in
milk production estimates;

(b) whether Government are aware that
milk production programme has been
complete failure partly due to import of
milk products and their sale at low prices
thereby depressing milk production; and

(c) whether in view of the complete
failure of milk production in Anand in
Gujarat, Government will seriously re-con-
sider the validity of introduction of Anand
pattern all over the country?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) The naverage
daily milk procurement by public/coope-
rative sector dairy plants has been increas-
ing over the years, The milk procurement
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1977 to 1980 is given below.

“

Year Average
aily milk
procure-
ment in
lakh litres

1977 . ; 2 . . 46-30

1976 . . . . . 47-60

1979 . ) . ‘ . 5580

1980 . 5 : . ‘ 62-03

(b) As per available information, and
estimates milk production has been in-
creasing over the years. The provisionally
estimated milk production during 1980-81
is 31.5 million tonnes and the anticipa-
achievement during 1981-82 is 33.0 mil-
lion tonnes and the targeted production
during 1982-83 ig 34.6 million tonnes.
Though the overall milk production in the
country has increased progressively, it
has however, not been able to keep pace
with the growing demand. The indigenous
production of milk powder and infant milk
food has progressively increased over the
vear which will be evident from the fol-
lowing* table:—

(In metric tonnes)

Year Milk Pow- Infant
der(SMP rrilk food
& WMP)
1970 6,677 15,677
1971 11,768 16,815
1972 12,000 20,543
1973 11,042 18,317
1974 11,500 11,174
1975 13,365 20,884
1976 18,500 26,000
1977 20,065 30,875
1978 27470 37,548
1979 32,600 35,500

1980

32,500 41.400

ey
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Milk constituted from skim milk pow-
der and butter oil was sold at the prevail-
ing pricess. The issue prices of gift skim
milk powder and butter oil to daines has
been regulated so that the availability of
the same does not affect milk production.

(¢) The milk production in Gujarat
State, which is following Anand pattern
increased from 18,06,000 MT in 1970-71
to 21,15,000 MT during 1979-80. The
Dairy Development Programmes  uvnder
Operation Flood 1II, Centrally Sponsored
Schemes, and Work Bank assisted pro-
jects are implemented mainly on the ba-
sis of dairy cooperative societies at vil-
lage level, which will be responsible for
collection of milk from the producers
and supply of technical inputs required
by member producers, like cattle feed
and veterinary services. The usefulness
of the approach has also been commen-
ded by various Evaluation Missions set
up by United Nations, FAO and World
Food Programme.

India’s Assistance to FAO to Enhance
Foed Production in Asian and African
Countries

9604, SHRI H. N. NANJE GOWDA:
Will the Minister of AGRICULTURE be
pleased to state whether the FAO has
sought any help from India for assistance
by way of techonology export and person-
nel to augment the food production m the
countries of Asia and Africa and if o, the
nature of the help sought and what is Gov-
ernment’s reaction in this regard?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): No, Sir.

Palse Cultivation Area

9605. SHRI H.N. NANJE GOWDA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether a concerned step has been
taken to increase the area under pulse
cultivation in the country;

(b) if so, the details of the schemes
drawn up in this connection; and
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(¢) whether during the current sowing
season more areas will be brought under
pulse cultivation and if so, the details
thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.,
SWAMINATHAN): (a) Yes Sir, the pro-
duction of pulses during the Sixth Five
Year Plan is sought to be increased throu-
gh additional area approach as well as
from existing area with adoption of im-
proved technology.

(b) With a view to supplement the
efforts of the State Governments to in-
crease pulses production a Centrally Spon-
sored Scheme on Development of Pulses
is being continued to be implemented dur-
ing the Sixth Five Year Plan. Under this
Scheme, assistance is being provided to the
farmers by way of subsidies on certified
seed, plant protection chemicals, equip-
ment and operational charges and Rhizo-
bium culture. In addition assistance is also
provided to the State Governmenig for
laying out demonstrations and production
of breeder’s seed so as to motivate the
farmers to adopt the improved package of
practices.

Under the Central Sector, a Minikit de-
monstration Programme is also being taken,
Under this Scheme, minikit demonstra-
tions of improved seed of short duration
varieties of various pulses to fiy into var-
jous inter-cropping programmes are laid
on farmers fields.

(¢) During the current sowing season
it is proposed to bring 11.14 lakh hectares
of summer Mong against 6.24 lakh hecta-
res during previous year.

Loan from HUDCO to Construct Houses
in Flood Affected Areas

9606. SHRI K. PRADHANI: Will the
Minister of WORKS AND HOUSING be .
pleased to state:

(a) the name of the State Governments
who have taken loan from HUDCO to
construct houses in their flood affected
disctricts;
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(b)whethuﬁmummqormm
taken up the programme of constructing
houses in the flood affected areas of Orissa
after 1980;

{c) if so, the amount of loan assistance
given by HUDCO to Orissa for this pur-
pose so far;

(d) the name of the places and the
number of houses constructed so far; and

{e) the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Housing Agencies of
Andhra Pradesh, Gujarat, Orissa and
Rajasthan have availed of HUDCO finan-
cial asistance for construction of houses
in flood affected districts.

(b) Yes, Sir

(¢) HUDCO have sanctioned construc-
tion of 20,000 houses (rural) with Project
cost of Rs. 733.20 lakhs and HUDCO
Joan asistimce of Rs. 549.90 lakhs.

(d) and (e) The houses sanctioned by
HUDCO sre scattered in the various flood
affected villages in the 8 districts of Cut-
1ack, Dhenkanal, Puri, Phulbani, Koraput,
Ganjam, Bolangir and Kalandi. As per
information so far received, 100 houses
have been completed at village Kuranga-
sasan in Cuttack district. The remaining
houses are at various stages of cons-
“truction.

Developinent of Solvent Sal-Seed Oil
Extraction Plant

9607. SHRI K. PRADHANT: Will the
Minister of CIVIL SUPPLIES be pleased
1o state:

(a) whether Government have taken
steps for the deveilopment of Solvent
Sal-seed oil extraction plants in the coun-
try during the current financial year as
well for the Sixth Five Year Plan;

(b) if so, the details regarding the States
found suitable for this purpose;

(c) whether Government of Orissa fas
also approached the Union Government to
set up such plants in that State during the
Sixth Five Year Plan; and

(d) if so, the details regarding the pro-
gress made so far in this matter?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
CIviL SUPPLIES (SHR1 MOHAMMED
USMAN ARIF): (a) to (d). A scheme
for development of oilseeds/oils of tree
and forest origin including Salseeds, with
its focus o ntribal areas has been included
in the Sixth Five Year Plan.

The States found suitable for this
scheme so far are Orissa, Madhya Pradesh
and Bihar.

The Orissa Government have submitted
a project for collection of Salseeds in the
Mayurbhanj district and for setting up a
Solvent Extraction Plant for processing
them.

The project report is being examined m
consultation with the State Government.

World Bank Assistanc, for Horticulture
Development

9608. SHRI K. PRADHANI: Will rae
Minister of AGRICULTURE be pleased
to state:

(a) whether Government have received
some assistance from the World Bank
during the last year for the development
of horticulture projects in the country;
and

(b) if so, the details regarding the pro-
jects, State-wise and the details regarding
financial assistance provided so far, par-
ticularly in the State of Orissa for the
development of horticulture projects?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) Yes, Sir.
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(b) The following horticulture projects with the assistance of World Bank are in

operation in the States:

Total outlay

Name of Project States in which
being implemented (Rs. Crores)
1. Himachal Pradesh Apple Project. Himachal 16.30
Pradesh
2. Jammu and Kashmir Horticulture
Development Project. Jammu and Kashmir 24.22
3. Kerala Agriculture Development
Project. Kerala 62.10
4. Multi-State Cashew Development (i) Andora Pradesh )
Project.
(ii) Orissa
38.36
(iii) Kerala and
(iv) Karnataka J

Out of the total provisign fpr the Multi-
State Cashew Project a sum of Rs. 8.63
crores has been allocated to Orissa for a
period of 5 years. The Government of
Orissa has spent a sum of Rs. 1.89 crores
under this Project upto end of February,
1982.

Inclusion of Sea Food Industry in
Concurrent List

9609. SHRT MADHAVRAO SCINDIA:
Will the Miniser of AGRICULTURE be

pleased to state:

(a) whether Government proposed 1o
include the seafood industry in the con-
current list of the Canstitution to check
the decline in the mdustry and .lso to
facilitate enactment of Central laws to
ensure balanced development and future
grgwth of the industry; and

(b) if so, the details thereof?

. THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) At present, there
is no such proposal before the Ministry
of Agriculture.

'(b)Quettiu-doun;tariae.

Representation from Tobacco Growers of
Maharashtra and Karnataka

9610. SHRI G. Y. KRISHNAN: Wil
the Minister of AGRICULTURE be
pleased 1o state:

(a) whether Government have received
any representation from the tobacco grow-
ers of Maharashtra and Karnataka that
they are not getting remunerative price
for their produce; and

(b) if so, the details regarding their de-
mands and the steps taken by Govera-
ment to meet them?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN). (a) Yes, Sir.

(b) Details are being collected from
various Ministries and will be laid on the
Table of the Sabha.

D.D.A. Flats for Indian Nationals
Residing Abroad

9611. SHRI N. E. HORO: Will the
Minister of WORKS AND HOUSING be
pleased to state:

(a) whether the Indian Nationals who
are residing abroad or are busy in some
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business professions etc. are eligible to
purchase DDA plots through foreign
exchange;

(b) if mot, the reasons thereof; and

(c) if the answer is in affirmative, what
is the procedure adopted by Government
in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes. Sir.

(b) Does not arise.

(c) According to existing policy, all
residential plots having an area of more
than 200 sq. yds. are disposed of through
public auction. For this purpose, public
notices are given through press by ftne
DDA from time ot time.

Achiecvemcat of Wheat Procurement
target im U.P. despite adverse natural
calamities

9612. SHRI B. V. DESAL Will the
Minister of AGRICULTURE be pleased
lo state:

(a) whether despite abnormal rains, hail
and storms during the month of March,
1982 U.P. State is likely to achieve its
wheat target of 135 lakh tonnes in rhe
current month;

(b) if so, whether the same position 1s
in regard 1o the other wheat growing
States;

(c) if so, whether all the wheat produc-
ing States have forwarded their assessment
about the total damage caused to wheat
due to the rains;

(d) if so, whether any assessment has
been made as to how much wheat will be
produced by wheat producing States dur-
ing 1982;

(¢) whether in view of encouraging
assessment sent by the States concerned the

wheat production position is comfortable;
and

(M if so, what is the actual prodaction
achieved so far?

VAISAKHA 6, 1904 (SAKA) ‘Written Answers 210~

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) to (f). According
to the information received so far, the
States of Madhya Pradesh, U.P. Haryana,
Rajasthan, Himachal Pradesh, Orissa,
Jammu and Kashmir, Punjab and Bihar
‘nave been affected im varying degrees due
to heavy rains and hailstorms during the
period January to April, 19832, The
affected States have not indicated losses
specifically caused to wheat crop. The
harvesting of wheat is currently in pro-
gress and firm estimates of wheat produc-
tion would be availabie in due course. The
present assessment indicates that most of
the wheat growing States including Uttar
Pradesn would achieve the targets of
wheat production fixed by them for
1981-82. It is likely that with the expected
production currently assessed at about
37.5 million tonnes the supply situation .
would be comfortable.

Implementation of National Rural
Employment Programme

9613. SHRI B. V. DESAI:
SHRI P. M. SAYEED:

Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(a) whether the Central has warned
the State Government that immediate
steps must be taken to rectify serious
shortcomings in implementation of the
National Rural Employment Programme;

(b) if so, whether action will be taken
against the States which do not follow the
directive in this regard;

(c) whether it is also a fact that non-
lifting of foodgrains, poor distribution+of
resources and lack of preparation of shelf
of projects, are among the lacuna describ-
ed at the State level in this regard;

(d) the names of the States and Union
Territories to whom thig directive has
been issued; and

(e) when was this directive issued and’
the action taken by them in this regard?’
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRCULTURE AND
RURAL  DEVELOPMENT  (SHRI
. BALESHWAR RAM): (a) Yes, Sir.

(b) Allocation of resources under the
programme to various States/Union Terri-
dories would depend on their adhering to
the basic norms for implementation of the
“programme as laid down in the guidelines.
As such jt shall be obligatory for the
States to remove the defects|shortcoming
- in implementation of the programme.

(c) Yes, Sir_

(d) and (e). The shortcomings of this
" 1lype were noticed in case of large number
of States. Communications in this regard
have been issued to some of these States
already. To the remaining ones similar
communications will go shortly.
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9615. SHRI A. K. ROY: Wil the
Minister of IRRIGATION be pleased to
state:

(a) whether while giving aid for irrga-
tion project the foreign agencies also
certify the project and whether their ap-
proval is necessary for getling aid;

(b) whether it is a fact that many of
such foreign aided irrigation projects are
not being liked by the people of Chhota-
nagpur area of Bihar, specially the tribals;
and

(¢) if so, steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHR!1 ZR.
ANSARI): (a) The external agencies
prior to extending credit/loan assistance
10 irrigation projects satisfy themselves
about their economic and technical viabi-
lity.

(b) At present there is no foreign aid-
ed firrigation project in Chhotanagpur area
of Bihar.

(c) Does not arise.

Additional Space for Central Government
Employees Consumers Co-operative
Society, Bombay

9616. SHRIMATI PRAMILA DANDA-
VATE: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that the Central
Government Employees Consumers Co-
operative Society in Bombay has reguest-
ed the Government to allot additional
space for their society;
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(b) whether it is also a fact that num-
ber of families taking advantage of the
store hag increased many-fold since its
inception; and

(c¢) if so, what action Government have
Taken in the matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) The Government is not maintaining
‘these statistis.

(¢) No accommodation is at present
available for allotment to the Society.
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Revival of Tetrapak Project of Dairy
Board

9618. PROF. AJIT KUMAR MEHTA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that Tetrapak
Project of Dairy Board was twice turned
down earlier by Government;

(b) whether it is also a fact (hat this
project has again been revived; and

(c) if so, the reasons for the project be-
ing turned down earlier on two occasion$
and the considerations which weighed
with Government for its revival?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULURE AND
RURAL DEVELOPMENT (SHRI R V.
SWAMINATHAN): (a) to (c). The
Tetrapak Project was initially sponsored
in 1970. In 1974 the Government decid-
ed not 1o pursue the project on grounds
of higher sale price of milk, possibility of
pollution by empty Cartons, quality of
milk in hot climate and foreign exchange
involved. The proposal was revived on
the basis of re-consideration sought by the
Chairman, Indian Dairy Corporation.
The reports of National CommisSion on
Agriculture (February 1976) and Com-
mittee on Public Undertakings (April
1976) also supported its reconsideration.
The proposal was examined in details and
the project was finally approved in July,
1979 after considering all aspects.

Food and Mouth Project of Dairy Board

9619, PROF. AIIT KUMAR MEHTA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that the Dairy
Board has started Food and Mouth Pro-
ject consting about Rs. 2 crore despite the
fact that TVRI, Bangalore and BAIF, Pune
have already invested about Rs 15 crores
on a similar project; and

(b) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) The Foot &
Mouth Disease Vaccine Plant is being set
-up by Indian Dairy Corporation with an
installed capacity of 25 million quadriva-
lent doses at an estimated cost of Rs.
18.106 crores under Operation Flood—Il
programme at Hyderabad. The Indian
Dairy Corporation has entrusted the work
of setting up of this plant to National
Dairy Development Board on turn key

basis.

(b) In 1978, the total requirement of
Foot and Mouth Disease vaccine estimat-
ed by a Task Force set up by the Indian
Council of Agricultural Research for use
in Operation Flood milksheds and other
Central Sector Project areas was about
152.6 million doses per year. At that
time the licensed capacity for Foot &
Mouth Disease Vaccine production was
25.2 million doses while the actual pro-
duction was about 5.4 million doses. Due
to increased demands and other following
reasons, permission was given to Indian
Dairy Corporation to set up a Foot and
Mouth Disease Vaccine plant:—

1. This project envisaged the latest
technology of employimg BHK-21 Sus-
pension Cell Culture suitable for mass
production of the vaccine, The techno-
logy adopted by TVRI and BAIF involv-
ed BHK-21 Cell line which could be
used for small scale production only.

2. The vaccine produced by the IDC
plant is Jikely to cost only around Rs.
2.50 to Rs. 3.00 per dose as against Rs.
6.00 to Rs. 7.00 per dose prevailing at
the time of granting the permission.

3. The dose of IDC vaccine is likely
to be 3 ml as against 10 ml. of the
vaccine produced by IVRI and BAIF.
This would not only facilitate easy
administration of the wvaccine to the
animal but also cut down to a great ex-
tent the packaging, handling and trans-
portation costs as the vaccine is trans-
ported In thermocol containers.
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Cultivated Land Irrigated Through Flow
and Lift Systems

9621, SHRI BHOGENDRA JHA: Will
the Minister of IRRIGATION be pleased

to state:

(a) what is the State-wise break-up in
the country of the cultivated land irriga-
ed through flow and lift system res-
pectively and what specific steps are being
contemplated to ensure irrigation to ade-
quate areas of land; and

(b) whether it is proposed to cnsure
carliest completion of Gandak Canal Pro-
ject by all out mobilisation of resources
and effective mechanism; if so, details
thereabout; if not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI Z.
R. ANSARI): (a) Data of cultivited land
which get irrigation are received and com-
piled by the Economic & Statistics Divi-
sion of Department of Agriculture & Co-
operation. The latest available data is for
1978-79. A statement of the State-wise
figures of the area irrigated through flow
ang lift system is enclosed.

The planning and implementation of
irrigation projects is the responsibility of
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(b) The State Government have report-
ed that they have planned to complete the

Gandak Canal Project by June, 1985.

Statement
Svurce Wise Irrigation (1978-79) (Theisad hectades)
S.No. Staie Arca irrigated
From From lift Total
surface Trrigation
o o o Trrigation
1. Andhra Pradesh « y 3469 1229 4698
2. Assam . NA NA 572
3. Bihar 1558 2109 3667
4. Gujant 393@  1543@ 1936@
5. Haryana 1614 1364 2978
6. Himachal Pradesh . . NA NA 156
7. Jammu & Kashmir 385 20 405
8. Karnitaka 1133 585 1718
9. Kerala . 483/b) 169/b)  652(h)
10. Madhya Pradesh . 1271 1142 2413
11, Maharashira . ‘ ; 626(b)  1307(b) 1933(b)
12. Manipur NA NA 75
13. Meghalava NA NA 50
14. Nagaland NA NA -4
15. Orissa . NA NA 1586
16. Punjab . 2179 3327 5506
17. Rajasthan 1448 2003 3451
18. Sikkim NA NA 10
19. Tamil Nadu . NA NA 3819
20. Tripura 29 29
21, Uttar Pradesh . NA NA 10575
22. West Bengal . NA NA 1541
Sub-Total States B 47824
Union Territories . . NA NA 150
Granr Tot/L y o8 & 47974

s wils &

@ Relates to 1977-78

(b) Relates to 1974-75
NA Break-up not svailable. |
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Sheep Breednig Farm at Kalahandi in
Orrissa
R |
9622. SHRI RASA BEHARI BEHERA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Ceatral Government have
received any proposal from the State Gov-
ernment of Orissa to have a sheep breed-
ing farm at Kalahandi District;

(b) if so, where the sheep breeding
farm is proposed to be located; and

(c) the Central assistance proposed to be
allocated or already earmarked therefor?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN): (a) No, Sir.

(b) and (c). Do not arise.

Mechanised and Country Fishing Boats

9623. SHRI RASA BEHRAI BEHERA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the number of mechanised and
country fishing boats operating in the
coast of Paradeep in Orissa;

(b) whether adequate harbour facilities
have been provided for the same; and

(c) if not, how Government propose to
overcome the dificulty in order to en-
courage fishing?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) There are 350
mechanised boats and 278 country boats
operating in the coast of Paradeep in
Orissa.

(b) The facilities provided for mechanis-
ed fishing boats are not adequate.

(¢) Temporary jetties and landing plat-
forms have been provided at Paradeep
Port. However, due to construction of
fertiliser berth by the Paradeep Port Trust
fishing boats are, at present, allowed to
land close to the Southern Breakwater,
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eact of Sandg Pump. The Paradeep Trust
has assured to provide the necessary faci-
lities at this alternative site. There is
also a proposal for a fishing harbour im
Paradeep Port complex.
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Water Resources
9625. SHRI A. K. ROY: Will the

Minister of IRRIGATION be pleased to

slate:

(a) whether any assessment nas been
made of total water resources in the
country, Hy rainfall, underground water
and rivers flowing with item wise break

up; if so, facts in details;

(b) percentage of the water resources
utilised in agriculture and other purposes,
facts in details;

(c) whether there is any plan to bring
the water resources of the country under
Central Sector to organise a centralised
planning about its us¢ in a national scale;
and

(d) if so, facts in details?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI Z.
R. ANSARI): (a) and (b). The total sur-
face water availability has been estimated
to be of the order of 1440 million acre
feet of which about 220 million acre feect
or 153 percent are being utilised. The
ground water availability has been esti-
mated to be about 360 million acre feet
of which 90 million acre feet, that is, 25
per cent is presently utilised.

(c) and (d). There is no immediate pro-
posal to bring water resources of the
country under Central Sector.

Fall in price of Coconut Oil due in jfe
Imports

9626. SHRT A. NEELALOHITHADA-
SAN NADAR: Will the Minister of CIVIL
SUPPLIES be pleased to state.

(a) what was the price of coconut oil
per quintal in January, 1980:

(b) what was the respective price in
January, 1981;

(c) what is the present price;

.(d)'hdistbemaonforthefallin
price;
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(¢) what “action, if any, has been taken
by Government to prevent the fall in .
price with details thereof; and

(f) whether it is a fact that the import -
of coconut oil is the reason for the decline
in the price of coconut and its products? *

THE DEPUTY MINISTER IN THE'"
MINISTRIES OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) Rs.  1282.50—Rs.
1290.00 per quintal.

(b) Rs. 1580.00—Rs. 1700.00 per quin-
tal.

(c) March, 1982:—Rs. 1120/- —Rs._
1135/- per quintal.

(d) to (f). Prices of edible oils, includ-
ing coconut oil, are determined by various -
factors such as demand and supply of all
varieties of indigenous oils as also prices
of edible oils in the international market.

Integrated Rural Development Programme -
and Special Livestock Production
Programme

9627. SHR1I BHOGENDRA JHA: Will
the Minister of RURAL DEVELOPMENT
be pleased to refer to reply given to Un-
starred Question No. 3265 on 15th March,
1982 regarding assistance to Bihar for
development of Animal Husbandry and®
state:

(a) what amount or ratio of subsidy is.:
provided to the specific target groups for
taking up viable economic activities under-
the Integrated Rural Development Pro-
gramme and Special Livestock Production:
Programme; and

(b) what amount has been granted to-
Bihar and spent by that State on the above -
programmes during the last three years?

THE MINISTER.  OF STATE IN THE'
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI"
BALESHWAR RAM): (a) Under the In-
tegrated Rural Development Programme-
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and Special Livestock Production Prog- -

ramme subsidy is provided for taking up
viable economic activities @ 25 per ceat
to small farmers, @ 33-1/3 per cent to
marginal farmers agricultural and non-
“agricultural labourers and @ 50 per cent
“to participants belonging to scheduled
tribes. Under the cross-bred heifer rear-
ing scheme under SLPP, subsidy is avail-
~able @ 50 per cent to small and marginal
“farmers and @ 66-2/3 per cent to agri-
+ cultural labourers.
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(b) A statement giving the information
is attached.

Statement

Statement showing the Central releases
and the amount reported as utilised jn
Bihar under the Integrated Rural Develop-
ment Programme (IRDP) and the Special
Livestock Production Programme (SLPP)
during the years 1979-80, 1980-81 and
1981-82.

( Provisional)
(Rs. in lakhs)
1979-80  1980-8:1 1981-82
1. LR.D.R.
(i) Amount rclezsed by Government of India 560- 795 551.59 1249.06
(ii) Total amount reported as utilised (mdudmg ‘
State share) " " 389-66 103477 1669° 71
(Upto Dee.,
1981)
t111. S. L. P. P.
(i) Amounts released by Government of India - 1:00 3-50 5-29
(i1) Total amount rcportcd as utilised (mcludmg
27°73°

State share)

*Total for the three years
" Stock position of different Pulses with FCI

9628. DR. VASANT KUMAR PANDIT:
Will the Minister of AGRICULTURE be

" pleased o state:

(a) what is the total stock position of
Dals (Pulses) like arhar, gram, urad and
~other types and its present valuation as on
31-3-82 holding in various godowns of the
“State Food and Civil Supplies Corporation
‘under the F.Cl.;

(b) whether the aforesaid pulses were
‘stocked to be issued to Welfare Depart-
ment for distribution under the Auxiliary
Nutrition Programme (A.N.P.) of Khichadi

to Harijan and Adivasi children and child
bearing mothers;

(c) if so, for what reasons did the
concerned Departments or the public dis-
tribution system not lift the allotments in

time;

(d) whether these stocks of pulses pur-
chased and stocked unscientifically since
1979-81 have become “unfit for human
consumption™; and

(e) if so, what is the estimated loss and
who is responsible amd what action has
been taken against the defaulters?
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- THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI: (a) The total stock
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position of different pulses held by Food
Corporation of India and their present
valuation, as on 15-3-1982 are as underi—

— =

A AR
Rupees
Gram 13015  426-19
Gram dal 442 1702
Arhar 6196 174-73
Arhar dal 2934 110°91
Urd 2683 76-47
Urd dal . 10 0-33
Masoor 1556 5508
Masoor dal 874 37-67
Moong- 1348 68- 34
Moong al 120 6-80
29178 974-24

There is no State Food & Civil Sup-
plies Corporation under Food Corpora-
tion of India and these pulses are held
in the godowns of F.C.L

(b) No, Sir. The uforesaid pulses are
slocked for meeling the requirements of
Defence Services.

(c) Does not arise.

(d) These stocks of pulses are purchased
as per A.S.C. specifications and stocked
for meeting the requirements of Defence
Services for supply as per Delivery
Schedule and are in storage for a short
period.  All stocks are fit for human con-
sumption, except those stocks which have
been purchased us animal feed and animal
feed stocks are also fit for animal con-
sumption.

(¢) Does not arise.

704 LS.—8 0 o

Problem Villages in M. P. for Supply of
safe Drinking water

8629. DR. VASANT KUMAR PANDIT:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) what is the total number of problem
villages indentified in Madhya Pradesh for
supply of safe drinking water and the
Central and State programmes; give dist-
rict-wise split up of problem villages as on
Ist April 1977 and 1 April, 1982;

(b) what is the assessment of fhe im-
plementation of both the Central & State
Programmes of (i) and (ii) Financial pro-
gress achieved during the years 1977-78
to 1981-82 in M. P.;

(c) what steps are being taken to see
that the funds under the Centrally spon-
sored Accelerated Rural Water Supply
Programme and Minimum Needs Prog-
ramme are fully utilised and that the vil
lages are fully covered in M.P.; and
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(d) what are the projections for covering
problem villages in M. P. State for the
next three years?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Data on the number of pro-
blem villages as on Ist April, 1977 and
Ist April, 1982 are not available. A
Statement showing the number of problem
villages remaining to be provided with
water supply as on 31-3-1980 is attached.
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(b) and (c). The assessment shows that
both the physical and financial progress
are satisfactory.

(d) The number of problem villages
covered in Madhya Pradesh during the
years 1980-81 and 1981-82 (upto Decem-
ber, 1981) were 7195 and 3338 respec-
tively (including partial coverage). The
effort will be to cover the remaining pro-
blem villages by tie end of the Sixth
Plan period.

Statement

8.No.  Name of District

1 Sagar

2 Chhatarpur
3 Panna

4 Damon .
5 Tikamgarh
6 Jabalpur
7 Narsingpur
8 Balaghat
9 Mandla
10 Sonj

11 Chindwara
12 Raipur ,
13 Rajnandgaon .
14 Durg

15 Jagdalpur
16 Bilaspar.
17 Surguja

18 Raigark

19 Rewa

20 Satna

21 Shahdol.
22 Sidhi

No. of prablem villa-
ges remiiniag to be

provided with water
supply as on 31-3-80
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1 2
23 Gwalior "
24 Daua . ! . . .

25 Morena
26  Bhind

27 Guna

28  Shibpun
29 Indore .
32 Dhar

31 Jhabua
32 Khargone
33 Khandawa
34  Ujjain
35 Ratlam .
36 Mandsour
37 Dewas

38  Shajapur

39 \idisha

-y

Heshangabad
41 Betul

42 DBhoral

43 Raisen .

44 Rajgarh.

45 Schore

46 Bastar

Total

Procurement Target of Kharif Crops

9630. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) what targets were fixed by the Food
Corporation of India in 1981-82 for Kharif
and Rabi Season procurement for (a)
(Rice), (b) Wheat, (c) Jowar, (d) Bajra,
(e) pulses and (f) other crops;

21y
298
766

270

237
265
671

6oz
263
274
434

205

393

502

(b) whether it is a fact that the procure-
ment targets for Kharif crop including
rice are falling short by 50 per cent;

(¢) how much of each Kharif Crop has
been procured by the Food Corporation
of India and how much of Rabi by 31
March, 1982; and

(d) what are the reasons for the shorl-
fall in procurement ‘and the steps taken to
build sufficient buffer stock?



231 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMEA KUMARI): (a) The Food Cor-
poration of India do not fix any targets
of procarement. During 1981-82 the Go-
vernment  of India  fixed a procurement
target of 95 lakh tonnes in the case of
wheat only.

(b) Does not arise.

(c) Grain-wise details of total procure~
ment by all agencies and that by Food
Corporation of India duwing 1931-82
Kharif and Rabi scasons, as on 3lst
March 1982, are given below:

(Lakh tonnes)

Graim Total procure; Procurement by

ment by all Food Corpora-
agencijes tion o India
Rice (including
paddy in terms
of rice 63 .36 43-45
Jowar 1-63 —
Bajya —_ ==
M-ilt 0. (‘B —
Rags Neg. —-
Wheat 65.90 1} 84

Neg.—Below 500 tonnes

(&) The main rcasons for shortfall in
wheat procurement can be atiributed to
offess of higher prices by traders us com-
pared to procurement price fixed by the
Govemment, withholding of wheat s'ocks
by traders and producers, and lower pro-
duction im some of the major wheat pro-
ducing sta‘es.

The steps taken to build up buffer stock
inclade inteasification of efforts to maxi-
mise procurcment, import of 22.65 lakh
tommes of wheat contracted during 1981-82
and jJudicious utilisation of available
stocks through rationalised allotments to
varous States aad Union Territories.

APRIL 26, 1982

Writien Answers 232

i3
1 3

3

EREK]
+
! i
:PEEE
=R
T
73%

74
3,

L]

() Tow FTEIT A 9T FEeT &
FAFTT TF A9=7 & F09 FT 7% 670
wagd #frwt #7 7fw & fag ofw



233 Written Answers
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Representations Against Foreign Fishing
Boats

9634. SHRI DAULATSINGHI JA-
DEJA: Will the Minister of AGRICUL~
TURE be pleased to state:

(a) whether Government have received
representations against permitting foreign
chariered fishing boats; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN). (a) Yes, Sir.

(b) Some of the salient points raised in
the representations are tnat the charter
programme:

() has caused disproportionale con-
troversy in the jishing industry.

(ii) has created confusion and acts as
an impedient 1o the development of the
Indian fishing industry.

(iii) has caused fall in the calches of
the small mechanised boats, with par-
ticular refcrence to sarimp calches,

(iv) offers an opporiunity for big com-
panies to penetrate in to the fishing
industry.

(v) has been used conveniently by big
companies and other companies with no
fishing interest to makce large amounts
without taking any risks.

(vi) has damaged boats and gear of
small fishermen.

News Item Captioned “Registration Eva-
. Sion not Beneficial”

9635. SHRI HARISH KUMAR GANG-
WAR: Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government’s attention hus
bzen drawn to the news-item caplioned
“Registration Evasion not beneficial™
appearing in the [Indian Express of 8
January, 1982 highlighting:

(1) postponing or avoiding registration
of transfer of property not paying;

(ii) persons or whose name property
stands registc ed to be levied Estate
duty or Wealth tax:

(iii) remaining of vender transferee
assessable to wealth tax or estate duty
in the event of his death:
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th) if so, reaction of Government
thereto, together with aclion taken and
details thereof; and

(c) whetner the registration of transfer
of properties is proposed to be opened or
ban imposed on the sale of propertics on
power of attorney?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) As the news-ilem is based on the
information given 1o a Parliament Ques-
tion. the question Joes not arise.

{c) There is no ban on the sale of pro-
perty in Delhi and the same is registered
subject to permission being obfained from
the competent authority under ¢he Urban
Land (Ceiling and Regulation) Act, ‘76,
and the Delhi Lands (Restrications on
Trans'er) Act, 1972, whaercver the provi-
sions of these Acts are altracted. Transac-
1ion on mere power of attorney does not
purport to be a sale.

Development and Installation of Water
Pumps

9636. SHRI RAJESH PILOT: Will the
Minister of TRRIGATION be pleased to

stale

(a) what steps have Government taken
to cncourage development and installation
of water pumps which utilis¢ the fast flow
of rivers i1n Hill arcas;

(h) have the Universities in U.P. close
to hills been helped to take such impor-
tant area linked to development of that
recion”?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
7. R. ANSARI): (a) and (b). Develop-
ment and  installation of water phmps
utilising fast flow of the rivers in fae hill
ureas. falls under minor irrigation, a res-
ponsibility of the Stale Governmemss. A
beginning  has been made towards the
ins'allation of a few hydrams (water lift.
ing  device) which utilise the flow of
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running streams in the hill areas presently
in some of the States like Himachal Pra-
desh, Uttar Pradesh, Sikkim and ‘ne Union
Territory of Arunachal Pradesh for Irriga-
tion /drinking water purposes. In order to
promote the wuse of the same, the Siate
Governments have been reguesied to
identify suitable sites for these pumps and
install a greater number of these pumps
during the Sixth Plan.

A  Centrally Sponsored Scheme for
encouraging the use of solar pumps, wind
mills, nydrams (waler pumps) and sprink-
lers etc., is under the consideration of the
Government during the Sixth Plan (1980—
85) under which a part of the cost of
these lifting devices is proposed to be
subsidised.

The scheme, inter-alia, contemplates
giving assistance 1o institutes engaged in
the research and development of these
lifting devices.

Subsidies to Farmers in India and other
Countries

9637, SHRI GADADHAR SAHA: Will
fne  Minister of AGRICULTURE be

pleasad o slate:

(W) the countrics wherein farmers are

getung  subsidy  from  Government 1o

maintain a stalic and lower food price for
the consumers.

(b) the expenditure incurred by Govern-
ment on the subsidy provided to farmers
in India, State and Union Terrilory-w se
during the last three years, year-wise; and

(C) the agricultural commoditics—fooJ-
grains for which  farmers are subsidised
and the amount of subsidy to farmers and
consumers during 1977 1o 1981 State and
Territory-wise?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): (a) Subsidies 10
farmers are being given by most of the
countries in the world. The objectives
vary from country to country. Input sub-
sidies are mostly provided in developing
countries to keep down fhe cost of pro-
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duciion for the farmer and thus assursag
lower prices, inter alia, of foodgrains for
the consumers.

(b) and (c). Subsidies to farmers in
India are being given under various Cen-
trally sponsored schemes, the details of
which are given in the attachei statement.
The Government have alsp been giving
subsidy on fertiliser with a view to main-
tain the selling prices at reasonable levals
and induce their use by the farmers. The
total subsidy given for fertilisers, both
imported and indigenous, and on jntermal
freight was as under:

\-‘.ur

(Rs. in

crores)
197G-80., 602-67
1980-81 (R.E.) 466- 15
1081-62 (R.E.) 386- 20

The benefit of this subsidy was available
to farmers in all States and Union Terri-

tories, though it would not be possible to
scaregale the same.

The Government of India also gives
subs.ly to the Food Corporation of India
which is in the nature of consumer sub-
sidy. The amount paid during taec last
three years was as under:

Year (Rs. in
‘rore )
107G-80. 30300
1080-01 ; . ; i 043-00
1981-82 700° 00

' “ -
The bencfits of this subsidy also are
available to consumers in ‘all States and

Union Territories, though it is not possi-
ble tp segregate the share of each of ithem.

Apart from the above a number of sub-
sidiecs are being provided by the State
Governments and Union territory admin-

istrations out of the provision for various
rural development programmes.
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Statement of various subsidies given under the centrally sponsored schemes

A. Pules Development Pattern of Ceniral assistaace
Rate of subsidy ., ........
I. Demonstration . ; ; , : . Rs. 275/-per ha.

II. Seed Multiplication:
(a) Breeder’s seed production:

(i) Moong, urd, cowpea : . ; . Rs. 500/-per qtl.
(ii) Lentil . : 3 . : . . Rs. g50/-per qtl.
(iii) Gram and Arhar . ‘ . , . Rs. 300/-per qtl.
(iv) Pea . . ; : . . . Rs. 200/-per ytl.

(b) Subsidy on the cost uf:

(i) Certified seed. . 1 ‘ . . Rs. 150/-per qtl.
(1) Truthfully labelled seed . ’ : . Rs. 100/-prr qtl.
1I1. Plavt Protection Mecasures: . ; b « (a) 25% subsidy on cost of chemicals subject

to a maximum of Rs. 30/-per ha. depend-
ing  upon the cust of chemical used.

(b) 100% subsidy cn operational cherges on
ground/acrial sprayirg @ Rs. 1,/-ha. and
Rs. 27-50 p r ha. respectively.

I\'. Production of rinzobium culture . . Funds are provided for equipjing/streng-
thening n icrobiole gical labcratories of the
State Departments of Agriculture/Agricu.-
tural Universities for production of rhizo-
bium culture in lazge quantities,

The above expenditure under this schieme is shared by Central/State Gevernments on 50°50 basis
except for items 11 (b) regarding subsidies on cost ¢f certified seed and I11 (b) operationa

for ground/acrial spraying for plant protecticn, which are met @ 1co percent by the Central
Government w. e. f. 1680-81.

B. Minikit-cum community Nurseries of Rice

1. Minikit Den onstration . . . . Free distribution of minikits
II. Communi.y Nurseries . . . . Rs. 1,000/ per ha.
III. Training . ; ' ; . . Rs. 6,000/- per course
C. Miikit scheme of wheat and Barley Pattern of Central assistznce/Rate of subsidy

1. Supply of Mimkit wheat & Barley . . Free distributicn

1I. Replacement of Rust Susceptible varieties of Free distribution of sced of Rust resistance
sced varieties to the farmers.

II1. Stats Level Training " : . . Rs. 6,000[-per course
D. Minikit Programme on Millets
I. Supplv of Minikits 3 . " . Free distribution
11. Maire Demonstrations (Tri'al). ‘ « Rs. 815/-per  clemor stration

aII. Training Programme . . . . Rs. 6000/-per course
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E. Minisit Demonstratio: Prog amme of Pulses:

I, Breederr’ Seed Prod ction ;
(1) Moong, urd and cowpea

(i) Lentil
(i1i) Gram and Arhar
(iv) Peas.

1I. Training

Development Fund for Modernisation of
Sugar Mill

9638. DR. KRUPASINDHU BHOLIL
Will the Minister of AGRICULTURE be
pleased to state whether a development
fund for modernization of sugar mills has
been created, if so, the details thereof and
bhow it is proposed to be utilised?

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): A legislation for
creation of sugar Development Fund has
been enacted. The Fund will be applied
by the Central Government;

(i) for making loans for facilitating
the rehabilitation and modernisation of
any sugar factory or any unit thereof
or the undertaking of any scheme for
development of sugarcane in the area in
which any sugar factory is suituated;

(ii) for making grants for the purpose
of any research project aimed at
development of sugar industry;

R —— —— . ————— S —  ——————

Year
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Rs. 500/-pcr qtl.
Rs. 350/-per qtl.
Rs. goof-per yul.
Rs. 200/-per qtl.
Rs. 6ooof-per training.

(iii) for defraying any other expendi-
ture for the purposes of Sugar Develop-
ment Fund Act, 1982,

Production of Pulses and OIl Seeds by
NSC

9639. SHRI S. B. SIDNAL: WIl the
Minister of AGRICULTURE be pleased

to stale:

(a) the details of the production of
pulses and oil/seeds by the National Seeds
Corporation; and

(b) whether any programme has been
formulated to increase good quality seeds
and made them available at cheap rate?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI
R. V. SWAMINATHAN): (a) Details
of production of certified seeds of
pulses and oilseed crops by the National
Seeds Corporation are given below:—

Cilseeds

Pulses

1979-80 .
1980-8
1081-82 .

e S— . S——————— —

(b) National Seeds Corporation has
formulated 4 plan to increase the produc-
tion of quality seeds of pulses and oil-
sceds during 1982-83 and seed production
targets of 45,000 quintals of pulses and

6,5000 quintals 3,490 quintals

13,790 quintals 5,950 quintals

29,500 quintals 10,100 « uintals

25,000 quintals for oilseeds have been set.
To make quality seeds available to culti-
tors at reasonable rates the Government
of India gives subsidy of Rs. 150/- per
quintal for certified seeds of pulses and of
some oilseeds,
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News Item “Potato cam bring Big
Exchange”

9640. SHRI VIJAY KUMAR YADAV:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Governments a.teniion has
been drawn to the news item published in
the National Herald dated 1st April, 1982
captioned ‘Potato can bring big exchange’

(b) if so, the reactions of Government
on all the following points:

(i) during past three decades the pro-
duction of po‘atoes in India has grown
seven fold;

(ii) ten per cent of the potatoes pro-
duced in India are now surplus while
another 10 per cent are wasted due to
tack of preservation facilities;

(iii) last year a representative of th:
Centre visited West  Asia and Europe
when it was found that the demand for
Indian potatoes 1q some countries wus

good;

(iv) producers are not getling remune-
rative prices; and

(v) by exporting the surplus potatoes
the conditions of the potatoes producer
can be better and about 100 crores of
foreign exchange can b: earned?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVEI OPMENT (SHR1I R. V.
SWAMINATHAN " (a) Yes, Sir.

(b) (i) to (iv). Due to tne introduc-
tion of high yielding varicties of potatoes
and improved cultivation practices, the
production of potatoes in the country has
been increasing. Durine the year 1981-82,
the production of potatoes in the country
is estimated to be of the order of 105-106
lakh tonnes against the production of
16.60 lakh tonnes in 1950-51. 1In order
to improve the markeling of potatoes in
different parts of the country and prevent
wastage, (ne cold storage capacity in the
country is being ‘augmented. Besides,
during the current marketing season, when
the prices of potatoes declined in some
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producing States due to the glut in the
markets, the Government made arrange-
ments for the allocation of adequate num-
ber of railway wagons both on Broad
Gauge and Metre Gauge lines on priority
basis for the movement of potatoes from
the production centres to other parts of
the country. In addition, the various co-
operalive agencies werc glso requested to
enter the markets and make purcaases of
potaioes to prevent distress sales by the
farmers.  As a result of these steps taken
by the Government, the prices of potatoes
siarted picking up.

(b) (v). The export of potatoes during
the year 1982-83 is allowed as provided
under Open Genrral Licence (OGL—3)
without any quantitative restrictions. The
National Agricultural Cooperative Market-
ing Foderation of India Ltd. (NAFED)

has also been exporting potatoes in the
recent past.

Peerew s & e & ImE,

9641 . *! Fomew wEATTTTL: wWT

() ferm= wmw @ 1981-82 W
sl @ & fwam 3amaw g,

(& 37 o+ &1 aw 747 ¢ Pawwm
W # TEH1 FEAY A1 T Y &
YT HTEIT FATT TG RIEHT &®T
fee=i & feg & Towgmasr = s o

() wef &1 79=1 F5= 77 o7 =
T 4 & Fm fEEWY AT 3R QT
weg @ oTaw &7 P o g

(7) afz g, &F ¢ yTEw & fan
™oy, T

(v.) zfx w= wwaw =y ¢ af
ToEwdy  wamet P F wir W
o VA fan ow &1 FwmEe g

whe m oitny P st W
I W (FWr s swT):
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(%) 1981-82 ® Tiww feurer sao
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Allotment of Undeveloped Land for
Residential Purposes to Cooperative
Socicties in Pitampura Area, Delhi

9642, SHRI BHEEKHABHAIL:  Will
the Muiuster of WORKS AND HOUS-
ING be pleased to state:

(a) whether some cooperative socielies
tgroup 1V) were alloited undeveloped land
for residennal purpsses in 1970 in
Pitampura Arca. Delht;

(b) whether the Delhi  Development
Authority hus laxd down Sewerage and
Water Supply lines for the needs of several
socicties;

(¢) if not. the reasans for the delay; 4nd

(d) why the cooperators were insisted
upon lo have tfneir own seplic tanks for
disposal of sewerage water?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND

HOUSING (SHR1 BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) and (c). The Delhi Development
Authority have reported that the work of
laying the peripheral sewer lines is in pro-
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gress and is expected to be completed by
1984,

(d) The DDA have reported that the
peripheral sewer lines laid/being laid by
the DDA are ultimately to be connected
lo the outfall sewer lines to be laid by the
Municipal Corporation of Delhi which in
turn are proposed to be connected to the
Rithala Treatment Plant. The Coopera-
tive Societies have, therefore, been asked
to provide their own seplic tanks till the

sewage disposal system is completed by the
DDA and MCD.

Irregularities in ailotment of flats by
D.D.A.

9643, SHRT RAIJNATH SONKAR
SHASTRI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Government's altention have
been drawn to the news-item “Irreguari-
ties in allo.ment of flats”™ appearing in the
Indian Express of 13 April, 1982 high-
lightinz the reservation of flat No. 1 for
the persons already residing therein. rais-

ing doubts about the bonmafides of  the
DDA’s fairness in alloting flats: and

(b) if so, reaction of Government there-
10; and

(¢) aciion taken with details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND

HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) and (¢c). The DDA has reported that
under the Authority’s Resolution No. 41,
dated 8-5-1980, the Vice-Chairman had
been authorised to sanction out of turn al-
lotment of flats on compassionate grounds
10 those who are registered with the Au-
thorily under any of its housing regis-
tration schemes. It has further reported
that flat No. 1 in Munirka under the
Self  Financing Scheme was allotted
by t(he Vice-Chairman in exercise
of these powers and on  compassionate
grounds. However, guidelines for exercise
of powers to cancnon out of turn allot-
ment of plots/flats have since been issued
by the Government 1o the D.D.A.
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Payment of Misuse Charges in Respect of
.+ Leased Residential Premises |

9644. SHRI ATAL BIHARI VAJ-
PAYEE, Will the Minister of WORKS
AND HOUSING be pleased to refer to
the reply given to Unstarred Question No.
2424 on 8th March 1982 regarding criteria
for levying of misuse charges of residen-
tial premises by Land and Deveopment
Officer and state:

(a) what are the criteria in terms of
Land and Development Office Order No.
23/1976 dated 31st March, 1976 for
pavinent of misuse charges in respect of
leased residential premises used commer-
cially which a leasee must satisfy for
paying 1 per cent of the misuse charges
as per clause (8) of the said order; and

(b) whether any leasees in the New
Delhi areas of Diplomatic Enclave, Defence
Colony, Golf Link, Jorbagh, Sunder Na-
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gar, Connaught Place, Babar Road, Hanu-
man Road, Barakhamba Road, Keeling
Road, Jungpura and Jain Mandir Road
have satisfied the above criterfa and allow-
ced to pay 1 per cent misuse charges since
the date of this order; if so, the names
thereof?

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND WORKS AND
HOUSNG (SHRI BHISHMA NARAIN
SINGH): (a) In cases where the lessces/
exlessees file a guit for eviction against
defaulting tenants on receipt of notice for
misuse and are successful in the eviclion
of such tenants, Government considers re-
covery of 1 per cent of the charges as
token penalty,

(b) No comprehensive and up-to-date
record for supplying the information  is
available. However, in fae following cases,
it was decided to recover | per cent misuse
charges:—

S.No.  Property No.

= — e

Name of the Lessce

——

1 :57_lpr Bagh, New Delhi

i BB NG. gD, New Delki.
3 F/21 Jangpura Extn.

4 K/29 Jangpura Extn., New DelkLi

5 A-34g, Defence Colony

6 B/105, Defence Colony

7 E/11, Defence Colony

Smt. Savitri Davj

Smt. Pushpa Wati.

Shri L. V. Malhotra.

Shri Veerender D. Adhiva.
Smat. Dhanwant Kaur,

Sh. V. K. Mchta.

Sh. L. S. Anand.

Cases of misuse of nremises pending in
courts

9645. SHRI ATAL BEHARI VAJPA-
YEE: Will the Minister of WORKS AND
HOUSING be pleased to refer to the list
of mismsed residential permises in reply to
part (a) of the Unstarred Question No.
3359 on 15th March, 1982 regarding levy
of misuse charges of premises by L&DO
and state in which court each case is pen-
ding alongwith the next date of hearing
and in which cases the Land And Develop-
ment Officer has been restrained from re-
entering the premises or dispossessing the
owners?

e ale—

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): The infornvation is given in the
list laid on the Table of the House.
[Placed in Library, See No. LT-4028/82]

Agreement between Super Bazar and. .
JN.U. for Supply of Goods

9646. SHRI RASHEED MASOOD:
Will the Minister of CIVIL SUPPLIES

be pleased to state;

(a) whether there is any agreement bet-
weea Delhi Super Bazar and JNU regard-
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ing supply of goods; if so, what are the
terms of contract/agreement;

(b) details of monthly transactions bet-
ween Super Bazar and JNU during the
last three years;

(¢) whether JNU administration  kept
terms of agrcemeat/contract; if not, the
reasons thereon;

(d) if not, did Super Bazar charge any
in‘erest on the amount due from INU;
and

(e) what is the outstanding dues from
INU to be paid (till date)?

THE DEPUTY MINISTFR IN THE
MINISTRY OF AGRICULTURE AND
CIVIL SUPPLIES (SHRI MOHAMMED
USMAN ARIF): (a) There is no formal
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writlen agreement between Delni Super
Bazar and JNU regarding supply of goods.
However, Super Bazar has been supplying
items like groceries, fruits and vegetables
to JNU students hostels.

(b) A statement is attached.

(c) On few occasions in the past, there
had been some delay on the part of the
JNU to mage iimely payment. In such
cases, the Sup:zr Bazar had temporarily
suspended supplic-.

(d) No, Sir.

(¢) As on 31st March, 1982 JNU owes
Supper Bazar a sum of Rs. 2,07,734.40.

Statement

Sales made by Super Bazar IN.U.

Branch to J.N.U.

o

Month 1979-80 1980-81 1081-82
July 37.56Q- 71 76,704 60  1,50,250-94
August 72,980- 29 1,51,473° 85
September 2,184 1q 8973847 1,76,004-42
October 929- 10 1,30,079- 88 1,57,011-58
November 3,874 - 20 85.843 12 1,62,959-20
December 5,336 52 10,587 15 1,43,729- 23
January =30+ 80 1,26,131:68 1,15,801.10
February 3,133-15 1,24,048: 18 1,23,183- 14
March 36,845-06  145476-13  1,54,457-30

April 92,132:3¢  1.50,570-81

May 79,672-40 1,40,809- 85

June 41,262.95 1,10,269- 8
3,08,664-51  12,79,148-90  13,44.879-76
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Price Rise of Ice Cream

9647. SHR1I M. RAM GOPAL REDDY:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whacther Government's attention has
been drawn to the recent spurt in prices of
ice-cream in Delhi; and

(b) if so, the steps Government propusc

t0 take to bring down the prcies of ice
cream so as to make it accessible to the
common man during the summer months?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R, V.
SWAMINATHAN): (a) and (b) Ice-cream
is not an essential item of food. This
product is neither subject to any price con-
trol, nor Government proposes 1o impose
any control over its prices.

WEy e P & fewr s &
Y Wi €T JIGT W WEE A W
ET &

9648 .5t ®¥AW g@w: F71 wiw
W= 17 ira'r-faﬁ‘amm bx &
aTE war ITAT aam(rhn)m-“m
Tad®kar @ HT1 1980 F1 Prorz,
9% 58 ¢ (F@) weAw Ew few
® Uz o ddar &7 zwaa a f=
995 a0 mF fror 7 7Ee fewr 9@
aifat & T FE R oEA
frrr & i gFY ® Hay @ 399
faegy = W FToT F FTESE IW
mmmﬁmmﬁfn co
1 0 B

wtq Tur gt fawmw saraat &
¢ WMt (FET wwEr W)
T &0 F T F1 A § A
H q®, 7 @H AAT FAWT 9 T
wmrhwfwaﬁ‘wﬁn’ta?m
T T raq fagy @Y gE um
F@: v 7 ag vown fagr 91 B
g iyt & faegr sgmwies
FEART FT a] &7 (27 I *A108T |
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PROF. K. K. TEWARY (Buxar):
[n West Bengal balf a dozen impor-
tant Congress(I) workers have been
murdered by CPM people.

MR. SPEAKER: This is a State sub-
ject,

PROF. K. K. TEWARY: This inci-
dent is taking place every day. -
demand a statement from th# Home
Minister. (Interruptions)

MR. SPEAKER: It is a State sub-
ject.

PROF. K. K. TEWARY: It is a
vory important issue now. This will
lead to further violence. (Interrup-
tions).

MR. SPEAKER: It is a State subject,
Nothing will go on record now,

(Interruptions)**®

DR. SUBRAMANIAM SWAMY
(Bombay North East): When vou
permitted discussion on Garhwal,
although it is recognis:d that elec-
tions are a matter for the Election
Commission, nevertheless, thig being
an imoortant 1ssue you allowed it.

Yesterday, I was in Simla. [ found
BJP is parading as Janata Party

MR SPEAKER: No showing of
posters, Dr. Subramaniam Swamy,

(Interruptions)

DR. SUBRAMANIAM SWAMY:
Shri Moraji Desai ig propagated as a
member of the BJP. This kind of
false propaganda is going on. How
can we keep quiet? Parliament must
know about this.

MR. SPEAKER: That is for the

Election Commission.

DR. SUBRAMANIAM SWAMY;. See
ihe fraud that is being committed.
This is a plot. (Interruptions).

MR. SPEAKER: Mr. Swami, it is for
the Election Commission,

(Interriiptin:s)

o ———————

**Not recorded.
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FAT T U F@ATSH AT |
This jg my assurance. I do not go
back on what ] say.
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(Interruptions)

MR. SPEAKER: There is no confu-
sion, It is g clear-cut one.

(wvm)
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g |
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PAPERS LAID ON THE TABLE

ANNUAL REePORT oOF HINDUSTAN PREFAB
Limitep, NEw DELHI For 1980-81

THE DEPUTY MINISER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI BRAJAMOHAN MOHAN-
TY): Sir, on behalf of Shri Bhishma
Narain Singh, I peg to lay on the
Table:

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-secton (1) of
section 619A of the Companies
Act, 1956:—

(i) Review by the Government
on the working of the Hin-
dufan Prefap Limited, New
Delhi, for the year 1980-81.

(ii) Annual Report of the Hin-
dustan Prefab  Limited,
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New Delhi, for the year
1980-81 along with the Audi-
ted Accounts and the com-
ments of the Comptroller
and Auditor General there-
on,

(2) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (1) above.
[Placed in Library. See No.
LT-4011/82].

BRAHMAPUTRA DBOARD RULEs, 1981

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): I beg to lay on the
Table a copy of the Brahmaputra
Board, Rules, 1981 (Hindi and English
versions) published in Notification No.
G.S.R. 676(E) in Gazette of India dated
the 29th December, 1981 together with
a Corrigendum thereto published in
Notification No. G.S.R. 240(E) in
Gazette of India dated the 1st March,
1982, under section 30 of the Brah-
maputra Board Act. 1980, [Placed in
Library. See No. LT-4012/82].

ESTIMATES COMMITTEE

TWwENTY NINTH, SixTH AND THIRTIETH
RErorts & MINUTES

SHRI S. B. P, PATTABHI RAMA
RAO (Rajahmundri): Sir, 1 beg :0 pre-
sent the following Reports and Minutes
(Hindi and English versions) of the
Estimates Commiitee:—

(i) Twenty-ninth Report on {he
Ministry of Finance—Direct
Taxes (Wealth Tax, Gift Tax
and Estate Duty—Part 1I).

(ii) Twenty sixth Report on Ac-
tion taken by Government on
the recommendations contain-
ed in the Elevenih Report of
the Committee on the Ministry
of Commumcatmns—Tele-
phones,

(iii) Thirtietn, Report on Action
Taken by Government on the
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recommendations contained
in the Fourteenth Report of
the Committee on the Minis-
try of Industry (Department
of Industrial Development)—
Smal)] Scale Industries—Raw
Materials and Marketing,

(iv) Minutes relating to the Twen-
ty-third Report on the Minis-
try of Commerce—Export Pro-
motion.

(v) Minutes relating to the Twen-
tieth and Twenty-fourth Re-
ports on the Ministry of Ex-
ternal Affairs—Ove:5eag Indi-
ans in Sri Lanka—Part II and
South East Asia (Burma,
Malaysia Singapore agnd Indo-
nesia)—Part 111,

R E——

COMMITTEE ON PUBLIC UNDER-
TAKINGS

FORTYFIRST REPORT & MINUTES

SHRI RAVINDRA VARMA (Bom-
bay North): Sir, I peg to present the
Forty-first Report (Hindi and English
versions) of the Commiittee on Public
Undertakings on Hindustan Photo Films
Manufacturing Company Limited and
Minutes of the sittings of the Committee
relating thereto_

.

MATTERS UNDER RULE 377

(1) STEPS FOR INCREASED INDUSTRIA-
LISATION oF KumMioN AND GARHWAL
Dwvision o U.P.

ﬁrﬁn T (st
LRECS n‘fmsnﬁmrm
Fawz 7gr <& sgar §7—

IET YT B FEE T TA
vTa FtaitTE €7 § 7o ® qaw
TU & T 1 @ 9T T X AP

T e dafare ® FoiT oo

i



257 Magters under

fou 99 ®1 " dwEAw g aun
TG T TAAL TR A qE & et I
syt gl &1 e fFv oW &
fau w@dwr Soaw € | df@T
YA & I A Ig AT FQ IQ
g | ¥W &E] & wtatwe o & feg g
fowr wwE s ST w§A S &6 T
TE TN § I YA G&HC HT
STes FAT FEaT & ——

1. o & yFfas  ai=d &1 TEq
U Ig weT &1 gwEaEl & fawmr
gq qdew &7 IAq witgad fawgqr om0

3. g & Jofwgl &T 25 giaga
TAeH 2 §af9El I &1 910 quT 25
gfawa wafeet g1 510 1 T IURE
TIaAT F1 LAATT 5Ty qE F10 FdT

5. g wyifyg f&T I T I&T
&7 3wt § Fwwe oot fraa s

ﬁWrmWHMﬁ

VAISAKHA 6, 1904 (SAKA)

Rule 377 258

F1 9T JYT AG ® SAW &T Om
fafma safy o= @ifeaw  wesew
ffvae & savig @ gU

9. ®ET JTHIGATT FHITT &1 HT4H
g givs gamyr, faguvst foutae,
THi@l 9AURl € wfed HT IQ

10. 39 &1 & Toaaiqaq Z -
ATETAT OT ATYTTCT T0OT &1 FT0AT
I FT |

12.08 hrs.
[Mr. DErUTY SPEAKER in the Chair]

(ii) Laying of a broad Gauge line
between Pathankot and Kandla.
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(iii) TEXTILE COMMISSIONER'S OR-
DER PROHIBITING SPINNING OF THREADS
oF HiGH COURTs BEY SMALL SPINNING
MiLLs 1IN TAmIL Napu

*SHRI D.S.A. SIVAPRAKASAM
(Tirunelveli): Sir, under rule 377,
1 wish to raise the follwong matter
of urbent public importance_

It is understood that the Textile
Commissioner has recently jssued a
new order in contravention of the
old order relating to Small Spinning
Mills (Waste Cotton Mills), Under
this new order, thg small spinning
(Waste-Cotton Mills) cannot spin in
higher counts than 10 eounts. Conse-
quently, more than 250 gcale indust-
ries have been brought to grief.

For these .small spinning mills
(Waste Cotton Mills), the required per-
mission is given by the Textile Commis-
sioner. The capacily of the machinery
the counts of thread. The permission
given by the Textile Commissioner is
valid from 6 months to 2 years. Now,
the small spinning mills have got sud-
denly this new order, according to which
the permission given earlier for spinning
higher counts lapsed on 31-3-82, since the
in these Mills is the deciding factor for
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small spinning mills can spin only 10
counts.

In Tamil Nadu, all the small spinning
mills (Waste Cotton Mills) have taken
loang from the panks besides their own
investments. There i the imminent
danger of all of them becoming ex-
tinct. This will affect fore than 50,000
workers in these small spinning mills.

The Government of India ghoula
intervene immediately and annual the
order of the Textile Commissioner in
the interest of survival of small spinn-
ing mills (Waste Cotton Mills). They
should be allowed to spin upto 40
counts. 1f this new grder is allowea
to continue, the priceg of 20 counts and
40 counts thread will go up, affecting
lakhs and lakhg of weavers,

(iv) GRANT OF SUBSIDY TO RAJASTHAN
FARMERS FOR INCREASING PRODUCTION OF
SOYABEAN

£
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*The original speech wag delivered
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(v) CoLLecTiON OF CAPITATION FEE
BY EDUCATIONAL  INSTITUTIONS, PARTI-
CULARLY IN KARNATAKA,

SHRI T. R. SHAMANNA (Bangalore
South): Capitation feeg for getting .ad-
mission for Medical and Technical

Courses.

The Central Government have cale-
gorically stated on a number of occa-
siong that private college should not
collect capitation fees gnd other unau-
thorised fees from the studenis seek-
ing admilssion to Medical and Techni-

cal Courses.

Accordingly, the Government ol
India have issued instructions to State
Governmentg to stop the evi] practice
of collecting capitation fees.

It is regretted that many colleges,
particularly private colleges in Karna-
taka, have collected and still collect-
ing, unreasonable capitation fees and
donationg gnd pave commercialised the
medical and engineering education.

Karnataka State has the largest
number of engineering and medical
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colleges, There are, n Karnataka, 29
Engineering Colleges (of which 23 are
private colleges) and 12 medical col-
leges (7 are private colleges):

It is unfortunate that even after the
Government of India have jssued ins-
tructions to stop the evil practice of
collecting capitation, fee, the Karnata-
ka authoritieg have given permission
to start many engineering and medfal
colleges and also have given
permission to collect heavy capitation
fees. The capitation fee collected
last year was minimum Rs, 10,000 and
maximum up to Rs. 50,000 or more to
give a geat in the engineering college.

The capitation feeg collected to give
seat in a private medical college is
Rs. 1,60,000 minimum and maximum
up to Rs. 3 lakhs or more.

Though some colleges have used all
the donation for building the college,
it is alleged that in some private col-
leges a part of the donation has gone
to the pocket of individual founder
member of the college. The Govern-
ment of India and the general public
have condemned the practice of col-
lecting capitation fees,

I may add here that in Karnataka
alone there are 12,000 to 15,000 engi-
neering graduates and  4.000 to 5,000
medical graduates are not having jobs.
As such, where is the need for
many more graduates?

Further, many of the students who
pay heavy donations are sub-standard
students and they get seats at the cost
of many bright students.

I urge the Govermment to take all
measures to arrest the evil practice of
capitation fee from the next academic
year at least.

(vi) MEASURES TO IMPROVE ECONO-

MIC CONDITIONs OF GuJJAR CoMMU-
NITY IN JAMMU AND KASHMIR.

SHRI RAJESH PILOT (Bharatpur):
The conditions of Gujjar Bakarwalas
are pitiable. Although this communi-
ty comes under the Scheduled Tribe
in J & K and lot of concessions in the
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form of financial help, educational
facilities gnd other development pro-
grammes are in hand on paper but o
our surprise, none of these schemes
have been implemented to the right
extent. Although the Central Govern-
ment has sent some funds for their up-
tliftment but it seems the Board which
was constituted 20 years back
(some of the members of this
Board, 1 am told are not alive)
so the Board thus is ineffective and it
now remains on paper, During my
recent visit to J & K, in some of the
hostels which are called Gujjars Hos-
tels, I found students net peing given
proper food and proper dress. Some
of the students even complained that
admissions have been restricted by the
Inspector of Schools because of non-
availability of uniform with them.
When the State Government have
taken full responsibility of providing
proper uniform and food to these
Gujjar community students, why it
is not fulfilling its responsibilities?
Mainly these people are illiterate and
living in the remote corners over the
hills and their main profession is graz-
ing cattle. For the last 34 years of
independence, there is very little
done for their standard of liv-
ing and their economic condi-
ditions when they constitue
a sizable share of the population of
J & K. Not only that On both the
wars in 1965 and 1971, these brave
citizens have always stood for the in-
tegrity of the nation and some of them
sacrificed their lives fighting  shoulder
to shoulder with Indian Army. I urge
upon the Central Government and
the State Government to take effect-
tive measures in  removing poverty
from these simple, hard working and
brave citizeng of our country. Also a
Monitoring Cell to monitor the effort
towards  their  socio-economic  uplift
should be set up.

Electricity Authoritv of Project
Report sent bv Durgapur Pro-
jects Limited for Setting up
two more 110 MW units.
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SHRI AJIT KUMAR SAHA (Vish-
nupur): Mr. Deputy-Speaker, Sir, the
Durgapur Projects limited sent a
Project report to the Central Electri-
city Authority for installation of two
nos. of 110 MW Unit (7th and 8th) at
DPPS for its second phase extension,
The CEA rejected the project report
with the observation that the working
Group made an assessment of peak
demand in the Eastern Region and was
of the view that the scheme would
not to be required hefore 1988-89 and
further that the installation of 110
MW units would not be economical as
the Eastern Region would be able to

sustain 210 MW unit from 1988-89
onwards.
Sir, the power demand forecast

made by the West Bengal State TFElec-
tricity Board is in the order of 3167
MW by the end of the Seventh Flan
period, With all the sanctionad units,
the installed capacity will go upto
3130 MW. With 60 per cent capacily
utilisation, the peak avallability
would be 1878 MW {in 1989-80. This
will leave a gap of 1289 MW. With
import of power from DVC estimated
at 200 MW, the gap may be reduced
to 1098 MW by 1989-90. So, with this
estimated shortfall. if the CEA now
withholds clearance of the two units
till 1988-89 I am afraid there would
be repetition of the situation as had
been in the recent past.

The shortfall in generation of power
as envisaged by CEA from 1988-89 can
he met only if action is taken
right now and preliminary work for
administrative approval, fund alloca~
catlon, etc., are started for the pro-
posed expansion. For the proposed
7th and 8th units, the DPL. has al-
ready been assured by the ECL that
there would be no problem in meet-
ing the reuirement of coal for the pro-
posed units.

In view of the facts stated above, I
urge upon the Government to give
the matter a serlous consideration
and ask the CEA to glve a fresh look
at it for inclusion {n the current plan.
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I demand that the Minister con-
cerned make a statement in the House

stating the decision taken by the Gov-

ernment in this regard.

MR. DEPUTY-SPEAKER Now
further discussion on the Financ
Bill . ..

ot T e wTen (23°03)
JoTSET EeT, WA [AYT & T
"ol T

MR. DEPUTY-SPEAKER: Have
. you given any notice? This is not the
zero hour. You meet the Speaker,
Do not expect any decisions from here
now on 377 ...

ot Ty WiAe T wTeRl: § AileH
FEEY A gl FEN SRATE | ®
ST AgET - e 377 & ®WEH W,
FH RO AT FET FATE 1 WA
gicaal &1 ged1 & aawy &, I9 &
qE THA & TC W, TH TRCAHI

% o § fgar, afsa w19 *7-

MR. DEPUTY-SPEAKER: Not like
this. You meet the Speaker if you
want any clarification on 377.

FINANCE BILL, 1982—Contd.

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the Finance Bill, Shri
Chandra Shekhar Singh was on his
legs.

SHRI CHANDKA SHEKHAR SINGH
(Banka): Mr. Deputy-Speaker, Sir, I
am constrained to draw your atten-
tion to the absence of the Minister
from the House. There should be
some Cabinet N@nister to listen to the
deliberations in the House; that way
they have the feel of the pulse of the
nation. I would request our very
good friend who is always here, Mr.
Venkatsubbaiah, to take care of this
tact.
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I was dwelling upon the urgent im-
portance of strengthening the public
distribution system which, I feel has
not received proper attention from the
Government, Simply increasing the
number of fair price shops is not go-
ing to meet the requirements of the
situation. There should be some eflec-

tive method to regulate the trade
channels as aso to make the
system effective in the sance
that it should be able to de-

liver to the most vulnerable sections
of the society essential goods. Govern-
ment should also consider whether it
is possible to devise a system of subsi-
dies. In fact we find from experience
that the dual pricing system of cement
has proved effective in the sence that
the prices have come down in the open
market. The Government should con-
sider whether subsidised supply of
most essential consumer goods to the
poorest sections of the society is a
feasible proposition or not. I would
earnestly request that the Government
take some decision in this direction.

I weuld now move on to the second
important point to which I want the
House and the Government should
pay some attention. Every time and
even just now we are listening to the
grievances expressed by members
here and also in several forums that
Harijans, Adivasies and the poorer
sections, of the society are subject to
atrocities and the Government is mnot
able to provide the protection which
they want to provide to them, I would
like the House to consider that apart
from the angle of law and order ir
which the Home Ministry is required
to play its role, it is essentially a socio-
economic question and the Harijan is
the weakest link in our socio-economic
hierarchy. They immediately feel the
impact and the full adverse impact of
any distortion in our economy. In fact
sometimes the very instruments which
are devised to help them become ins-
truments of depriving them of the
benefits which the Government want
to reach them. I would not like to
point out specific cases but I think the
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Government has the experience and
they should have the will to take ac-
tion in the context of their experience.

In this House here every time re-
ferences have been made to the NREP
and IRDP schemes. I would not
like to go into the details but
we see here that the recent studies
by the Indian Institute of Manage-
ment have brought forth the con-
clusion that these programmes, the
NREP, IRDP, Marginal Farmers and
SFDA—all these programmes have
by and large failed to reach the bene-
fit to the poorest sections of the poor.
There is also a report by an expent
group of the Planning Commission
that all these scheines which are very
well concevied are so poorly imple-
mented that they do not reach the
people for whom they are intended.

In this connection I would also like
1o draw the attention of the Govern-
ment to certain schemes which they
have been pursuing like the use of
tractors on a very large scale. I would
personally consider that the Govern-
ment should adopt some labour inten-
sive technology and do not adopt such
methods which are going to digplace
labour on a large scale in the rural
areas. In fact use of tractors and
machines in the rural areas by big
farmers is being done with the prime
motive to displace the labour and not
to use labour so that they may
not be forced to pay their proper wag-
~z »nd deal with other concomitant
problems.

I think Government should take
care of this aspect of the situation
also so that the bargaining power of
the rural pmoor is enhanced and they

are able to deal with the situatinn on
their own.

In this House, we always hear this
and there is almost a peneral chorus
on the aqueetion of farmers whenever
it is raised. On the question of re-
munerative price, it appears that there
is a general consensus in this House
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that the farmers should get a re-
munerative pricce—more price. The

Agricultural prices Commission is an
expert body to get into this problem.
But during the last few years]have
seen I have noted it with regret that
the legitimacy of the A.P.Q. is being
eroded every day from all corners, I
am not here to defend the Members or
the Chairman of the A.P.C. Buf, I am
sure, so far as my knowledge goes,
that they are the people who are de-
voted to the poor sections of the socie-
ty and they are fully aware of the
complexity of the problem which we
are required to tackle. The general
feeling here also is this that the far-
mers should get more and more prices.

In fact, a few days back, I was as-
tonished to witness a sorry spectacle
when the Members of the D.S.P.
Democratic Socialist Party—were
squatting here at the well of the
House over the payment of
higher price to the farmers.
I do not know whom they repre-
sent. But, at one time, when Mr. Ba-
huguna was in the Congress, he was
supposed to be a progressive element
in our party. I do not know what is
the present ideology of his party. But,
I personally feel that we shall have to
define who the farmer is..Is a big
farmer a farmer? Is a marginal far-
mer a farmer? Or, is a small farmer -
a farmer? Farmer, as term, is such
that it can be applied with a very
grave consequence in a generalised
manner,

At present the big farmers' lobby i
so strong that in the name of farmers,
they are trying {o syphon off the be-
nefits which the Government intends
to give to the common people, the or-
dinary consumers.

I would like to draw the attention of
the House to one thing. It is not a new
fact which I am referring to. I emoha-
sise this point that the top thirty per
cent of the people In the rural areas
own nearly 85 per cent of the assets
in the rural areas and the lower thirty
per cent own early 2 per cent
of the assets. .
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in the rural areas. This is the situa-
tion. When we speak of farmers, whom
do we mean? We mean the Small

farmers who are going to purchase

from the fair price shops - wheat or
rice—for his consamption—the mar-
ginal farmers, the agricultural labour-
«rs. And, in fact hardly one per cent,
only a microscopic minority represents
the farmers who are the surplus pro-
ducers. All that we are trying to do
here is to benefit the  surplus
producers, the big farmers In a
big way. 1 am drawing the
attention of the Government tc
this fact only because this is going to
create—it is already creating—grave
iensions in the rural areas. The agri-
cultural labourers feel this, It is not
that they are not being benifited by
the present scheme. But the big far-
mers are reaping the harvest of sub-
sidies/benefits in such a large-scale
that the disparity is growing—the gap
is growing. In spite of the rise in the
standard of living among the poor
people, this gap is widening. I feel that
1his is most important factor which
is leading to the disturbing lay and
order situation on g large scale in the
rural gareas.

I am grateful to the Agricultural
Minister here: when he was replying
to the debate here uva tae Demands for
Grants of his Ministry he clarified
this point. But, I would like to draw
the attention of the House to the pre-
sent situation of wheat procurement
price. The new procurement price is
Rs. 12 per quintal more than last year.
It has also allowed a handsome mar-
gin of profit of Rs. 20 per quintal con-
sidering that the average cost of cul-
tivation, according to the calculations,
is about Rs. 122 per quintal and it is al-
wayg said that the prices of inputs
have risen. I would like to bring out
facts in this connection and point out
that in the first place the rise in pro-
curement prices amounts to a hike of
9 per cent—an increase that out-
strips not only the rise in index of
wholesale prices over the last one

VAISAKHA 6, 1904 (S4KA4)

Finance Bill, 1982 279

year but also the rise in the price of
key inputs like fertilisers. The rise in
wholesale prices is only 2.6 per cent
for all commodities and 4.9 per cent
for cereals till the end of February. In
the case of inpuls the rise in prices is
of the order of 7.1 per cent over the
year despite price hikes announced
last July and compared to this we have
9 per cenl rise in the procurement
price of wheat. It is no doubt going to
affect the ordinary consumer and you
are going to raise the issue price of
wheat. I would certainly expect Gov-
ernment to evolve 3 more balanced
policy in this important sphere because
it is not only a question of giving some-
thing more to the farmer but it is also
a question of creating tensions in the
rural areas, which is bound to affect
the entire social structure. Qur socie-
ty is composed of so many steps in
the heirarchy and long back it edevolv-
a social equilibrium of its own but it
had also some humane gzspects but
with the present factor of introduc-
tion of new elements in the country-
side the situation in becoming worse
everyday and I would reguest the Gov-
ernment to give their attention to this
very important problem.

Sir, I feel that the guestion of land
reforms has not been given the atten-
{ion that it deserves gnd we have been
told in this House that protection of
land reforms laws under Schedule IX
of the Constitution is not at all 1equir-
ed. This statement was made by the
Government in this House. Here [
would like fo draw your attention to
page 116 of the Sixth Plan:

““Necessary gction would be taken
to bring before Parliament land re-
forms acts not included in the Ninth,
Schedule of the Constitution for
immediate inclusion in the said
Schedule and the same would be
done in the case of future acts with-
out delay.”

This is what the Sixth Plan document
csays whereas we have been told im



o,

271 Finance Bill, 1982

[Shri Chandra Shekhar Singh]

this house that this is not neces-
sary at all and this shall not be
done at the present moment.
I hope Government would effe-
ctively implement land reforms mea-
sures, land ceiling Act and distribu-
tion of surplus land to the poor far-
mers and landless labourers and try
to create a feeling in the country-side
that the poorest sections are being
given attention and a balanced policy
1s being evolved,

Lastly, Sir, I would like to point
out that there is unemployment pro-
blem which is perhaps the most im-
portant problem so far as its politi-
cal implications are concerned.
The ynemployment problem especially
among the educated unemployed it
assuming explosive dimensions and {t
is threatening our entire political sys-
tem and unless some effective solutiong
are found well in time we do not
know what js going {o happen. 1 do
not want to quote figures but zs you
will see the number of registered job-
seekers has increased almost 10 per
cent during the last one year itself.

These figures are:

Year In Millions
1977 10

1978 12.6
1979 14.3
1980 16,2
1981 17.8

The total number of unemployed
persons today, as per reliable estima-
tes, is almost 30 to 35 millions, This
problem is very much acute of which
hon, Members of the House gre fully
aware. But yet T do ;0! know what ic
holding uyp the Government in taking
tf:rm and decisive acti6n in this direc-

on,

Education may be privately cheap
because Government ig financing it,
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but it is socially highly expensive pro-
position and our Indian experience of
higher education has been highly un-
rewarding. It is marked by big gap9
in the employability of educated man-
power. The present system caters
only to the salaried employment mar-
ket. It should be oriented towards

self-employment

It is a tragedy that the Education
Ministry at the Centre had been hand-
‘e py persons who have not shown
cvidence of the vision which this im-
portant Ministry  requires. 1 think
evon {nday the problem is co arte
fhat the Covernment should gee that
the educational system is given the
right type of prientation.

Education at the school stage should
be given technical pias. A big scheme
for apprenticeship should be introduc-
ed so that young men, just after the
school stage may go in for this app-
rentice training in fields of their own
option.

At the higher education stage also.
Government should make radical
changes in the structure and content
of our educational system and co-re-
late our higher  educational program-
mes with our national goals and unless
this correlationship is established, the
present grave situation is bound to be
even graver every day. The present .
leadership has shown vision at a
scale never shown before, They have
shown a gense of realism and earnest-
ness coupled with poldness 5 grapple
with such problems. Certain measures
have been taken and funds have been
provided in the Central Budgeét for
creating employment opportunities.
There are provisions like granting of
licences, easy Joans, as glso a system
of monitoring to cut across bureaucra-
tic practices gnd delays, But I do per-
sonally feel that gll these measures in
their totality do not touch even a
fringe of the problem. Unless Govern-
ment takes 5 firm decision and gives
& new orientation to the educalional
system to make it more employment-
oriented, nothing is going to be achie-
ved, which wil] be of help {0 us.
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A unigue feature of India’s unem-
ployment problem is this: It has engul-
fed the entire economy—right from
the highly qualified manpower to the
lowest strata of unskilled labour. 1
think Government should even now,
keeping in view the unmber of techni-
cal personnel unémP¥®yed and even
those unemployed who have received
higher education, give them the ne-
cessary training to make themselves
employable, to make themselves of
some use to the society,

There is g large number of cancel-
lations of vacancies. I do not want to
give the number in detail. But 1 would
like to inform the House that nearly
83,800 varcancies were cancelled in
1980 because suifable candidates were
not available. In fact most of
the raw  graduates who come out
of the colleges and various universi-
ties are not employable, They
seek job in the Government or quasi-
Governmental organisations because
they think that they can carry on in
the rganisations without doing any
qualitatiive or products work. They
are not to do such work in these or-
ganisations, They have to sign the
register and give their attendance so
that they are able to fulfil certain-
norms in regard to duties attached to
those posts. But really speaking,
they are not employable. 1 would
therefore request the Government to
make some kind of innovations so that
these ypemployed young men gare
given some training in certain produc-
tive and yseful job. Sir, I do not want
to take much of the time of the House.
But as a measure of relief to this very
important galloping problem of edu-
cated unemployed, I would like the
Government to consider even lower-
ing the retirement sge from 58 to 55
which would create more avenues of
employment on g very large gcale and
also give an  opportunity to Govern-
ment to weed out undesirable ele-
mentg in the Administration at a cer-
tain stage,

I have drawn the attention of the
Government to the problem of the
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prices of essential consumer goods,
the problem of disparity particularly
in the rural greas and the problem of
the educated unemployed. I hope the
Government would be kind enough to
refer to these points in their reply and

give some  indication of firm action

whicp, they propose to do in this direc-
tion. Thank you.

st T Pareme areAE (3iUR) - ST-
T8 wgiew, TaEr o faw a3t ETae]
FEAH faq F T T IFT WA & --
UF FEAAT F1 A% FT JThN® Tygwar
1 WE W FF FET HL TIC GAITTH
FTYTT, GIHITF THEGT & aWT |

TR & T 97 of gw faw &7
g, T &% g < g I f femam

‘ T
®E FATTHQ AT
TEFT I EI TR AN T Fo
S @ &7 U% gert o -spaey oy
gl, afsv e, ™= /T T @TE |
g | Og TE 39w fwar, 3§ .t
ST, STFA S F9ey]  FW q97 &
g, fo® g & &= O IRl e
FIMSTZE W E a8 7T &1 WA
T F IW@M FP A T e T
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WA 3,330, I F1 410, TFAT
F1 200 T WA F1 160 TEIE |
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TEE, TNHT ¥§ 33.76 TE=,
e & 24.48 TE, dw A
15.03 909< AT AT | 4.11
YTHRE | T T qg T T F AT
¥ N F9a1 AT Wiy @ g
#9 foq @7 v T T g owr w
W W IC FA T g 1§ 99
A § AT WE ALY BOAHAT g,
W WEIE & CRRAT g7, & 39T
TEEOAT a9 Tt g

#F 26 ®@IT, 1982 W UF TN
g o1 -

What jg the exiernal debt and the
debt serviceg of India till date?

saTe fzam:

The external debt of India on Gov-
ermment account as on 31-12-1981
amounted to Rs. 1780663 crores.

FWIC @ & TNUT 17,806. 63 FUE
AU H Paret w9l g 1 @ aw WA
f & &1 7qw £, 397 & 7@
T 41326.52FTEE | TITFH AIY
T w19 Faar a7 g7 I FE a9EI 1951
¥ 32.3 FITH FI 4T ATH 1960-
61 ¥ ¥AFT 760.96 FAE gT T4
T8 1965-66 ¥ P&t #7735 2590.62
FUT ET T | 1977-78 W TF W
7%T 8984 .74 FGE F AT | FW
1981-82 % 11,820 &8 &7 g 9
TaT F'T FW Az Pemwr 17,806.63
oy fardt w5 # 2 1 TEE
T URTE F 5000 FIEH & 537 .51
TAC T FW A W AT AR g A
wfww g o1 7gT, 7€ 9O AT
VE % [T afT qaNie @ e
&, 1981-82 & NF 13,200 HIE
F OTEIE MROT  F WaElH Aw TAgid
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“Deputy Commissionvr of Iazari-
bagp complaing that due to the non-

cooperation of nationalised banks
the district could not achieve tu
target in  bringing 14,000 families
above the poverty line. Several

small-scale units in the State are on
the verge of closure on account of
credit squeeze, The National Deve-
Jopment Council was told by the
Bihar Chief Minister that comynerci
al banks were siphoning off invisible
funds from the State to other parts
of the country.”
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"The original speech was delivered in Sindhi. ‘
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*SHRI K. KUNHAMBU (Canna-
nore): Mr. Chairman, Sir, at the out-
set I wholeheartedly support the Fin-
ance Bill. While supporting it I would

*The original speech was delivered in Malayalam.



-307 Finance Bill, 1982

[Shri K. Kunhambu]

"like to pring certain problems of my
State of Kerala to the notice of hon.
~ Minister.

Before I deal with the problems, 1
~take this opportunity to congratulate
the Central Government and the Elec-
tion Commission for their decision to
hold elections to Kerala Assembly on
19th of May. Sir, I have no doubt in
my mind that after the electiong the
. Congress-] led United Democratic
Front will come to power with a mas-
sive majority. The two years of
Marxist rule utterly failed to provide
a sense of gsecurity to the people of
Kerala, Not only that they encourag-
-ed corruption. The people were very
unhappy with that ‘Government and
that is why they had to 0. I am sure
that in the coming election the enli-
ghtened people of Kerala will yse the
opportunity given to them in throwing
“out the Left Democratic Front led by
. the Marxists lock stock and barrel.

Immediately after the fall of the
Marxists led Ministry in Kerala a new
Democratic United Front under the
leadership of Congress-I assumed
office. Although that Ministry had 4
short tenure, it undertook many signi-
ficant developmental and welfiire pro-
grammes especially for harijans, adi-
vasis, backward communities agnd
Christian converts, I am sure the
same trend will continue and the un-
finished tasks will be completed when

the UDF will come to power after the
next elections,

- No, 1 come to certain problems of
Kerala. First of a1l T would draw the
attention of the Government to certain
problems of the beedi industry in the
organised sector in Kerala.— Dinesh
Beedi Corporation is the biggest beedi
manufacturing unit in the organised
sector. Tkis unit which employs about
25,000 workers is facing a  gerious
f:risis_ I hope that the hon, Minister
s aware of the history of thig ynit.
In 196¢ Central Government enacted a
legislation regulating the wages and
- other service conditions of the workers
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in the beedi industry. Subseguently,
the private beedi manufacturers closed
down theiyr factories and thus workers
who were working in these factories
lost their jobs. Then the then Gov-
ernment of Kerala came forward and
organised the workers on a coopera-
tive basis so as to provide them job.
Thus the Dinesh Beedi Corporation
came into existence, Today, about
one gnd half lakhg of families of the
workerg are entirely depending on this
unjt for their livelihood. Unforfuna-
tely, the wrong excise policy adopted
by the Government in regard to beedi
has created the crisis to which I made
a reference j little while ago. In 1975
the Government imposed exise duty
on beedi as well as beedi tobacco.
Later on the duty on tobacca was
withdrawn but at the same time the
exise duly on beedi was raised to
Rs. 3.84 per thousand uveedis. Thus
the beedi manufactured in the orga-
nised sector had to bear the brunt of
the excise duly. As a result of the
abolition of excise duty on bheedi
tobacco unlabelled and low quality
beedj started flooding the market.
There was no duty on these beedis.
The unlabelled beedi slowly pushed
out labelled beedi from the market.
This has resulted in loss of eniploy-
ment to a large number of workers
on the one hand and loss of revenue
to the Government of the other If this
situation continues as I said earlier one
and half lakhs of families of these
workers will face starvation.

Therefore, I request the Govern-
ment to take immediate steps to pro-
tect the workers as well as save the
beedi industry in the organised sector
If the excise duty npresentlvy being
levied on labelled beedi ig shiftel on
to beedi tobacco, the large scale manu-
facture of unbranded beedi will gra-
dually come to a stop and the present
evasion of duty can be put an end {o.
I want the Government to take imme-
diate steps in this regard.

Secondly, T would like to sav a few
words gbout the industrial backward-
ness of Keralra. Kerala has a distine-
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tion of having the lowest central in-
vestment. It is far below the national
average. I don't have to quote statis-
ticg to prove my contention. Statistics
have been quoted often times on the
flooy of the House, I want {o know
‘what ig the approacp of the Govern-
"~ ment towardg this problem. There is
no other State in India which has such
.a large number of educated young men
and women looking for employment as
in Kerala. What is the reason for
that? Wjithout industrialisation we
wil] not be gble to provide employ-
ment to our people. Except FACT
there is no other Central undertaking
worth the name in Kerala. There was
a proposal to set up aromatics complex
and a Caprolactum unit in Kerala,
But these are still under the shadow of
uncertainty. The Central Government
should pay some attention to these de-
-mands.

Sir, Paighat district of Kerala is the
most backward in the whole State.
Except a small telephone factory un-
der the Telephone Department there
is no other industry in this district. A
coach repair factory was a long stand-
ing demand. The Governmen! of
Kerala had promised land free of cost
and water and electricity at conces-
sional rates for this factory. Bup the
Central Government did not set up
this factory there. At this rate and
with thig gpproach how can we solve
the problem of unemployment. There-
fore, my earrest request is that Pal-
ghat district should be declared indus-
trially packward gagnd gll facilities
should be provided for the develop-
ment of this area.

I will now gay a word about my
<onstituency Cannanore. I would make
a suggestion for the development of
this area. Statutory Development
Board should be constituted for look-
ing after the development of Canna-
nore. The Development Board which
was set yp for the Kutch area of Guja-
rat is an example which can be tried
in Cannanore also. Similarly, develop-
mental schemes in the fields of public
health, employment, housing road
<ommunication etc., should be wunder-
laken and for this financial assistance
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from international agencies can pe ob-
tained,

The ITDC has a - plan to select im-
portant villages in each State which
has got tourist potential and develop
them. I would request that the
Wayanad area of Kerala should” also
be included in this programme. Waya-
nad has immense tourist potential
which can be developed for the bene-
fit of the whole State. This will
change the very glad of the Malabar
area, With the Airport at Calicut
Wayanad can attract a large number of
tourists.

Now, 1 would draw the attention of
the Government to znother very im-
portant problem. That is in regard fo
the Christian converts of Kerala. These
people numbering about 20 lakhs are
as backward as the harijans. But they
are not given the same benefits which
are being given to the harijans. For
the last 4 years I have been raising
this question on the floor of this very
House. I do not really know why the
Government has turned a deaf ear to
my request. I would strongly demand
that the Christian converts should also
be treated s Scheduled Castes and
should be given the same benefits
whichp are given to the Schedulad
Castes and Scheduled Tribes. Another
request is that the Kudumbi commu-
nity of Kerala should be included in
the list of Scheduled Castes. Shri  A.
K. Anthony, the former Kerala Chief
Minister and K P.C.C. President had
sent 5 reprsentation to the Prime
Minister urging upon her to consider
the inclusion of this community in the
list of Scheduled Castes. But so far
nothing hag been done. Same is the
case about the Peruvannap communi-
ty of Malabar. This communily is also
very backward and only by their in-
clusion in the list of Scheduled Castes
we can improve their economic condi-
tions. Therefore, ihis also should be
considered,

Sir, T have raised certain problems
concerning my State and I hope that
thee Government 'will pay sufficient
attention to them. With this hope I
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once again wholeheartedly support the
Finance bill and conclude my speech.
B O FAR Waw (FeT) wmety
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SHRI AJOY BISWAS (Tripura
West): On a point of Order**** is not
present in the House. Can he refer
to his name? He ig making some
allegations against him.

MR. CHAIRMAN: He is
to the fact that he was there.

referring

SHRI MANORANJAN BHAKATA:
1 am not making allegations. I was:
saying he was there. Thijs is the fac-
tual position. (Interruptions),

THH FOMET g€ I F1 H I AT
gEiET  # 9 Ar TH A A
TEl § e foeg v 9, 39 9@
& T qelfeRT ST H AIE F TF
FETT &t 7 fogr mar w3 9w
oW afatee fRg o

FAT TF T § Tleddh FELZ (eh v
TH Y, O &F X T H AL HT PG
an w81 & w&ar | ¥9 feu & fae

se***Not ;écorded.
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SHRI BHERAVADAN K. GADHA-

V] (Banaskantha): Sir, I rise to sup-
port the Finance Bill,

When the present Finance Minister
took over from his illustrious prede-
cessor, it was thought by many people
and they had their own doubts whe-
ther the present Finance Minister who
is the youngest of all the previous Fin-
ance Ministers and youthful in ap-
pearance, would be able to deliver
the goods to the country.

But now their doubts had peen
belied and onan examination of the
704 LS—11
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Budget proposals as well as the Fin-
ance Bill which will give effect to the
Budget proposals, it can definitely
be safdthat 3 very progmatic and judi-
cious exercise has pecn made gnd it is
made with a view to bring about a
harmonious and expeditioud imple-
mentation of the 20-Point Revised Pro-
gramme as well gs the concept of the
Year of Productivity.

That is why I feel that even at the
cost of at times inviting the mild cri-
ticism that we are slightly giving more
encouragement to the private gector,
the proposals have been made in such
a way that the needs of the country
have been fully met, and that too.
within the shortest possible time;
by way of illustration I can cite the
example of cement towards which 3
very pragmatic and a very fruitful
policy has been pursued sucessfully,

In gll cities and towng of this coun-
try as well ag in the villages, we were
hearing the cries of the people that
cement which is an essential commo-
dity was not available and not
being sold in the market. We
also heard that the factories which
produced the cement were not produc-
ing it to their full capacity,

But within a very short time now
the initial free sale cement price has
started coming down. Now cement
has started coming into the markef#
and it is available, This is only an
instancq and an illustration I am
citing.

I can say that the economy was
complefely thrown out of gear by the
previous Government. It is very easy
for gny Government to damage the
economy. Buf, to reconstruct the
economy, it did require a great deal
of talented and pragmatic approach
which hag to take into zccount the
diverse factors prevailing in the
country as well as in international
spheres,

Thanks to the policy pursued by the
present Government that today we are
very proud and we can certainly say
with pride in ourselves that our
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economy has reached a stage from
where it is, capable of taking a giant
leap forward.

Towards this happy end, the success-
ful negotiation with IMF loan also
which the illustrious Shri R. Venkata-
raman did in his time has come as a
great help and as g fillip to the Gov-
ernment of India. I am happy that
it has come to us without shackles
and fetters.

So far asg the economy of our count-
Ty is concerned, agny man can do jug-
glery with figures, any man can cite
the figureg i different ways as he
likes. But one fact which has to be
borne in mind is that, in order to make
India prosper in order to eliminate
poverty or at least reduce it, the maa-
jor industry of this country, which is
agriculture, where more than 8) per
cent of the people zre employed by
way of direct as well s indirect em-
ployment and from which most of our
indusiries get their raw materials, has
to be given proper attention, We have
to pay, very prompt attention to that
industry; no magic wand can play any
role. I am particularly very happy
that this time for Energy a big alloca-
tion has been made.

While appreciating economic vision,
I would like to bring to the notice of
the Government one fact, namely, that
this huge and massive industry of
agriculture has not received as much
attention g5 the other industries in the
industrial sector have received. For-
tunately for us in this country there
is no trade union in agriculture; the
farmers are not going on strikes, the
farmers are not stopping work in the
fields; day and night they are toiling
in the chilly cold in the heat and in
the rains, and they produce everything.
Therefore, we have to pay proper at-
tention to this cector, Attention is
being paid I do pot say that it is not
being paid, put greater attention is re-
quired to be paid in order that the
farmers who produce get hetter, remu-
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nerative prices. ] do not think any
economics in this country has been
worked out correctly for farmers. The
entire family of the farmer right from
small children, is working in the fields.
He is purchasing from the market 95
per cent of the commodities that he
requires and he is selling only five or
seven per cent of his commodity.
Therefore, in order to enable him to
find both ends meet, greater atfention
is needed to pe given, That is the
only way how we can stand on our
own feet, how we can make our eco-
nomy self-sustaining, Of course, it is
not my charge that this aspect has not
been looked into. So far as our policies
are concerned, and apart from the poli-
cies, so far as implementation is
concerned, right upto the grassroot
level, the matters neeq to be
looked into. My friends would
share with me in my concern
that so far as finance to the agri-
cultural sector from commercial banks
and other banks is concerned, In this
yvear particularly—it may be that we
want to put some financial constraints,
it may pe that we want to check in-
flation and we have checked inflation
successfully to a very large extent—
it is not forthcoming as readily as it
should. There are excuses of various
kinds for non-payment. If you com-
pare the position with that in the in-
dustrial sector, yoy will find that the
arrears of the industrial houses, the
industrieg in cities and metropolis,
are greater in proportion to the -atio ef
their credit. I would submit very res-
pectfully to the Finance Minister that.
if the farmers genuinely, because of
their distress, pecause of their diffi-
culties, are; not in a position to pay
back 5 few crores of rupees nhe should
bear with them, and avenues of credit
should be opened uyp for them go that
they can have their finances and can
thus take this country forward on the
path of progress and developmenl in
all respects,

There are other aspects also, hut the
time is very short. With regard to
the investment made by the honest
taxpayer, particularly fixed deposiis
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in banks, I do feel that the bank inte-
rest rate has got to be increased. To-
day there is a craze for hoarding gold,
silver and diamonds and parfleularly
gold and silver even by the middle
class people because they feel that
if they put their amount in fixed de-
posit the return will not pe proper.
Therefore, now there is also an in-
crease in gmuggling. The other day
in Ahmedabad there was a pig raid, a
week ggo. There ig an increase in
smuggling gnd zlso a craze in hoard-
ing, You gshould check this by in-
creasing the bank interest rates. The
American dollar has to-day become
stronger because the rate of interes!
has increased there and gold has be-
come cheaper. This is one aspect 1
would submit.

-

So far gs cold rolling stainless steel
is concerned, there are only two mills
in this country—the cold rolling stain-
less steel mi.ls. One is the Govern-
ment plant st Salem with a capacity
of 30,000 tonnes. There was another
pioneer mill in Gujarat in Navsari
which jg also rolling hot rolled stain-
less steel sheets into cold rolled stain-
Iss steel sheets. Its capacity is only
3000 tonnes. In your new policy the
customg duty that you have fixed for
Salem plant is 130 per cent but the
duty fixed for Navsari mill js 230 per
cent, There gre only two units in the
country. I would submit and request
that this discrimination  thougp very
small, should be looked jnto and done
away with. I understand that the
Government of India may be wanting
to fear its own child in a'very healthy
way, But, after all, neighbour's child
is also to he taken care of. Therefore.
1 would request that this particular
point to which I draw your attention
may kindly pe taken care of.

Of course, because of
time g0 many points I wanted to
make I have to skip over. Sir, I am
very thankful that you have given me
this time. | wholeheartedly gupport
the Finance Bill,

shortage of
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SHRI BHOGENDRA JHA (Madhu-
bani): We have been hearing praises
for the Finance Bill and the Budget
from our friends or the Treasury
Benches though, after observing this
ritual, they go on criticising it in their
own way. One would have expectel
that the new Finarce Minister would
try to certainly mo-ify the economic
rolicy pursued <during the last two
years which was nothing but a slow
anli steady bne pursicd in favour of
tae mcnopoly, both foreign and Indian
and particularly, the muti-aationals
end against the public sector and
against the interesis of the people of
our country. But the new Finance
Minister through hi: Budue: »nd the
consequentinl Finance Bill has dis-
appointed those persons who have
entertained any such hope.

It is said that the Prime Minister
hag named this year ag the year of
productivity, In to-days conditions
can be monopolist be depended upon
to increase the production of the
country? At the present phase when
the monopolieg practise restrictive
practices, they hinder the production
capacity of their own smalley brethren

in the smaller sector and that ig- the

capitalist monopoly. But here the
companies which are covereq by the
Monopolies and Restrictive Trace
practices Act and also the FERA had
been given a special concession So
through the Prime Minister lashed at
the Janata Government the economic
policies are being pursued on the same
line which ig boynd to hinder the pro-
ductive forces of our country because
in the interestg of the monopolies, they
will restrict even the capifal at produc-
tion in the middle sector, in the smaller
sector ang of course, in the cottage«
sector also.

Sir, this policy is being pursued at
present in the U.S.A. itself. There it is
known as Reagonomics. President
Reagon has got the greatest economic
power in the capitalist world. There,
they are following the same policy and
they are trying to oncentrate on their
armamer ts production, The merchants

6
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of death are reaping the profits. We
have secn the biggest ever march in
the U.S.A, against cuts in social bene-
fits and against price-rise and against
unemployment. Here our Government
is trying to pursue that very economy
in this developing country.—where just
the oposite policy is required.

Since 1956, we had a nationally ac-
cepted policy that the public sector
should acquire commanding heights.
Our late Prime Minister, Pandit
Jawaharlal Nehru had emphasised it
times without number. The present
Prime Minister had also emphasised
it. But, still, this Government is try-
ing to forget that thing. It is true
that this Government has faiied to run
the public sectors efficiently, That does
not mean that because this Govern-
ment runs this country in efliciently,
some should lose our freedom. So, in
that context, less facilities are given
to the public sector—public sector 1s
run less efficiently—and more facilities
are given to the monopolists, This will
create a new situation. It has already
begun. At the same tiine we have in-
flation and stagnation both. Our
Prime Minister had claimed that the
inflation rate had come down in the
wholesali: market, during the kharif
séason, In fact, my friends who own
much more land, 'nave to sell their
paddy at the time of harvesting to the
hoarders who bring down the price at
that time in order to cheat the peasants.
This is the normal feature. This is the
practice of the wholesale traderg in
our country. What is happening to-
day? In to-day’'s written answer to my
qguestion, it is said that the prices of
vanaspati and edible o0il have been
steadily rising throughout the country.
In all the villages of the country the
prices of groundnut at the iime of
harvest fall while the prices of vanas-
pati rise. The fall and rise in prices
is a mechanism utilised by the mono-
polist wholesale traders to reap huge
profits with the help of the Treasury
Benches and with the  help of the
financia)] policy of the Gevernment. The
hoarders, the wholesale traders, are
financed by the public financial insti-
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tutions. They corner the stocks of the
peasants and they hoard them in their
godowns and a scarcity is created in
the market. Then it is taught to ‘he
people that there is less supply and
more demnand. The consumers are not
stocking them. When thegprice rises,
the who.esale traders are reaping the
profits. That is the usual practice.
This way none should try to cheat the
country. In regard to sugar, the peo-
ple are being fleeced. There is un-
employment and in that condilion
when the purchasing power is limited,
there is stagnation also.

To-day, the textile mill in Bombay
is not in a mood to meke any com-
promise to start production of textiles.
This is because of the bankrupty of
the system and the policy of the Gov-
ernment. The most organised private
sector, the textile industry of our coun-
try is incapable of starting the pro-
duction in the textile city of Bombay.
There, I think, the textile millowners
by reducing the production and ris-
ing the prices, will get their profits.
That is the policy of the monopolists.
That is why there is stagnation and
inflation at the same time. They raise
their profits by bringing down pro-
duction and raising the prices whereby
the common man suffers and their pro-
fits iiicrease. These two factors have
to be rombined together to understand
also run by such classes.

Let me say a word about the pur-
chasing power. Sir, most of us, the
Members of Parliament, have direct
access to the villagers and we know
in the villages there is complete lack
of purchasing power to buy even the
necessities of life because the agrarian
reform policy has not been implement-
ed. The Debt Cancellation Act has not
been implemented. The NMoneylenders’
Act is not being implemented in any
part of the country. Not a single vil-
lage in the country can claim that
Moneylenders’ Act is being implement-
ed. Moneylenders are violating this
Act with complete impunity through-
out the country with the result that
the purchasing power of the common
man hag decreased and they have no
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money even to purchase consumet

goods in the market.

Similarly, Sir, even though economic
offences were covered under Section
110 of the CrPC yet my information
is that—] will be happy if I am con-
tradicted by the Minister—not a single
person throughout India upto now has
been proceeded against under economic
offences like adulteratien, smuggiing
and denial of provident fund to the
employees. This is because the Gov-
ernment jg not on!y sof! towards these
classes but the Government itself is
also run by such classes.

Sir, in such a situation our ecoromy
is bound to again and again face crisis
and stagnation. When the people raise
their voice against these policies then
repressive measures are taken cgainst
them. I need not re°peat what has
been done against them in several
States under Preventive Detention Act.
In Bihar the Goonda Act is being
brought into force and four student
leaders including two senators—Shri
Vaidya Nath Chaudhry and Shri
Narayanji Jha were ‘ietained and kept
in prison under this Goonda Act. A
Sarpanch wag detained wunder this
Goonda Act because he wanted to pro-
tect the community land against en-
croachment by big land owners. Again
murders are taking place. Armed
police parties shoot dead people. In
my own constituency two brothers—
Hakim and Mukim—were shot dead
with tota] connivance of the police and
todate no accused has been arrested.

Recently, Sir, you would have read
in the newspapers that six agricultural
workers were shot dead by the police
at the behest of the landlord in Madhu-
bani distriet. So, I say that the Gov-
ernment is soft towards the exploiters,
smugglers, hoarders and blackmar-
keteers and very repressive against the
common man and the real producers
of wealth of our country. In that very
context, what I would like to say is
this: There is corruption at all levels,
particularly in high places. We have
come across various . charges of cor-
ruption just at the moment; there are
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charges of corruption against the Bihar
Chief Minister against whom a case
has been  withdrawn by his Govern-
ment and it is now osending before the
Supreme Court. We had the case of
the Chief Minister of Maharashtra and
other States. Just now, Sir, corrup-
tion in high places is rampant. Black
money owners have got the capacity
to corrupt highly placed persons in the
‘Government and in the Administration
they pull the strings from behind: they
run the economy; tney run the politics;
they control the policies of the Gov-
ernment.

Sir, the present year has been called
‘The Year of Productivity’ Many
schemeg have been drawn up for
generating power. But, Sir, we ail
know that thermal power is the cost
liest and our stock of coal is limited.
For nuclear energy we are striving, but
it will take time. Now, hydel power
alone is the cheapest sourca of energy
and that is available in abundance. We
can tap the Himalayan rivers. My
friends opposite will be surprised to
know this that I had been intimated
through a letter from a highly placed
Government official some 12 years
back that the Kosi High Dam Project
was not taken up at that time because
we could not have big consumers for
such huge block of power. That one
single dam over river Kosi at Barah
Kshetra would generate 33 laukhs K.W.
of power. It is the cheapest source of
energy and this can be done by tapping
the Kosi, the Kamla, the Baghmati
and other Himalayan rivers. Besides
these dams will eliminate floods and
drought in large areas and can supply
abundant water for Calcutta during
the lean months for which we are fac-
ing trouble over Farakka. We are
being kept completely in the dark and
Government is pulling its legs. The
Bihar Government has not got the per-
spective in regard "o long term glan-
ning and basic development. Muzafar-
pur and Kahalgaon thermal power pro-
jects are not being speedily imple-
mented. In my own area which is a
backward area—Samastipur-Dhar-
bhanga.-B.G. railway line was inaugu-
rated by the Railway Minister in
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February 1981 but aow we find that
the tenders have been cancelled and
whatever articles had gone “here for
construction have oeen taken back.
Some one should pay the penalty for
this at least for the inaugural expen-
ses. There should be some accouni-
ability for all these things. Tenders
were invited and given and they have
been cancelled and these things will
not be implemented naw. That is the
position now. With regard to the pur-
chasing capacity of the peopie, my
friends opposite will arre= with me
that their purchasing power 1s going
down. Huge arrears of sugarcane
prices are not being paid by the mill
ownerg to the sugarcane growers. This
limits the purchasing power of these
poor peasants. They cannot purchase
the necessary agricultural inputs and
other implements and other necessities
of life. These millowners are almost
entirely financed by public funds, by
our public financial institutions; but
they are denying the payment of sugar-
cane prices to these peasants. This
is the crime which these mill owners
are committing against the sugarcane
growers. Since Government ig very
soft towards the mill owners it cannot
do anything effectively in this regard.

With regard to cement my friends
have said that the prices have come
down recently. But what happened is
this: The black market price has been
turned into white market by calling
it ‘free sale cement’. Control prices
have been openly raised. It is done to
legalise black market by calling it open
sale of cement. It is high time that
cement, textiles, sugarcane, jute and
tea industries are nationalised in order
to effectively control their price and
increase production. The wholesale
trade in essential commodities should
also be nationalised. But the Govern-
wment’s policy is running in the very
opposite direction.

I have got just cne or two more
pointg with which I would conciude.

Sir, vith regard to “Khatwe' and
“Tatma’ v¢¢emmunities in Bihar, I would

APRIL 26, 1982

Finance Bill, 1982 332

like to point out that these communi-
ties are economically backward, so-
cially oppressed, educationally back-
ward and they are untouchables. Here
in this House, the hon. Minister gave
a reply to my query that on the basis
of some field survey, people belonging
to these communities were found ‘“not
untouchables.” 1 am 59 years old and
I have been in the public life since
1938. It has been my personc] expori-
ence that the society has becn tieating
these communities as untouchables.
Sir, through you, 1 will urge upon the
government to take this malter seri-
ously and hold enquiry against those
Government officers who claimed to
have conducted the field survey and
found these two commodities not un-
touchables; I am staking my knowledge
on that point.

Sir, the last point 1s wilth regard tlo
the languages. Ours is a multi-lingual
country. But Manipuri, Maithili,
Nepali, Santhali  and  Bhojpuri  langu-
ages are still discriminatled againsi.
These languages should be included in
the Eighth Schedule of the (onstitu-
tion. The Government is not in a posi-
tion to take a decision in favour of in-
clusion of these languag:s in the
Eighth Schedule. T urge upon the
Government to take immediate deci-
sion for inclusion of ‘hese languages
in the Eighth Schedule refore the peo-
ple take to the sireets for this demand.
We should do justice to these old and
developed languages.
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PROF. N. G. RANG.A (Guntur): It
is a continuing trouble,

a

SHR1 NAWAL KISHORE SHARMA:
That is true, Prof. Ranga Ji: but the
continuing trouble wag completely con-
trolled when the very same Minister
was a Minister of State, and not a
Cabinet Minister. So, I request him to
exercise those very powers.
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SHRI ARJUN SETHI (Bhadrak): I
am, at the outset, thankful to you for
giving me this opportunity to speak a
few words on the Finance Bill.

Many hon, Members from this side
as well as from the other side have
spoken on the Budget as well as this
Finance Bill. Since the time at my
disposal is limited I shall confine my
speech to very limited subjects.

It is a fact that in our present
Budget and also in our ©programme
Government have made enough funds
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available for the implementation of
integrated rural development pro-
gramme. The NREP and TRYSOME
programmes are specially for the vii-
lagers living below the poverty line.
The implementation of these pro-
grammes can bring about upliftment
and bring them above the poverty line.

As many hon. Members have men-
tioned here, there is no doubt that
these programmes are very good and
if implemented properly for the
burpose for which these are meant,
certainly in the rural aleas it will pro-
vide employment opportunities as well
as avenues for the rural people to
maintain their livelihood. Many hon.
Members have said here in this House
as well as outside andi many things
have come in the paper as well as in
the form of recommendations or re-
port.

I would like to point out only one
aspect of these programmes. Qur Gov-
ernment has accepted the Block level
planning as well as the District level
planning at the grassroot level. These
programmes will be implemented. My
specific request to the hon. Minister is
whether our Block level Administra-
tion will be able to 'ndertake these
programmes which are meant for the
poor people. Specialiy, 1 would like to
bring to the notice of the hon. Minister
the Ninth Report of the Public Ac-
counts Committee wherein it has been
stressed that the Block level adminis-
tration is not adequately equipped
with expertise and the personnel
which can undertake these program-
mes in a time-bound manner,

Our Agriculture Minister whilz re-
plying to the Demand for Grants for
his Ministry, has assured the House
that enough measures have been taken
to see that the Block level adminis-
tration is provided in the best possible
manner. I would like to remind you
that there are many States in the coun-
try where there is no elected G.P.,
Panchayat Samiti or Zila Parishad at
present. In that case, how we are
going to involve the people, specially
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at the grassroot level, in IRD and ERR
Programmes? Similarly, I would like to
inform the hon, Minister that here
are banks in rural areas where there
is no adequate staff. In some of the
rural banks, though manager and staff
are provided, they do not even under-
stand the local language. I am glad,
the other day while inaugurating a
bank, the Finance Minister has made
this point clear. Unlesg the stafi of
the bank know the local language, how
can they realise the problem of the
rura]l people who generally go to the
bank for getting money for the pur-
pose of ERP Programme. Once the
applications of the beneficiaries are
selected and forwarded to the banks
by the block level officers, they go to
the banks. But the bank peodle with-
out realising the gravity of the situa-
tion and without realising the problem
of these beneficiaries, keep them pend-
ing for months together. As a result
of this the programmes at the Block
level are being hampered. In this
context, I would like 1o urge upon the
Minister that our aim shouid be to in-
volve the Panchayati Raj institutions
for the successful implementation of
these programmes. But in some parts
of the country, there is no Panchayati
Raj institution. How can you go and
involve the people, then, at the grass-
root level? This is an important ques-
tion and 1 would specifically request
the finance Minister to see that these
points are taken care of.

Similarly, I would like to mention
another point, which is very important.
Under the revised 20-point programme
our Prime Minister has given a call
to the nation that :rrigation facilities
for 2.5 million hectareg of land will
be provided during the next year. In
this context, I would like to bring to
the notice of the hon. House that out
of whatever potentials we have created
for the country, as all of us are aware
at least 1/4th of it is not being utilised
for the purpose. So, what is the way
out? Whatever money we have budget-
ed and spent for creating irrigation
potential in the couniry would be of
no use if that is not “eing utilised for
the benefit of the farmers and agri-
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culturists. There is no use of just
budgeting the amount and keeping it
unutilised for years together.

Another point that I would like to
mention is this. I hail from Orissa
State. The hon. Minister knows it. I
would just like to inform him that
there are two coal-based fertiliser
plants in the country. One is Rama-
gundam and the other is Talcher.
About the Talcher plant, at the outset
we were told that it was an ideal plant
and it was a new 2xperiment for the
country. But, unfortuanately, since its
commissioning in 1980, this plant has
suffered from many defects. Receytly,
about a month ago, the plant has been
totally closed. I am tuld, due to power
shortage, it has been closed. But here
in the House and also outside, many
promises have been made and speci-
ally our Energy Minister has specific-
ally answered to my question that
there is no shortage as far as power
in Orissa State is concerned. How
then is it that this plant has been
closed? About Rs., 225 crores have
been spent for commissioning this
plant and, after spending this much,
if it remains unutilised, I think, the
nation is going to lose heavily. So, I
urge upon the hon. Minister to see
what are the defects and why this
plant has remained closed for month$
together. He should at least see that
this plant is commissioned once again
keeping in view the interest of the
State as well as the interest of the
nation.

With these words, I once again thank
you for giving me this opportunity and
1 support the Finance Bill

aﬁmﬁma‘tm(ﬁas):
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If only some one could light the
spark to fire the imagination of the
people we would be half-way to vic-
tory. But that some one must have
moral integrity to be able to com-
mand....Perhaps we shall have to
wait for the new Mahaima, after all
as we flounder from crisis to crisis.
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This is Clause 51 of this Finance
Bill:

“The amendments made in Rule
9 and 49 of the Central Excise Rules
1944 by the Notification of the Gov-
ernment of India in the Ministry of
Finance, Department of Revenue
No. G.S.R. 74(3), “dated 20th day of
February, 1982, shall be deemed to
have been and to have always had
effect on and from the date on which
Central Excise Rules 1944 came into
force.”
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1944 F 9= U FT IHUE AT
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“The number of cases of Central
Excise Duty involving more than ten
thousand rupees detected during the
last three years.” The answer is:
“Information is being collected from
the field formations and will be laid
on the Table of the House.”

TAT TF FATT WA (HAT AT

the number of disputes in the recent
past
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g f% dgw TS TR H AW
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My question was: “Will the Minister
of Finance be pleased to*state the total
number of cases of company assess-
ment pending for dispdsal as on 1st
January 1981. “The number given
was 95,303.
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): Mr.
Deputy Speaker, at the very outset,
let me express my gratitude and ap-
preciation to all the hon. members
who have made their contribution
while participating in the Finance
Bi]l Including my good old friend
Mr. Daga, as many as 34 members
have made their contribution. It is
natural that some of the general
points which were mentioned during
thc general discussion on the budget
proposals have been repeated. I
would not like to take the time  of
the House in repeating or reiterating
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all those points. I would like to
confine my observatjons to some of
the salient feature and certain gene-
ral points which have been mentioned
and observed by the hon. members.

Coming to the observations made
by a number of hon. members jn
regard to the price situation, I am
happy to inform the House tha: on
10th April 1982 after the presenta-
tion of my budget and after my in-
tervention, the wholesale price mdex
on point-to-pojnt basis had come
down to zero. At the same time in
1981 the wholesale price index was
17.8 per cent and 10th  April, 1982,
it is zero on  point-to-point basis.
Naturally, I find the opposjtion ben-
ches like ours are almost empty
Otherwise, someone would have im-
medjately got up and said, what is
CPI? ‘(Interruptions)

AN HON. MEMBER: You know
the elections are coming.

SHRI PRANAB MUKHERJEE: 1
know it. Even the speeches are
made keeping that jn view what is
CPI? I do not mean CPI Party,
but the consumer price index. The
consumer price jndex has come duwn
in February, it is 9.6 per cent. As
compared to February 1981, i* was
13.3 per cent, 14.4 per cent in August
1981 and 124 per cent in November

- 1981

As my colleague and my predeces-
sor, Mr, Venkataraman pointed out
and I myself pointed out number of
times it is not our contention that
we have been able to reduce prices
in actual terms. We have claimed that the
rate of inflation, the rate of growth in the
prices, the increment in prices, has
been brought down, and it has been
substantially proved. 1 woulg like
to quote a few jtems, which are of
general use, to show that there too
the prices have declined,
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AN HON. MEMBER:' That is in
the book; not actually,

SHRI PRANAB MUKHERJEE:
What can 1 do when you claim DA
on the basis of the book figures? You
should know that any revision of
DA or wage increase is on the basis
of the figures that are given jn the
books.

I will quoty a few figures to show
that the prices have declined:

Pulses -18.8 per cent
Fruits & ¥

vegetables) [ -15.4 per cent
Eggs & fish -2.39 per cent
oilseeds 17.8 pver cent
edible oils -11.9 per cent
sugar, khandsarj)

and gur [ -36.5 per cent,

Therefore, the measures we have
taken have paid us dividends and it
has been possible for us to contain
the inflationary pressure,

In thjs connection, I would like
to remind hon. Members the neces-
sity, the economic necessity, of price
adjustment, because that too has bcen
criticised  All  the price  adjustments

which we have made in respect of
cement, steel ang railway freights,
the wholesale price increase has reflec-

ted-in the figures which I have quot-
ed just now. What is the rational?
We cannot think of an economic situation,
where the jnput costs will not get
reflected.  Then, where will it get
refllected? If the input costs are
not reflected in the ultimate pricing,
there should be some area ‘o absorb
it.  If the area is just to provide
budgetary subsidjes, then you will
have to go in for heavy doses of taxa-
tion or for heavy deficit financing
and either of these two  measures
will get reflected in the pricing.

Therefore, 1 may say even at the
risk of repetjtion, that this policy is
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not pursued by us alone; it was pur-
sueq by the earlier Government, I
do not say that it is not a sound
policy. t is a sound economic
policy that whenever you find that
you cannot absorb it within the pro-
fit range, it will get reflected in the
ultimate pricing mechanism, and we
are doing the same thing.

As Shri Nawal Kishore Sharma very
correctly pointed out, one of the ins-
truments which we utilized for con-
trolling the price and tackling the
problem of inflation is the seiective
credit policy, and it has paid dividend,
But, at the same time, I would like
to reiterate the assurance which I
gave to hon, Members on an carlier
occasion, that while pursuing the
selective credit policy, the intention
of the Government is not to creale
a situation in which the industries
will be starved of their genuine
credit requirements, Whenever we
have found that the situation is &
little helpful, we have adjusted the
policies, Hon. Members shoula be
hapoy to know that on 8th April
the Reserve Bank liberaljsed ithe
credit policy to some extent in ac-
tual terms. As  hon. Members
know, the CRR was put at 8 per
cent, Now it has been reduced to
7.25 per cent, which will provide
some money to the banking system,
and they will be able to cater to
the needs of the jndustry.

Apart from the fact that certain
important  sectors, ljke tractor,
sugar and certain olher sectors we
have taken care of, this policy is
being constantly reviewed.

Coming to the second point of
criticism, which is an old one, the
shadow of the IMF and the influ-
ence of it, as I stated on earlier
occasions, it has become almost an
obsession with some members, My
good old friend, Shri Somnath Chat-
terjee, who js unfortunately not
here, referred to a number of points,
and 1 have to refer to them, because
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he jnitiated the discussion, He
even went to the extent of  suggesting
that the real Finance Minister is sitting
somewhere in the building of the IMF
and I am just reproducing what he
dictates to me.

‘Sir, any man of self.respect to
whatever side he may belong,
would lijke to say that the Finance
Minister of this country, of this
great  coualry, Is just repeating
what he has been just to do so

To my mind, there should be a
limit of criticism and  criticism
shoulq not go to the point of denig-
rating the eountry. It is not the
question c¢f an indjvidual, Mr, Pra-
nab Mukherjee or Mr. X or Mr. Y.
It is a question of the institution
and simoly, Sir, I do not know what
would be the reaction or what would
be impression about the hon. Mem-
who mentioned it, to any foreigner
that they consider that their Finance
Minister is just repeeting what he
i« directed by an Outside agency,
Nobody in this House, not even in
Mr. Somnath Chatterjee, will agree

to it

Sir. he dwelt at length on- the
necessity  of  the public  distribution
system, I entirely agree with hjm
and we have done it and thig is the
rea] answer to the problem. When
the Finance Minister talks of supply
management. he keops very much jn
mind that strengthening the institu-
ton of public distribution system is
an answer io tackle the problem.
And we are trying to dn it. It is
not merely that they are ad hoec or
casual methods. We want to make
it a permanent institution in the
system itself through which we can
providg certain essential commodi-
fies to the large number of masses at
reasonable prices and to balance or
to neutralise the effect on the in-
creasg in prices we have done that. I
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would not say that it is perfect. There
are a lot of deficjencies and it js yet
to be improved, but that does
not mean that nothing has been
done or nothing is being done. To-
day the total number of public dis-
tribution outlets is  more than
300,000 and out of them nearly
237,000 are in the rural areas and
certain essentjal commodities are dis-
tributed throughout the country
through these outletss But 1 do
agree if somebody says that it js not
the perfect system, it is to be im-
proved upon, I will readily concede
that it is to be jmproved upon be-
cause I always believe that even
1the best can be improved apd defi-
nitely our system is not the best.

Sir, as usual, it has been pointed
out that the Budget is a noh-event
the Budget is  directionless. 1 gave a
reply and I think my frieads ap-
preciated that reply. Definitely, T
would not like to create an event
which our predecessors did jn 1979,
And one fact remains that perhaps
there has been only one year's ex-
ception, and except that, it is the
second Yyear that after the presenta-
tion of the Budget, instead uf price
rise, the prices have actually come
down. And if you consjder that this
is a non-event. Yes it is a non-event
for you because you are losing talk-
ing points. After all, you have o
face elections and if, as a result of the
Budget proposals, prices have gone
up, it would have helped you But
I am sorry, I cannot oblige you in
that direction. Therefore, Sir, these
points are not of much significance.
As ] mentjoned on an earlier occa-
sion, our policies are clear. As T
mentioned  while  replying to  the
general discussion on the Budger, I
would like to repeat it that if we are
dictated by any policy, that j; the
policy of our party approved-by the
people, And you are free to criticise
that policy, there is no objection, you
are entitled to do that. But if you

want to inject ceértain extraneous
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elements, there I differ with you and
I would say that there are no such
extraneous elements. Nothing has
been compromised, we are not less
patriot, as we do not consider that
they are less patriot than we are and
we would not compromise our natjo-
nal honour and  prestige for some
immediate material gain. Therefore,
that question does not come at all.

In regard to the Budget
deficits  somebody has suggested
that it is a  deficit of high order,
To my mind, I have _been criticised .
from the other side and perhaps right-
ly so. A number of persons includ-
ing some professional economists have
pointed out that rather I have become
conservative, with the given economic
situation I should have gone in for
larger deficits. But deliberately 1 did
not like to give the signal particularly
to the inflationary pressure and I kept
it as low as possible within the given
situation to Rs, 1365 crores and the
concessions which I have given, I
have given, I have not taken them in-
to account. Even if you take them
into account—I do not think we need
take them into account—that can be
absorbed, it would be possible to ma-
nage it within that limit.

Coming to certain basic points
which Shri Somnath  Chatterjce and
certain friends have mentioned in re-
gard to th e fiscal policy, the criticism
is that we are resortoing to such parc-
tice which will deprive the States of
of their due share. 1 refuse that
charge. It is not correct. Even my
current Budget proposals, if somebody
scrutinises them  very carefully, he
will find that out of the excise duties
which we have imposed o the tune
of Rs. 15813 crores, Rs. 63.25 crores
should go to the State Sector. As re-
gards Rs. 36.05 crores additional ex-
cise duty, when shri Somndth Chatter-
jee was elogquently making out that
point, he conveniently forgot that
these additional excise duties are ex=
clusively meant for the States, In other
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words I am getting the brickbats and
providing money to the States. In-
stead of appreciating that point he
blanketly criticised that we are pursu-
ing a fiscal policy which is denying
the States of their rightful share, It
is not so. Therefore, if you take into
account that Rs. 36.05 crores which
you will get out of Rs. 158.13 crores
and out of Rs. 36.05 crores excluding
the share of Union  Territories and
Collection Charges, the entire amount
will go to the States share and the
total would be out of Rs. 192.250
crores. nearly Rs. 08.51 crores will
go to the States. But if I do not re-
sort to heavy doses of taxation in, the
Central Excise or direct taxes, then
whatever direct taxes 1 have increas-
ed, the major share will go to them. On
the one hand, you are criticising me
that I am denying the Stales of their
rights, on the other hand in the some
breath, you are saying—why have
you not increased Central Excise
Duty, why have you not increased
direct tax so that the States can get
larger share? I am afraid, by this
type of argument. I do not know
whom he is trying to convince.

In regard to certain other aspects which
Shri Somnath Chatterjee and some
other Members have mentioned, parti-
cularly 1 do appreclate the suggestion
which hon. Member from Warangal
Shri Kamaluddin Ahmed mentioned—
that the situatfon has come when we
shall have to enforce strict fiscal dis-
cipline. Overdraft is really causing
a serious concern. As I mentioned in
the meeting of the National Develop-
ment Council if the States consider
that overdraft should be treated as a
regular budgetary support and the
Reserve Bank would continue to re-—
main open for all time to come, I am
afraid they are mistnken.

Proceedings of the N.D.C, have been
criticised. It is of no use to criticise
‘the proceedings of the N.D.C. All these
major vital issues are being discussed
in the N. D, C. But if not of twenty
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chief  ministers one chief Minister
feels that because his views are rot
acceplied or endorsed by the N.D.C.,
therefore, the whole procedure of
N.D.C. is nothing but farce, he can
come to that conclusion. But no de-
mocratic institution can function pre-
suming that the view of one will pre-
vail upon the rest of the whole lot.
Unfortunately, this approach is being
taken by certain chief ministers and
those very people are saying that the
proceedings of the N.D.C. has be come a
farce. There is no discussion. There
are no major deliberations. Discus-
sions take place. Exchange of views
take places It would be incorrect {o
say Congress Chief Minister, I am
particularly  mentioning  these points
because unnecessarily they had been
dragged into,

Chief Minister
eulogising the
is not correct

That the Congress
have joined hand jn
Prime Minister. That
Many major issues vitally affecting
the interests of the States are being
raised by the Congress Chief Minis-
fers and sometimes the Ministers from
the Union are to concede the demands
of the Chief Ministers. There is a
scope of free exchange of views. I
would not be correct to say there is
none because while Mr. Chatterjee
have the privilege of being present. I
had it Definitely, he might be inform-
ed by some else. The only thing, I
would say is, it is vague and incorrect,

Coming io another issue which has
also been raised that too, I am afraid,
with a little political angle, a lot has
been said about the discrimination
against West Bengal. I would
like a reply to these points
because the Members should
know Day in a day out on
the floor of this House, particularly
the Marxist Communist {riends are
raising as if the Government of India
is bent upon teaching West Bengal
simply because of the fact that in
West Bengal there is a Government
belonging to another Parly. I will
tell you the {otal Central investments
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upto 31st March, 1981 We have
total] Central undertakings numbering
171, Out of 171, 35 are locaied in

West Bengal. in one Sate alone. The

total investment is Rs. 21,126.35
crores. Out of that, total investments
in West Bengal units are Rs. 3,827 92
crores. The total number of persons
employed in all these Central public
sector undertakings is 19.29 millions.
Oul of that, in West Bengal units, the
total number of persons employed is
3.80 millions. In terms of percen-
tage, number-wise, it 20.5 per cent.
The quanium of investment is 18.1 ner
cent. The number of employees is
19.7 per cent.

PROF. N. G. RANGA (Guntur):
Both of you are helping each cther.

SHRI PRANAB KUMAR MUKHER-
JEE: From these flgures, one can
come to the conclusion that almost
one-fith  share has been taken by
West Bengal. And still the charge of
discrimination is there. Still, these
gentlemen are going on saying day in
and day out that West Bengal is dis-
criminated against. 1 do not know
why they had left, 1 had told them
that I would reply to these point
while replying on the Finance Bill

The other day, the very basic ques-
tion they raised during the Question
Hour that I had committed something
wrong by saying that the West Bengal
Government could not spend the plan-
ned allocation. 1 have got tbe figures
and I would like to put the record
straight because this is an important
one. Oiherwise, again they may de-
mand that there has to be some discus-
sion. (Interruptions.)

SHRI1 AJOY BISWAR (Tripura
West): On a point of order.

SOME HON. MEMBERS: No point
of Order.

MR. DEPUTY SPEAKER: The
Minister has yielded. If you want
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any clarification, you can ask. But
there is no point of Order.

SHR1 AJOY BISWAS: Prof. Chak-
raborty has said something about the
debt during the discussion, On the
eve of elections, the Finance Minister
is actually making this speech because
in West Bengal, election is there.
That is the only purpose. (Interrup-
tions.) Your argument is baseless.

SHR1 PRANAB KUMAR MUKHER-
JEE: Please listen to me. After all
you are a new Member. You do not
know, Don't worry. These ery
pouints were mentioned by Mr. Som-
nath Chatterjee. Unfortunately, you
did not listen to your own colleague.
What can I do? 1 had to listen to
him. That is why. I am replying to
him.

SHRI AJOY BISWAS: What Prof.
Chakraborty has said is not relevant
here. He is making an election speech.

MR. DEPUTY SPEAKER: Don't be
political always. Don’t bring in clec-
tion. This is Finance Bill and he is
speaking on that.

SHRT PRANAB KUMAR MUKHER-
JEE: Rs. 575 crores for the year
1980-81 was the size of their gunual
plan.

They spent Rs. 376 crores. My f{ault
was that I said, they could not spena
nearly Rs. 200 crores of Plan all-
cation. They might have spent on
non-Plan gllocation; they might have
squandered money in other ways.
But so far as the approved Plan is
concerned, they could not spend nearly
Rs. 200 crores, One who knows simple
arithmetic, if he deducts 376 from 578.
the figure comes to about 199, M«
fault was that I said Rs. 200 crores.
This is a simple mistake I committec.

1 am  making this charge against
Kerala. That is also their Government,
So far as Kerala is concerned, their
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approved Plan was Rs. 273 crores and
actually they spent Rs. 310 crores, ]
am -not saying simply because that is
the Government belonging to another
parly. The same party is having their
Government in  Kerala where their
actual Plan outlay was Rs. 273 crores
and they spent Rs, 310 crores. That is
more than what was their appreved
Plan. Therefore, it is of no use saying
that a particular State is peing dis-
criminated. I do appreciate, because
elections are coming, they will have
to report there. That is why I thought
that these particular points should be
replied to.

“SHRI  AJOY BISWAS: One Clari-
fleation., You have stated that mconey
has been spent but not on the Plan
but on other heads. You have said
that money has been spent,

SHRTI PRANAB MUKHERJEE:
What 1 said was, “might have spent”.
You must make a distinction between
“Spent” and ‘“might have spent”, It
is precisely my pecint that the develop-
ment of a State depends on if ycu can
invest in a planned way, if you can
spend on an approved Plan outlay: if
you can spend for industrial develop-
ment; if you can spend for agricultu-
ral dedelopment; if you can spend on
irrigation; if you can spend in electri-
fication and so on. But if you simply
dole out money, vou cannot have the
economic development. This is  precisely
the point. That is why West Bengal
is lagging behind. It is not because of
the policy of discrimination; it is not
because of the policy of step-motherly
behaviour or any such thing. (Inter-
ruption) The way you are winning
elections, in the same way you will
win the elections. That Is a different
issbe. ] am not going into that,

1 particularly wanted to mention
this point that taking the opportunity
of discussing the Finance Bill, instead
of bringing out specific provisions of
the Finance Bill, instead of speaking
on the general policies, these parti-
cular points were mentioned; every-
thing was mentioned.

-
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An absolutely irrelevant point like
the Sanchaita investment was raised
here. What are the facts in regard to the
Sanchaita company? An gallegation
was made that the Income-tax Depari-
ment is not doing anything. I will give
you chronologically three dates which
will indicate what is the position. So
far as the particular point which my
hon, friend raised, I replied in detail
to a Calling Atiention in the Rajya
Sabha. One hon, Member of this
House in the earlier Lok Sabha, Mr.
Rudols Rodrigues wrote a letter to the
then Finance Minister on &th .July,
1979  bringing certain allegations
against this particular company. The
matter was referred to the Reserve
Bank on 7th August, 1979 The Reserve
Bank said that within the framework
of existing law, this particular com-
pany or g particlar organisation can-
not pe dealt with. Then on 22nd
August, 1979, the West Bengal Govern=
ment was requested to invesigate intc
the matter and those people who are
so eager to protect ihe interest of {he
common man fook almost one year.
The Jetter was sent to them on 22nd
August, 1979 and the Depuly Secre-
tary of the West Bengal Government
replied to that letter on 14th June,
1980, almost after one year, What did
they say? We are being accused that
we have not taken action against it,
They safd that there was nothing
arainst this company and there was no
criminal charge against them. Almost
a good conduct certificate was issued
by the West Bengal Government,

The premises of this organisation
were ralded on 13-12-1980. Immedia-
tely thereafter, the Commissioner ot
Income-tax, Calcutta, approached the
State Investigation Authority and sald
that:

“From that apgle we are to take
action on it, You please hand over
the documents to us.”

Fhey did not HWand over the docu-
ments, Then the whole matter came
up to the Court and twice they were re-
minded. :

i
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On 13-12-1980, the raid took place
and action wag initiated by the State
Government.

Shri Somnath Chaiterjee who men-
tioned it is himself a lawyer. He men-
tioned so much of it. He was appea-
ring for the Government.

And the Supreme Court itself ob-
served that if the State Government
was a lttle careful, the whole matter
could have been handled in a much
better manner.

I am not going into that legal aspect
but what I want to point out is that
the Income-tax Department wanted
to take action from the very day and
from the very time the action was ini-
tiated. But the documents were not
handed over to them and the State
Investigation Agency did not do it.

The second point to be kept in mind
so far as the Government of India is
concerned—it was not our Govern-
ment, 1t was Mr. Charan Singh's Go-
vernment—is that at that time they
drew the attention of the West Bengal
Government on 14th August, 1979,
and the reply came sometime in June,
1980, and still you people are saying
that the Government of India has not
done anything!

You are entitled to say so but
truth is something different.

(Interrputions)

MR. DEPUTY SPEAKER: This is a
matter for Government to Govern-
ment. Why do you interfere?

, SHRI PRANAB MUKHERJEE: Un-
fortunately. , ,........ .

MR. DEPUTY SPEAKER: What
the Finance Minister said was a
mafiter between the Central Govern-
ment and the State Government. You
do not know the details.
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SHRI PRANAB MUKHERJEE: I do
appreciate the anxiety of the Hoén.
Member  because unfortunately in
West Bengal they have created a situ-
ation where every Member of the
Marxist Communist Party considers
himself as the Government in the
State! Government and Party march
together and that is why I do appri-
ciate the allegation of the Hon, Mem-
ber!

(Interruptions)

V.R, DEPUTY SPEAKER: Anyhow,
I do not know that.

SHRI PRANAB MUKHERJEE: I am
just giving this information to  you.
Elections I have left for you.

(Interruptions)

SHRI PRANAB MUKHERJEE: Both
Mr. Mool Chand Daga and Mr. Nawal
Kishore Sharma............

MR. DEPUTY SPEAKER: These
are financial matters, above  partly

That is all right.

SHRI PRANAB MUKHERJEE:
Particularly they have expressed their
concern agbout tax arrears. I do ap-
preciate that this is a matter of con-
cern. But, here I would like to cla-
rify one position that when the figure
of the tax raised by the Department
is being quoted, it sometimes happens
that the entire amount which is being
raised by the Department is not to be
realised and that may not be fully
justified. Sometimes it happens S0
For instance, on 10th March, the In-
come-tax Department raised a demand
of Rs. 10,000/-, The assessee gets
time to pay the tax up to 35 days.
But when 31st March comes, this
amount will be added as the arrear.
Therefore, the arrear does not reflect
the correct picture.

That is why I hawe instructed sy
Department that for the convenience
of the Members and for their own un-
derstanding, there should be some
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sort of differentiation or dificrent no-
menclature should pe used so  that
people can easily understand that this
amount, this demand, has been raised.
It may be realised. It may not be
realised. And there should be another
set of figures which would indicate
that this amount is due to the Govern-
ment but because of certain factors,
it is not possible to get it.

In regard to the economic offences,
I do entirely agree with the Hon.
Members who have expressed their
views on it ang I am really happy and
I appreciate that I got some compli-
ments from my friend Mr. Nawal
Kishore Sharma.

In this connection I have 10 remined
the Hon. Members that in 1977 a situa-
tion was unfortunately cerated where
smugglers and economic offenders got
some sort of credibility and it was
some sort of a counter-productive
affair in the Department itself.

I remember the day when I had to
appear before the Commission in con-
nection with one such economic of-
fence and 1 remember this still. The
incident is very much a living memory
to me. 1 did not get any appreciation
from any quarter, not even 3 post
card. But everybody thought that 1
committed one of the heinous crimes
by detecting an economic offence
where Government of India earned a
huge profit!

Now, these things have an effect.
You may say it—you may like it or
may not like it, The entire Department
was demoralised. For two years
there was not a single income-tax raid-
in 1977-78. You cannot expect it
overnight, simply because we are say-
ing ‘go ahead; jt will take time to
create that motivation, The ready-
made figures are not with me, but I
can supply these figures to ‘he hon.
Members who raised this question about
the number of income-tax raids, cus-
toms raids, detentions under the
COFEPOSA and action for forfeiture

of property. That Act was passed by
the Parliament and I had the privilege
of piloting that Bill. But it was ccm-
pletely a forgotten chapter in the
Statute Book. Nobody did think of
using that Act. Again, after we came
back, we had to revive it. But once
the momentum and speed generated
is disturbed, it takes some time to
create it again, I would only expect
that the hon. Members should appre-
ciate that pgint Mr. Nawal Kishore
Sharma asked me why I could not,
when even with lesser powers I could
tackle the problem in an effective man-
ner, do it, why I am unable to do it.
That is because we will take some
time to create that impetus gnd mo-
mentum which we were able to create
in 1975.

It is not correct to say that it was
because of the Emergency. We
started  all this action long
before the Emergency. The particu-
lar raid which I was mentioning took
place before June, The Emergency
was in June. That was some time in
March-April.  All the COFEPQOSA
detentions took place in September,
1974, Therefore, Emergency had no-
thing to do with it. But it was possi-
ble to create that momentum, and I
do hope that it would be possible to
have a similar momentum in the near
future, It has already started picking
up.

The industrial policy which my col-
league, Mr. Tiwari, announced the
other day, has also been criticised
and a doubt has been raised whether
we are sacrificing gelf-reliance. My
answer to that is a positive ‘no’. The
concept of self-reliance is one of the
very basic principles of our plan  and
if we are permitting liberalised import
of technology it is to improve upon the
technology and to acquaint ourseives
with the latest development. It = is
known to the hon. Members that this
is our accepted policy; whenever we
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allow import of technology, we not
merely itry to see that we absorb it
but we try io pass it on fo one of our
national laboratories or national agen-
cies, we improve upon it and make it
suitable to "our requirements. This
policy has paid rich dividenis and
there is no question of sacrificing that
policy, the concept of self-reliance.
The liberalised import policy or libe-
ralised export is just to-suit the eco-
nomic requirement. This is also noth-
ing new. This policy is being pursued
from 1973 onwards and tc widen the
production base, to widen the export
base, to improve upon our technologi-
cal development, wherever it is neces-
sary, we are following it, but that
does not mean that, as g result of it,
we will allow our national interests
to be sacrified.

To some of the general points which
the hon. Members raised, 1 have tried
to reply. 1 am sorry if I have taken
more time on West Bengal, but it is
because of the situation which was
created py the initiator of the dis-
collglemy . ... ... 00,

MR. DEPUTY-SPEAKER: It cannot
be forgolten that you belong t, West
Bengal.

SHRI PRANAB MUKHEREE: I
wanted 1o keep the record straight;
nothing more, nothing less,

]

Once again I express my gmtiludé
to the hon Members for making their
valuable contributions. I¢ I have not
been able to cover all the poinis rais-
ed by them, that does not mean  that
we have not noted them. In fact, as
a result of the general discussion on
the Budget, we improved and amend-
ed some of the proposals, particularly
the necessary amendments tg the
Central Excise Act. Mr, Daga referred
to it He should not merely be guid-
ed by the date, I think, the Indian
‘Penal Code is stili referred as the 1ith

Century Bill; still we say so-the Indian
Penal Code or the Criminal procedure
Code; I do not exactly recollect. But
you will find that a lot of changes
have taken place. Still as and when
an amendment is necessary, definitely
we would like to do it.

Only one last point, Sometimes we
are having difficulties particularly in
revenue matters. We impose revenue
but we cannot realise jt because of
intervention of courts. You ‘cannot
have a simplified strait-jacket formula
In our system we shall have to accept
it. I can mention two duties where
Government has heen criticised but
we have not been able to realise a
single paisa because of the interven-
tion of the court. So we are practical-
ly at the receiving end from both
sides. On the one hand we are not
getting the money and on the other
we are getting criticism, Still I do not
feel that there is any shortcut alterna-
tive to it. Retrospective legislation In
every matter is not desirable. In some
extreme  cases it may be necessary
aad whenever it is necessary we are
resorting to it.

SHRI JAMILUR RAHMAN rose.

SHRI GIRIDHARI LAL VYAS rose.

MR. DEPUTY SPEAKER No,
please. You must give it in writing.
Mr Ram Vilas Paswan....He has
given in writing. I am not allowing
anybody else. Mr. Paswan has given
notice. So I am allowing him.
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SHRI PRANAB MUKHERJEE: This
very point was discussed during the
General Discussion. I do not know
whether the hon, Member was present,
Even one hon,
extent of quoting extensively from the
Budget speech and ultimately I point-
ed out to him that that was the Bud-
get speech of last year. The hon.
Member conceded to it.

As I meﬂﬁmed earlier, there is no

question op dictation gnd there is no

guestion of discussing with anybody
in regard to the Budget proposals.
What is our general economic policy—
that policy statement was sent by the
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Finance Minister and they have’ look-
ed into our policies, Thig is a very
simple proposition. If I take money
from somebody, he would like to know
whether I have the capacity 'to pay it
back. Therefore = this is a relation
between a customer and the Bink.
Therefore, from that point of view
they would like to look into certain
aspects of the economy and if they
are satisfied, “Yes, India has the cre-
ditworthiness and when I will give
the money they will do so.” But that
does not mean, as I have mentioned
on an earlier occasion, my predeces-
sor has mentioned it and no less a per-
son than the Prime Minister has men-
tioned it a number of times, that there
is any question of accepting any con-
dition which is against the national
interests, How many times the hon.
Member would like me to repeat it?
I cannot go on repeating like a grama-
phone record.

SYRI JAMILUR RAHMAN.(Kishane
ganj): On behalf of our party, we
would like to go to West Bengal for
the election. ...

MR. DEPUTY-SPEAKER:

bring in elections here.

" Do not

If you want any
him. tner do that,.

clarification from

Now, I shall put the consideration
motion,

The uestion is:

“That the Bill to give effect to the
financial  proposals of the Central
Government for the financlal year

1982-83, be taken into considera-
tion."

The motion was adopted.

MR. DEPUTY-SPEAKER: Shall we
take up Cuause by Clause consideration
to day or tomorrow?
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SOME HON. MEMBERS: Tomor 17.55 hrs.

row.

The Lok Sabha then adjourned till
MR, DEPUTY-SPEAKER: All right. Eleven of the Clock on Tuesday, the
The Lok Sabha is adjourned to reas- 27th April, 1982 Vaisakha 7, 1804
semble tomorrow at 11 A.M. (Saka).
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